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LOK SABHA ot wew fagrdt WA © e
Friday, May 26, 1967/Jyaistha 5, 1889  WEYTY qg aat wed fr qrfeena ¥ o8
(Salka) A wroh & 36 A g P
firaeft & e aa arfesaT o1 F16 w0

The Lok Sabha met at Eleven of the
Clock.

[Mr. Sreaxer in the Chairl
ORAL ANBWERS TO QUESTIONS

Release of Cargo by Pakistan

*9]1. Shri A. B. Vajpayee:
Shri D. C. Sharma:
Shri Sharda Nand:
Shri Bharat Singh:
Shri Ranfit Singh:
Shri D. N. Patodia:
Shri R. Barua:

Shri C. C. Desal:

Will the Minister of Commerce be
pleased to state:

(a) whether the question of release
of the Indian Cargo and the properly
impounded by Pakistan during the
1965 Indo-Pak conflict hag been taken
up lately ‘with the Government of

Pakistan;

{b) if so, the reaction of the
Pakistan Omwmt thereto; and

{¢) the outcome thersof and the

The Minister of Cammerce (Shri
Dinesh Siagh): (a) to (c). We have

Wgmtom?

wit fiedem firg - fwearT it g S
WY §, ag T 18 F0F F O 6T
e T e dFAT ET OO gR A
qrfawat w1 qaer 4T, o fie @ T AT
¥ famr

=it wea fugrly wroinf. & g ST
wrga § T o qifeeat gardn s
e s k¥ feydmeAgi g g ¥
UE-TTH FTHATEY FT & IN KT FTOW
T graa fear o

it foam Fox - ¥7 Wt ¥ fawer
wdar ot wew # wre g o ) v v
& 7w @ wwy & v g o oA w0
i o an w) W wrfge av 1 Afew
¥ X ag wwar a1 fis 97 7 XX A
AR T, Ag g W MEw e
wifgy | arwwz ¥ st gk ) 39 & A
@ & wren & fix ifesra W ER
T & W W W gET A
wu & gt §, wg I€ W GG €W 4
e e gt Femr, e ST A gW 4
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worrc W & frg wat 3w Awr &

W WY : off ®o aTe Pl ¢

ot & e fverdt : wiofy sy
ot vyt ¢ v go Suoh e i gt
wy s wrfewamer T wroa wrver s fear
wr | & oy e v g fe e o
¥ vt AR § | v I Wi & ey
Y ot g far i wg oo wToit
wrqw wek ? ot fiewr, oY 3w w1 -y
e g0 7w aifeeae o
QNN WY wTAT; o ot e, &
o ff wrr Wt Ew qeaw ek
war e fogr 7

oft ftw ey : wrofiy seer wTaw
T Wit ¥ arw arad §f | wwe are
Y, &t % wg {, K & mft g
et icwsT M Eer X o 1

ol ovcewrdt oo ¥ ft
wrorr whgh 7 wavar wifge )

ot wo 1o fourdy : o7 v ¥
et & & qy oft I gy § fe v
T v X aificary o) ot awg & fe
gy OO woh wew v ¥ -
qrfeear & 3w €t awrg wrh ; wroft
wrft, &Y adt mft wlt sfi qw O I
wdrr ¥ oS ¥ war qewn feat gar

ot forw oy : wifes ¥ oft
ngt worr, oy v Wt feg o
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gfierw § | TR afemmy @ & xwx
wyr g ar IR g et ek K &
wrwr ¢ frg afY ferr «r fi oy aoawe
o wrw it g ¢ FE AN A W
M FaEd et ft a¥ e
U o Frq g e v fe ot g
AT & 7 AT | AT e AT g |
W A WTEC W & O, oY & @ g o
fex oyt ot arnn 3fer off &«

Shri Jyotirmey Basu: Are we not,
as a matter of right, entitled to know?

Bhrimati Tarkeshwarl Sinha: We
are setting up a wrong precedent. The
hon, Minister should announce it in
the House.

Mr. Speaker: He evidently means it
will get publicity and all that, but if
it could be privately conveyed to the
member—] do not know, 1 wish he

Ed
E
i
3
B
.
£
:

is concerned, we are entitled to know
the names of the friendly Power, and
when that friendship began. Was It
in existence at the time Pakistan made
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me for giving the names, because my
feeling is—it may not be right—that
may be it will help in this matter, If
the House is not of that view, I am
in your hands.

Shrimatli Tarkeshwari Bimha: We
are setling up a2 very wrong prece-
dent. The hon. Minister is making a
statement in the House that if the
hon. Member wants to know it, he
could come to him in the Lobby and
he would tell him. The whole world
will be knowing that he is having
private parleys but not giving the
information 1o the House, Is it the
way of making a statement in the
House? If he thinks it is not in the
public interest, he should clearly say
that it is not in the public interest to
disclose it because the talks and nego-
tiations are at a very delicate stage,

Mr, Speaker: That is what exaclly
he said.

Shrimatli Tarkeshwari Sinha: But

this kind of statement that he has
made is not right.

Shri Dinesh Singh: With all due
respeci to the hon. Member who has
been with us here for a long time,
there is nothing very unusual in what

you migh
cate it to the individual member, but
the question as such need not be dis-

g
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Mr. Speaker: He thinks that public
interest would not be served by this
information. Unfortunately, the Chair
cannot compel a Minister to divulge
information in such cases....(Inter-
ruptions).

Shri Manibhai J. Patel: What about
the members of the crew of the cargo™
Are their movements free or are they
under detenrion” What is their total
number?

Shri Dinesh Singh: Members of the
crew of the cargo” The cargoes have
no crew,

wft wwrwlre sveslt © & A avET
wigen § Fe arfezams arer & da weit
wdy wArZG ¥ FATT 1y FOT T ¥
FUANT T WIF ZHTIT AL AE LT g
2. T AT §8 {17 F Az 1 w&;
WA Az # 3T R Ad i g
€ 1 7w 7 37 & A TwA & 9wy w3
ot ? w7 GATary § AT ag T
wrafaa=T ¥x % ardy wipfy ?

ot fodw oy - oy sl o
gww T & weaw Agvem | 9y A1 w fe
aot @ frafa ot &Y 39 T/ WM
o frar, o wroen o & Do fgm, 39
&7 #x warx ey, arvee 4 o aret gt
off Fw ¥ wrg A agr A w7 owif
sfeart mfr g€

oft weverdre weeslt - weer wiET,
Ter g% AT €1 | T ¥ ag o1 f*
aTeT TR & A" AW ATy FOETT
¥ oy Qv & qriEenmy w1 AT AR
fon ot ofsr Y 3@ @ 18 M
o sfier s N o
=1 afware vy § fs wifeem ¥ ow
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wiawr w1 wreT wgY fasmy, AW wror
wrerT arfeear ® aft gfearg 2% w
AN TR O @ ?

ofy fikwr fogy : oy Ao @
faeg™ tawre s@1 § I vfyeaa @
¥t Al avwwz F pf @ 39 % A
g Tl FET THY Azrer b g oy
o frafr wft ot 37 & frary ¥ ey
T wifem a1 1 ww {7 Wi W
TP K& AY 44T § q1 WO W@ g
I 17 § 53 wEA amiy fAmafaa 2

Shri K. K, Nayar: We have returned
the Pakistani cargo and did not get
back our cargo which Pakistan has.
We have acted in accordance with the
spirit of the Tashken! agrcement, Any
agreoment 1s between two parties and
it 15 an international contract. If one
party breaks the agreement and de-
nounces the agreement. how long shail
we gu on with unilateral adherence to
the Tashkent pact? Are we going to
observe this pact throughout while
Pakistap consistently ignores it, defles
it and denvunces i?

Shri Dinesh Singh: As you are
aware, Sir, therc is no Tashkent pact
ax such. This was a Tashkent declara-
tion which was to create a climate
for the normalisation of relationz bet-
ween Pakistan and India. We have
on our part tried tv do everything
possible to noermalise thesc relations.
1f Pakistan is nol reciprocating—and
that is the whole difficulty. ... (Inter-
Tuptions). t

Mr. Speaker: The hon. Member
asks: how long are we going to do this
though Pakistan is not reciprocating.

Sari Dimosh Siagh: It is not a pact
in the sense that we shall do this and
this and they shall do that. It iy only
a declaration lo creats an atmosphare
ol normalisation.

Mr. Bpeaker: [ do not mind spand-
ing the entire one hour on this
tion. It is happening every day and
It ig happening today also,
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@tiw wy wf  (pho)
fegerm & fm =ofot ®f e
qfeetrt & QT gar @ AT o) 1w
arqn Al fear |7 = Fr E T @
KT ft At smary & ot ATeRw
feir wir § wtx frgg oy & A7 g9 fema
mrgAa folr mi & 7

oft fodw foog : veee 33 w1 faa
ma # wyr fryr i

oft o wy wwf : gorw wEEg. &
fad o wvar T g fe 799 mvw
w1y, ferdt 7w T § vATeew £ 7

ot fodwr fog: svaw wERw,
x1 fr az =rgAa & fam romrer W
Aq T A0

Shri Hem Barua: Since the hon.
Minister has made a pointed reference
to the Tashkent declaration, is it not
o fact that it has enjoined upon both
the parties that all outstanding dis-
putes must be discussed and settled
and if o, may | know whether the
release of cargo hy Pakislan is not
an outstanding dispute? If Pakistan
has refused to honour the spirit of
the Tashl declarati does not our
Government think that the Tashkent
declaration does not exist? If the
Government thinks that it exists, are
they prepared to summon a meeting.
an Indo-Pakistan conference, to dis-
euss this important matter and resolve
it according to the Tashkent declara-
tion?

Shri Dinesh Bingh: ] quile agree
wilh the bon. Mamber. This is a
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is not something which we can take
away; when once a declaration is
made, it stays there.

Shri Hem Baruia:
sanct.

It is not sacro-

Shri Dinesh Singh: The whole point
that I was trying to explain was this.
This declaration was nol in any sense
a pact. The whole idea was that this
would lead both sides to normalise
their relations. We have suggested
to Pakistan on a number of occasions
that we might meet a1 any level 1o
discuss any matter; they have not
reciprocated.

Shrj K. K. Chaiterjee: What special
considerations Jed our Government to
release the Pakistani cargo knowing
full wel! that Indian ecargo was not
released?

Shri Dinesh Singh: I explained it
in the beginning.

off qWe TWo At : wEyw wERT.
T X B Beat iR a# wwr A ¥
T urrF TR A Freed } e
AT ST e &y Afer A wm g
I v w7 74T § fx w9 a9w 0%
A BT Rt A g I I
YT AL T3 2 A FR ATT Q7 A AT
H ax 7ot R £ 1 39 T g
Y 919 g S0 A e &7 A e
W & g¥al ¥ w4 & qay s
¥ e wigal g fx avree feafee
oI ATIET W WATT A a7 TEAT &
T @ fex ar 13 ¥OT wT oA
O TR am IR RN A A E
fay e gEd aTE A e
st MY R ar @ € gelwwn
¥ #h W A% N T § N T
wTT UF Ty @ ?

o fichw Forg : ssawr e, A
vrar qR weet § fe &t a anw
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wig 3 wg fywst ¥x &, W w1 qU
TOC I &t frwr v | g ATE Y
sawcAafi ™A roaafiy . . .

shoelt bt feoqn : oW
wirew, ag e A R L L.

Mr, Speaker: The same thing got us
into trouble in the beginning. Of
course he has said that it is happen-
ing. It is not the first time; 8 number
of times information has been given
to the hon. Members when they write.
Suppose he has not got full informa-
tion with him, he can say that if hon.
Members write, he will supply it. It
is not that 1 am supporting anybody.
Now, therefore, we shouid go to the
next question.

Shri Shrichand Goel: Sir, one ques-
tion.

Mr. Speaker: There are a number
of questions which are very, very
important, such as those on the Vivian
Bose Commission, Hazari report and
s0 many other things. I know the
hon. Member's question is important;
he gets up and says it is important.
But 1 have given 20 mifiutes for this
querstion alone. Next question.

Shri Tennetl Viswanatham: May 1

submit that if this question is left at
this stage, the intransigence of Pakis-
will increase.

Shrimati Lakshmikanthamms: Sir,

MAY 28, 1987
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Mir. Speaker: We will incresse the
number of vopies. Shri Ebrahim
Sulaiman Sait.

Shri Ebrahim Sulaiman Sait: I have
not got a copy of the statement and’
20 1 am unable to put a question.

An ben. Member: The Minister
should read the statement.

Mr, Speaker: 1 have no objection.
Price of Cement

*s2. Shri Ebrabhim Salatman Sait:
Shri M. Rampure;
Shri B. Smpakar;
Shri Chintamani Panigrahi:
Shri N, K. Sanghl:

Bhri Ramachandra Veerappa:
Bhri Eam Kishan Gapta:
Will- the Minister of Industrial
Development and Company Affairs
be pleased 10 siate:

(a) whether Government have

(b) whether Government have con-
sidered this demand; and

(c) if so, the result thereof?

Bingh): () to (c). A siatement is
laid on the Table of the House. I zhall
read it



Instead, it has asked those producers
who ars using oll to switch back to
the cheapar fuel of coal, so that the
spent on using oil would
become available for bringing about a

for using oi]l with effect from 1st April,
1967 in the interest of achieving a
uniform retention price.

The industry has also sought the
approval of Government to increase
the selling price of cement by Rs. 260
per tonne to meet the increased cost
of transportation of the commodity
over longer distances to feed scarcity
pocke!s and also to export some quan-
tity of cement incurring a loss. The
industry has also proposed to increase
the retai] price of cement by Rs 4
per tonne to previd: fur increased
costs of retail distribution and a higher
profit margin to stockists.

All these proposals are under the
examination of Government at present.

The industry’s representatives have
also intimated that the costs of pro-
duction have gone up comsiderably
since decontrol and that the industry
is at present engaged in making a
detailed study of the extent to which
it would be necessary to increase the
retention price. They propose to
submit a memorandum in July, 1967.

Ural Answers JYAISTHA 6, 1880 (SAKA)
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1 bhave already indicated to them that
it the commission has to be raised
the purpose of giving any benefit
the retail dealers it can be done
the producers without increasing
price for the consumers,

Shri Sopakar: Last year, when
control was lifted after giving
1 a lot of conces-
sions with the hope that they would
not raise the prices, but so soon afier
that they have come with a proposal
for raising the price not merely on
the ground that the cost of production
is more but also on the plea that they
want to export some cement at a loss
and recoup the loss by raising the
price. 1 do not know how far the
Government can agree to such an
absurd proposal. I want a definite
answer to this question.

§F 5958

Shrl F. A. Ahmwed: I may inform
the hon. Member that cement was
decontrolled with effect from 1st
January, 1966, After that, when this
organisation came into existence, they
took the responsibility of maintaining
the price as well as the supply, and
no prices have been increased since
then. But they have been approach-
ing the Government from time to
time for price increase because of
freight payable on c¢ement which
has to be taken from one place to
another and, in case of a longer dis-
tance, and the pool collected for
the purpose of equally distributing
the incidence is not adequate. As
the freight collections are not suffi-
cient to meet the actual expenditure,
and so, the Government have allowed
them the increase for which they are
actually not responsible.

Shri Kandappan: There has been a
persistent demand from the producers
to increase the price of cement after
decontrol. 1 would like to know from
the Minister the special circumstances
that warrant the producers to make:
such an insistent demand to increase-
the price.

Shri F. A. Ahmed: There are at
present three groups prevailing,.
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neimely, the low production group, the
medium production group and the
high production group. For these
different rates are there. Recently
there has been a difference of opinion
about this smong the producers and
they have approached the Govern-
ment for approval of a uniform reten-
tion price. Thot proposal is also
under our examination, but the con-
dition aitached to that is thut so far
as the consumer is concerned, it will
not result in an increase in the price
I have already indicated that they
were also anxious to increase the pro-
fit or the commission 1o retail dealers,
by Rs. 4 per 1onne. I have also
already indicated that if they want to
give it to the reiai) dealers they can
do 50. but not at the cost of the con-
sSumers.

Shri Shashi Ranjan: Due tg the
variation in the retention price, which
are the companies which are bene-
fited by it and which are the com-
panies which suffer from it*

Shri F. A. Ahmed: Retention prices
are three in number, as | have said.
So far as the low cost category is
concerned. the relention price is
Rs. 90.50; in the case of the middle
category it is Rs. 93:50 and so far as the
high cost category is concerned, it is
Rs. 6. Now they wanl io have the
uniform price of Rs. 96. So. the low
cost group and the middle co«
group will benefit, but, at the
same ilme, there is a suggesilon that
whatever additional benefit will be
derived by them that will be put for
the purpose of development and they
will not be allowed to increase the
dividend to their shareholders,

Shri 8. M. Banerjee: When the price
of cernent was increased last time, it
was mentioned before the House that
this incressed amount will be used
for consiructing or establishing new
factories and for the modernisation of
the cement plants and for improve-
ment in production also. [ would like
to know whether that has been done
by the private sector and, if not, what
-steps are the Government contemplat-

MAY 24, 1967
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ing to take to see that the money is
properly utilised by them?

Shri F. A. Akmed: We are having
this matter examined, whether the
increase in the price allowed to them
on a previous otcasion has been
actually put by them in the fund for
the purpose of development. If we
find that no such action has been taken
we shall see how that can be imple-
mented.

Shri 8. 8. Kothari: Is it a fact that
during the last decade the cement
mdustry did not develop sufficiently
because of inadequate return on the
capital employed?

Shri F. A, Ahmed: That is a ques.
tion of opinion. We feel there is
plenty of scope for the development
of the industry even under the exist-
INng prices.

ot seereelre wrely Az o &
TTT 77 ¥ A% TINTCTET o ufww
# gfuow arar & §ia=z a8 fys 2rqr—
™ F AT ® oo Ty At ot
wtdar & ow wTw gy TATAT €7
Rk ey 70 A Bewr & odier W
7 T I T AvWT AL KT W
7L ¥ 0 & FmET WeT § oaw AT
frafa oo 2 7 wm ot 1 G F i
= w1 wrir gtar § wre Tm 2 ?

ot %o Wo wgwR : Az Wt )
oY war A% a¥t wwawe # fet nfar
& wroy= Tt qrt @ f5 v ofrar @
i afr e 2

off wrw fagr®t wrwddy : iy ¥
e ot ot TR

FPoreign Collaboration Rules

*33. D¢, Ranen Sen:

~ Shrl Dhireswar Kallta:
Shri K. M. Abraham:
Skl P. P. Eslhave:
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Will the Minister of Industrial
Development and Company Affairs be
pleased to state:

(a) whether there is any proposal
under consideration to relax foreign
collaboration rules to permit foreign
majority participation and manage-
ment control in a large number of
industries; and

ib) if so, the main features there-
of?

The Deputy Minister in (he Minis.
try of Industrial Development and
Company Affairs (Shri Bhanu Prakash
Singh): (ay No, Sir.

(b) Does not arise.

Dr. Ranen Sen: Is it not a fact that
certain foreign companies, mostly
from West Germany and the United
States of America, made representa-
tion to the Government of India to
permit foreign majority participation
and management control over the new
indusiries that are to be opened in
India; if so, may 1 know what is the
reaction of the Government of India™

The Minister of Industrial Develop-
ment and Company Affalrs (Shri F. A,
Ahmed): 1 do not know the position.
If the hon, Member |s prepared to give
me the names of the companies ]
shall look into it and find it out

Dr. Ranen Sen: Sir, that is not the
answer, Let him say ‘Yes' or 'no’. 1
wanted to know whether it is a fact
or not that such proposals have been
made by certain foreign companies,
mostly from West Germany and the
United States of America, demanding
foreign majority participation and
managament control in a large num-
ber ‘n:" industries. Last him say 'ves'
or 3

Shrd F. A Ahmed: When such pro-
pomly are recsived they are discussed
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and considered on merits. There is
no bar to such proposals being con-
sl'uhred and they can be considered
il they satisfy the conditions laid
down in our policy.

Dr. Ranen Sen: Is it a fact that
amongst a section of Cabinet members
there is a strong feeling that the Gov-
ernment is going to barter away what-
ever economic independence we arc
having till now in the interest of
foreign capitalists in our country?

Shri F. A. Ahmed: That is not a
fact.

shri Shrichand Goel: The hon.
Finunece Minister in his Budget Speech
yesterday indicated that the Govern-
ment wanted to attract more invesi-
ment of foreign capital in the country.
I want to know, with regard to the
industries which we cannot run single-
handed, whether it will not be advis-
able to relax some rules in order to
attract foreign capital and encourage
the growth of industries in our coun-
try which cannot be developed single-
handed by us?

Shri F. A. Ahmed: As the hon
Member is aware. our policy is to
consider applications for foreign
investments in industries which in-
volve import of capital goods and
technical know-how and in which
adequate capacity does not already
exist in the country. Foreign capital
is not allowed in indusiries such os
banking, insurance, trade, commericial
aclivities and plantation  Foreign
capital is also not encouraged for the
manufacture of consumer goods whose
production is already well established
in the country. It is under these pro-
visions that we have been considering
all the applications and taking deci:
sions on them.

Shri Dhireswar Kalita: Is it a fact
that Mr, Woods, President of the
World Bank, during his recent visit
to India suggested that there should
be same relaxation in foreign colla-
boration rules and the Government
consented to it?



{a) whether any steps have been
taken on the basis of recommenda-
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Shri Raghmaath Roddl: I would
require notice.

The Minisier of Indusirial Develoy-
ment and Company Affairs (Shei F. A,
Ahmed): So far as this question is
concerned, it only deals with the steps
taken, and if the hon. Member wants
to know the number of loences that
have been given, I am prepared to
answer if the hon. Member tables »
separate question.

8kri Jyetirmoy Basu: Sir, five years
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Skei P. A. Alumed: As far as T am
aware, no fresh licence has been given.
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Mr. Spesker: 1 am told, the rules
say, that the Government motions have
precedence. I don't mind, but the
rules say that the Government motions
have precedence.

ofy wy formd : o wr sifesre

Shri 3. M. Banerjee: I fully support
Shri Madhu Limaye that both {he
Reports, Dr. Hazari's Report and the
Monopoly Commission Report, should
be taken up together. My submission
is that either the Government brings
forward both the motions together or
our No-Day-Yet-Nemed motion should
be admitted.

Mr, Speaker: 1 have conceded that.

Shri F. A, Ahmed: | have no ob-
jection to both these motions being
taken up together,

Shri M. B. Krishna: Q. 118 may also
be taken up along with Q. 85,

Mr, Speaker: All right.
Dr. Hazari Report on Licensing
Palicy

il
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(a) whether Government have
considered the Report of Dr. Hazarl
on Licensing Policy with regard to
setting up of new indusiries; and

(b) it so, the recommendations
of the Committee which have been
accepted by Government for imple-
mentation?

The Minister of State in the Minis-

Reddl): (a) and (b). The Interim Re-
port on Licensing Policy submitted by
Dr. R. K. Hazari Ix uhder the exami-
nation of the Govermrment. An carly
decision is expected to be taken on
the recommendations.

Ismsue of Licemees to Industries
*118. Shri M. R. Krishaa:

Will the Minister of Indusirial Deve-
lopment and Company Aftals be
pleased to state:

() whether Government have de-
cided to do away with licensing policy
of Industries.

it was based on any enquiry; and

(c) the benefits Government
to achisve by the change in the D
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The Minister of Stafe in {he Minis-

Reddl): (a) No such decision has been
taken,

(b) and (c). Do not arise.

Mr, Speaker: Bhall we go to the
next Question? 1 think, iy is better
you reserve your comments for the
discussion on both these Reports.

Compulsery Exports

4pg, Shrl N. R. Laskar:

Shri 8. M. Banerjee:
Bhri Ram Kishan Gupla:
Shri Shri Gopal Saboo:

Will the Minister of Commerce be
pPleased to state:

{a) whether there bhas been a
proposal to introduce an element of
compulsion to export certain per-
centage of production of industrial
units for increasing the country's
exports;

{b) the broad features thereof;

(e) whether the results of this
compulsion to export have been
examined; and

’

(d) if so, the nature thereof?

The Minister of Cemmerce (Sbri
Dinesh 8Singh): (a) No, Sir. However
the Commerce Minister has spoken of
the need for the industry, as a whole,
to appreciate their gbligation to earn
foreign sxchange through further ex-
ports.

(b) to (d). Do not arise.

Shri N. B. Laskar: [ would like to
know whifhér Governmaent bave exa-
mined the question whether they can
introduce such a compulsion.

Oral Answers JYAISTHA 5, 1889 (SAKA)

Oral Answers 988

Shri Dinesh Bimgh: 1 have not talk-
ed about compulsion., What 1 said ia
that the industry, as & whole, must
feel a sense of obligation for earning
the foreign exchange. After all, Lhere
is the obligation on the industry, as
a whole, to earn foreign exchange. If
they want to import things, they must
be able to earn foreign exchange for
that. It may be possible or may not
be possible for each industry to earn
foreign exchange. are some
indusiries which may fing difficulty in
exporting their products. But the
industry, as a whole, should be able
to earn foreign exchange which they
require for their imports and for
their other requirements,

Shri N. BR. Laskar: In order to re-
vitalise our export trade, I would like
to know whether any attempt has
been made towards the improvement
of quality and diversification of the
areas of our trade in different parts
of the world.

Shri Dinesh Singh: Yes, Sir.

Shri Liladbar Kotoki: The hon.
Minister said that there is an obliga-
tion on the part of the industry to
export a certain percentage of their
products. May I know whether the
Government has any control (o sce
that the industry actually discharges
that obligetion of exporting their pro-
ducts?

Shri Dimesh Singh: As 1 said, we
have not laid down any rigid rules.
All that I have said is that the ine
dust?™y must look to the markets ab-
road. They have tremendous consum-
ption at home and they are gable to
sell very easily ew_»rythmg they make,
But that does not earn the ioreign
exchange which they need for their

and parts and for their
raw materials. Therefore, they must
consciously try to divert more and’
more of their products sbroad.
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Shrimati Sharda  Mukerjee: We
have not been able to gather from the
Minister’s reply whether the Govern.
ment has any definite policies for pro-
moting exports, Our exports have
been dropping down so rapidly. It
" is no use the Minister’s either exhort-
ing the private sector or compelling
the private sector to export. What
specific policies have Government got
to improve our exports?

Shri Dinesh Singh: Not very long
ago we had here a meeting of the
Export Councils and I shall be very
glag to send to the hon. Member a
copy of the resolutions passed. We
are now in the process of discussing
commodity-wise with industries on
how we can increase exports.

Shri Virendra Kumar Shah: Ours is
a high-cost economy which is maiuly
due to the high incidence of direct and
indirect taxes which increases the cost
of production of every item, and that
retards export efforts. Would the
.Government consider as to how this
high rate of taxes can be reduced so
that our exports can increase?

Shri Dinesh Singh: As the hon.
Member knows, quite a lot of our taxes
do not apply to exports. Even yester-
day when the Finance Minister pre-
sented the Budget, he did say that
even in the case of excise duties, there
is a rebate for export and there are
other incentives and facilities, We
are conscious of the fact t’aat some
of the goods manufactured in this
country are more expensive and we
are trying to discuss with the indus-
try of a particular commodity to see
how best we can encourage exports.

Mr. Speaker: Qn. 97,
Qn. 105 can also be taken with that.

Import substitution
+

*9%. Shri S. R. Damani:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri A. Sreedharan:
Will the Minister of Industrial
Development and Company Affairs be
pleased to state:

395 ,Ai) LS—1.
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(a) whether Government have
examined as to how far the liberali-
zation of import control has given a
set-back to the efforts towards import
substitution; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Industrial Development and
Company Affairs (Shri Bhanu Prakas
Singh): (a) Yes, Sir.

(b) Generally speaking, liberalisa-
tion of imports of raw materials,
spares and components has not ad-
versely affected the progress of im-
port substitution. In a few cases
where there were complaintg of possi-
ble adverse effects, remedial action, as
necessary, has been taken.

Import substitution

#105. Shri S. S. Kothari: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) whether it is a fact that import
substitution and the trend towards
“swadeshi” in regard to manufacture
and use of stores, raw materials, capi-
tal equipment ang technical know-how
have received a set-back during the
recent months; and

(b) if so, the steps
propose to take to
same?

Government
encourage the

The Deputy Minister in the Ministry
of Industrial Development and Com-

pany Affairs (Shri Bhanu Prakash
Singh): (a) No, Sir.

(b) Does not arise.

Shri S. R. Darhani: May I know
whether Government have received

representations from indigenous manu-
facturers about slackness of demand
and, if so, from which industrieg and
what action have Government taken?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): Wherever we have received
complaints, remedial measures have



993 Oral Answers

been taken by us. If the hon, Mem-
ber wants to know the names of such
industries, I am afraid it is a very
long list and I can only place it on
the Table of the House.

Mr. Speaker: It can hbe placed on
the Table of the House,

Shri S. R. Damani: May I know
whether ball-bearing industries are
still casting industries and are affect-

ed by imports? ’

Shri F. A, Ahmed: So far as ball-
bearing industry is concerned, the in-
formation is that the import which was
of the order of Rs. 4 crores has now
been brought down to Rs. 1} crores.
So, we have benefited.

An hon. Member: What about steel?

Shri F. A, Ahmed: T am not aware
of that. So far as ball-bearing indus-
try is concerned, I had the informa-
tion which I have given.

Shri Hem Barua: There is a terrific
slum in our exports in spite of deva-
luation. One of the ostensible pur-
poses of devaluation was to boest up
our exprts so as to revitalise our ex-
ports, In that context, may I know
what specific steps Government have
taken to revitalise exports?

Shri F. A. Ahmed: Export depends
on increased production and also on
bringing down the cost of producticn
so that it may be in a position to com-
pete with outside market. Together
with dewvaluation, other steps have
been taken to liberalise import so that
our production ‘may g0 up ang that
production may be able to compete
with the 'market outside,

Shri A. Sreedharan: In view of the
fact that imports of rubber and copra
have adversely” affecteq the price of
rubber and coconut produceq in this
country and also in view of Lhe fact
that hugé stocks of rubber are lying
accumulafed with cultivators in var-
ious part of the country, particularly
in Keraia] I' would like to  know
whether the Government will restrict
the import of rubber and copra and
also whetlier Go&Miment will freeze
the stock of imported—Tubber till such

time that a substantial portion of the

MAY 26, 1967
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stock accumulated with rubber culti-
vators are sold.

Shri F, A. Ahmed: As far as I am
aware, there is shortage of rubbes in
our country and the question will have
to be examined whether it is in the
interest of the country or in the in-
terest of production that the import
of rubber should be stopped or should
not be stopped.

Shri S. S. Kothari: The Finance
Minister is here and I would like to
draw his attention also.

Does the Government consider giv-
ing any fiscal incentives to those who
bring about import substitution, i.e.,
those who develop new products and
try to reduce imports? If the Gov-
ernment provides some stimulus, it
will assist in encouraging people to
substitute for imports.

Shri F. A. Ahmed: That is inherent
in the policy which we have adcpted.
On gccount of restriction of imports,
a large number of indigenous techni-
cal knowhow and indigenous produc-
tion was encouraged and the produ-
cers have actually derived benefit.
Where the cost of production is less
than the cost of imported material,
that has actually benefited the
producers.,

Shri H. N. Mukerjee: In regard to
import substitution, it was highlighted
during the Indo-Pakistan confronta-
tion that Government had a specific
scheme for a self-reliant economy in

, this country which implies conszidera-

ble advance or at least programmatic
advance towards import substifution.
May I know if that has been pui on
the shelves or continous efforts are
being made in this regard so that
at a particular point of time we can
have some idea as to when import
substitution can considerably help us
in regard to self-reliant economy?

Shri F. A. Ahmed: The indication
was already given yesterday in the
Finance Minister’s speech and we shalt
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Shrimat]l Tarkeghwarl Siaha: One
of the incentives for exports was that
in respect of import-substitution com-
maodities avalleble in this country,
some Industrial licences were given to
some industrialisty to get imported
material in order 1o export because
that would have improved the stand-
ard of exports. In view of this, may
1 know what were the commitments
which thosc industrialists made in re.
gard to exports and after getting im-
port licences, whether those commit-
ments were fulfilled and if thesr com-
mitments have not been fulfilled, whe-
ther any action hag been tuken ¢n
them for not having fulfilled the com-
mitments?

8hri F, A. Amed: The period allow-
ed to them is so short that no estima-
tion can be made whether theyr have
actually implemeoted or nol. We are
closely waltching whether the purpnse
for which the import has been allow-
ed has been served or not.

Shri Ebrahim Sulaiman Bait: My
houn. friend Shri A. Sreedharan had
asked a question about restricting the
import af copra and rubber because
that is adverscly affecting the pro-
ducers of rubber and copra. While
the hon. Minister had answered the
fuestion regarding rubber. he had not
answered the portion relating to copra.
May I know whether Government are
considering the question of restricting
the import of copra in order to help
the poor copra producers in Kerala?

Shrl F. A. Ahmed: 1 would examine
this question, and if the hon. Member
a0 desires, 1 shall inform him later.

WRITTEN ANSWERS TO
QUESTIONS

Andit Ropert ou the Acceunis
of NCDC

'ﬁ.hur.zu Will the
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Minister of Sieel, Mines and Metals
be plehsed to state:

(a) whether the Commercial Audit
Department of the Comptroller and
Auditor General of India reviewed
the working of the National Coal
Drevelopment Corporation Ltd., for a
period cf three years ending March,
1966 and has submitted a report;

(b) if so. whether a copy of that
report will be laid  on the Table
ulong with the reply furnished by
the Corporation; and

ic) whether Government are satis-
ficd with the reply given by the
Corporation regarding various lapses
and omissions and commissions?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Bethi): (a) and (b). The Com-
mercial Audit Department of the Com-
ptroller and Auditor General of India
conducted review of the working of
the National Coal Development Cor-
poration for the period ending 3lst
March, 1¥66. It is wunderstood 1this
review has since been finalised and is
being included by the Comptroller and
Auditor General of India in Central
Government Audit Report (Commer-
cial), 1967, In terms of Article 15111)
of the Constitution of India, this
report will be submitted to the Presi-
dent who shall cause the report to be
laid before each lHouse of the Parlia-
ment. Government. no doubt, will
look into alleged lupses. ommissions
and commissions etc. wherever neces-
sary and take further suitable action
in the light thereof.

(c) Does not arise at this stage.

Import of Cotton

Shri M. Rampure:

Shri Ebrakim Sslaiman Sait
Shri Ramachandra Veerappa
Shri N, K. Sanghl:
Shri
Skri

-

.

»
o}

Banerjos: P
Manchar Lebla:
Fernandes:

sl



Will the Minister of Commeérce de
pleased to state:

(a) whether it is proposed w
import more cotton to feed the tex-
tile mills now in crisis for want of
raw material;

(b) if 30, when a decision is likely
to be taken; and

(c) the amount of cotton likely to
be imported during the current year
and at what price and from which
countries it will be imported?

The Minkster of Commerce (Shri
Dinesh Singh): (8) to (c). Efforts are
being made to import additional quan-
tities of cotlon. An agreement has
already been entered into with the
U.AR. providing inter alia for import
of about 200,000 balés of cotton. Other
negotialipns are in progress.

About 800,000 bales are likely to be
imported from different countries such
as the US.A. the UAR., Sudan,
Uganda etc. The following are the
approximate cif. wvalues of cotton
imported from different countries:

UAR. Rs. 1,666 per bale.
» Budan Rs. 1,364 per bale.
U.sA Rs. 961 per bale.

East Africa Rs. B3] per bale,

Campletion of Blast Furnsce No. 4

ingot steel production ultimately by
0.8 million tonne per annum.
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Idle eapacily in Public Undertakings

*1M. Shel Umunath:

Shri K. Ramanl;
of  Industrial
Affalrs

Will the Minister
Development and Company
be pleased to state:

(a) the extent of unutilised capacity
in each of the public sector undertak-
ings under his Ministry and the rea-
sons therefor; and

(b) the steps Govefnment propose
to take to utilise the full capacity?

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A. Ahmed): (a) By and large, the
capacily in the public sector under-
takings under the Ministry of Indus-
tria] Development and Company
Affairs is still in the process of being
installed and it would not be correct
to atternpt at this stage an expression
in exact terms of the extent to which
the capacity has remained unutilised.
1t is. however, realised that there is
a gap in the utilisation of capacily
slready installed in some of the publie
sector undertakings. This is attribut-
able 1o certain reasons of which the
most important is the inadequacy of
orders arising 83 a resull of the tem-
porary slowing down of development
in sectors such as Railways, Steel
mills, Power projects, Construction
industry, coal mining and the like.

(b) The Heads of the Public Under-
takings have aiready been asked to
work out schemes for schieving a
fuller utllisation of capacity, inter alia,
by—

(1) strengthening the salss organi-
sation with a view to stepping



5003 Written Answers JYAISTHA S, 1880 (SAKA) Written Answers

up exporis as well as heigh-
tening domestic sales;

(ii) diversifying production for
fabrication of items which
have a markel including the
production of spares which
have a repetitive demand:;

{iii) forming consortia for taking
up contracts on a turn-key
basis. One such consortium
would be formed as a stand-
ing arrangement for meeting
the requirements of Steel,
structural and Heavy Engi-
neering industries and another
for supplying the require-
ments of power projects.
Similar consortia with private
sector units wherever feasible
would also be formed on an
ad-hoc basis for taking up
turn-key jobs as and when
such occasions arise.

Diesel and Eleciric Trains during
Fourth Plan

*106. Shri Swell:
Bhri Kikar Simgh:
Shrimatl Nirlep Kaur:
Bhrl Barrow:
Shrl Kolal Birua;

Will the Minister of Rallways be
pleased to state:

(a) whether therse iz any proposal
under the consideration of Govera-
ment to introduce more diesel and
<lectric trains during the Fourth Plan;

(b) if so, the full details of the
Scheme; and

(¢) the places where the diesel and
-alectric trains are proposed to be in-
1roduced?

The Minister of Raliways (8Shri
€. M. Posnatha): (n)wtnilamlt:
ent the required information
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UAR. Trade Delegation

2108, Bhri R. 8. Vidyarthi:
Shri D. C. Sharma:

D. N
C. C. Desal:
Shri A. B. Vajpayee:

Will the Minister ot Commerce be
pleased to state:

({n) whether a U.AR. Trade Dele-
gation visited India in April, 1067 and
whether any talks were held on the
trede velations belween the {wp coun-
tries; and

(b) if s0, the main features there-

The Minister of Commerce (Shri
Dinesh Singh): (a) Yes, Sir. A trade
delegation from U,A.R. visited India
in April, 1967 t0 review the trade bet-
ween India and U.A.R. during 1966-67
and to finalise a trade arrangement
for 1967-68.

(b) The main features of the trade
arrangement for 1987-68 are:

(i) The trade exchanges during
1967-68 will be of the order
of Rs. 800 million.

(mmmmam

(a) whether complaints have been
lodged With the State Trading Corpo-
ration that Russian tractors are being
supplied at higher ratex by the Indian
Engineering and Commercial Corpora-
tion Pvt. Ltd., Bombay to the agricul-
turists of Madhya Pradesh; and

{b) i so, whether any enquiry has
been made in this regard and the re-
sult

The Minister of (Shri
Diaceh Stagwy: (1) Yoo, Sk

(b) The State Trading Corporation
is enquiring into the matter.

Textiles Industry
*110. Shri Ram Kishan Gupta:
Shri Virendra Kumar Shah:

Will the Minister of Commaree be-
pleased to refer to his statement made
in Lok Sabha on the 8th April, 1967
and state at what stage the proposal
to sel up a Special Committee to sug-
gest siructural remedies for the chro-
nic problems of the textiles industry
stands?

The Minisier of Commerce (Shri
Dinesh Singh): The matter is under
consideration. Some preliminary dis-
cussions have taken place.

Will the Minister of Industrisl Deve-
jopment and Company Affairy be
pleased to state:

(a) Whether Government have re-
ceived an offer from a foreign business
concern to set up & big perfume-mak-
ing plant in India;

(b) whather the offer is under active-
and if 0, lis terns and
conditions; and
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{c¢) whether the existing restrictions
on forelgn investment in consumer
goods industries are proposed tp be
lifted for the purpose?

The Minister of Industria] Develop-
ment and Company Affairs (Shri F, A.
Ahmed): (a) No, Sir.

(b) and (c). Do not arise.

UN., Team on Expert Production

*112. Shri Manibhal J. Patel:
Shri R. §. Vidyarthi:
Shri 8. B. Damani:

Shri Ram Kishan Gupla:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 190 on the 3lst
March, 1867 and state:

(a) whether final recommendations
of the T-man U.N. team on export pro-
motion, which visited India in Janu-
ary, 1967, have since been received;

(b) if s0, the main features of the
report; and

(c) the recommendations which
have been accepled by Government?

The Minister of Commerce (Shri
Dinesh Bingh): (a) No, Sir.

(b) and (¢). Do not arise.
‘Selling of Rallway Tichets at Black-
Market Rates

*113. Bhri Baburso Patel: Will the
Minister of Rallways be pleased 10
state;

(2) whether Government are aware
that the Rsilway Booking Staff and
other Railway officials at the stalions
sell railway tickets at black-markel
eates; and

(b) if so, the practical steps Govern-
went have isken to stop this = anti-
social praclice?

The Minisler of Railways (Shri

€. M. Posmacha): (2a) A faw com-
plaints have been recelved

Written Answers rolo

(b) A statement is Jaid on the Table
of the Babhs.

Statement

1. Supervision is strengthened at
booking offices, particularly during
rush periods to eliminate the possi-
bility of staff conniving at any mal-
Practices.

2. Burprise checks have been orga-
nised by the Specia] Police Establish-
ment in co-operation with the Railway
authorilies to curb the corrupt prac-
tices in booking of berths and seats
in trains. Such checks are conducted
independently also by the Vigilance
organisations of the Railway Board
and the Zonal Railways.

3. At certain important stations, a
special squad of Vigilance staff and
TTEs in plain clothes are posted at the
booking windows during the rush
periods to check the activities of un-
scrupulous elements. The assistance
of Police and R.P.F. staff posted at the
Booking windows is also sought in this
matter.

4. Everyone of the complaints is
thoroughly enquired into and severe
punishment meted out in proven
cases.

Import of Russian Traclors

*114. Bhri Ram Singh Ayarwal:
Sari Hukam Chand Kachwal:
Shri Nitiraj Singh Ghamdbary:

Will the Minister of Commerce be
pleased to state:

(a) whether It is = fact that no
custom or octroi duties are leviable
on the sale of agricultural tractors
and implements;

(b) it so, whether any complaint
has been received by Government in-
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{e) whether Government propose to
take any action against the aforesaid
importers of the Russian tractors?

The Minister of Commerce (Shri
Dinesh Singh): (a) Custom duty is
leviable on agricultural tractors above
50 Draw-bar HP. and on Hydraulic
Hfts and implements. Octroi duty is
leviable on ‘ractors and implements
at Bombay at 1 per cent on landed
cost,

(b) Yes, Sir.
(c) The Stale Trading Corporation
is enquiring into the matter.
Location of Fifth Steel Plant
“115. Shri Eswara Reddy:

Shri R. K Biria:
Sbri Sharda Nand:

i
gEs EE&
EEEH.

|

Veerappa:

Will the Minister of Steel, Mines
‘and Melals be plessed 1o state:

(a) whether any decision has been
taken regarding the location of the
wroposed fifth steel plant in the public
sector: and

() it s0, the name of the place
selected?

The Minkster of Steel, Mines and

Metals (Dr. Chemna Reddy): (a)
‘No, 8ir.

(b) Does not arise.

Tyre Manufscturing Companies
*114. Shri C. Janardhanan:
) Shri Vaswfovan Nair:
Shrt P. C. Afiichan:
- WH]L the Mimister of Industrial

Development and Company ' Affairs
be pleased to siate:

(a) whether it is a fact that the
Kerala Rubber Growers' Association
has urged Government ty nationalise
the tyre-manufacturing Companies;
and

{b) if so, the reaction of Govern-
ment thereto?

The Minisier of Industrial Develop-
ment and Company Afalrs (Shri F, A.
Abhmed): (a) and (b). No request hag
so far been received by the Ministry
of Industrial Development and Com-
pany Affairs from the Kerala Rubber
Growers Association for the nationa-
Iintir.m_ of the tyre-manufacturing
companies.

Location of Steel Plant at Hospet

*117. Shri V. Krishasmoorthi:
Shri Yashpal Singh
Shri §. C. Samanta
Shri K. Lakkappa:
Shri Jagannzth Rae Joshi:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether Government are aware
of the reported statement by the Chief
Minister of Mysore at Calcutta on the
24th April, 1967 that the State Govern.
ment propose to go ahead with a steel
plant at Hospet: and

(b) if so, the reaction of the Central
Governmeny thereto?

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a)
and (b). Yes, Sir. Certsin press
reports indicating that if the Central
Government does not establish a steel
plant at Hospet, the Government of
Mysore would consider establishment
of a steel plant on their own initia-
tive, have come to the notice of the
Government of India. There is no
official communication about this and
therefore the question of reaction does
not arise.
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Expert of Bieel

*119. Shri 5. N. Maiti:
Shri S. C. Samanta:

Wili the Minister of Steel, Mines
And Metals be pleased to state:

(a) the chief bottlenecks in the way
of steel exports as envisaged by the
Steel Export Committee; and

(b) how these are going to be re-
moved?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C, Bethd): (a) and (b). The Steel
Exports Committee has recently re-
viewed the exports of iron and steel
and hag discussed the main problems
which stand in the way of expanding
the export trade. The report of the
committee has not formally been sub-
mitted to Government. The principal
problems considered the Steel
Exports Committee are the following:

(1) Limitations of handling and
warehouxing  facilities at
ports.

(2) Rallway restrictions in trans-

when the offtake is slowed
down.

(3) Inadequate shipping space and
uncompetitive ocean freights.

MAY 26, 1967
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of chrame ore by the Orissa Mining
Corporation through Paradeep;

(b) if so, the detalls thereot;

(c) whether the chrome ore will be
supplied from the Kalarangi Mine in
Subinda in the district of Cuttack,
Orissa; and "

(d) what is the total deposit of
chrome ore in the area?

The Minisier of Commerce (Shri
Dinesh Singh): (a) to (d). Informa-
tion is being collected and will be
placed on the Table of the House,

Purchase of Land by Western
Ratlway

471, 8hari C. C. Demal: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that an

try of Rallways and Sabarmati Oil
Mills, Sabarmati for the purchase by
the Western Rallway of the land at
Sabarmati belonging to the Babarmati
Oil Mills and that the price was to
be fixed by Bhri 5. Rodrigues of the
General Managers Office, Central
Railway, Bombay;

({b) whether it is also a fact that
Shri Rodrigues MOnally heard the
parties on 13-12-1988 and closed the

to give by January, 1086;
(d) if so, the reasons therefor; snd



101§ Written Answers JYAISTHA 5, 1839 (SAKA) Written Anmwoers 1016

und  Additional Member (Works),
I;Aéh!w Board dated 25th February,
1905,

(b) to (d). Shri Rodrigues was to
assess the value of the land referved
to in qgoestion (a), in consultation with
Shri Amritlal Hargovand Das and
Western Railway. In case of differ-
ence of opinion about the valustion
between the two parties, the case wat
to be referred to the Railway Board.
Since the Western Railway did not
agree with the valuation of Shri Red-
rigues, the nratter was referred to the
Railway Board by Shri Rodrigues with
his valuation.

(¢) In lerms of the note of discus-
sion held with Shri Amritlal Har-
govand Das, Railway Board will give
a final decision soon about taking over
of the land referred to in question
{a),

Public Sector Bieel Flants

472, Shri C. C. Demi: Wil] the
Minister of Steel, Mines and Metals
be pleased to lay on the Table a
statement giving the following infor-
mation in regard to the Public Sector
Steel Plants at Bhilai, Rourkela and
Durgapur separately:

(a) present installed capacity:

(b) the actual production during
1986-67;

(c) expansion planned in output;

{d) period for completion of ex-
pansion;

(e) cost\ of expansion programme
broken into (i) Rupees (i) Fareign
Exchange;

required information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-402/871,
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Hapdloom Service Centre al
Trivandrum

474, Shrl Viswambharan:
Shri Mangalathumadem:

Will the Minister of Commerce be
pleased to state:

(a) whether there was a propossl
o start one Handloom Service
Centre at Trivandrum in 1966-67;

(b) if so, the ressons for not start-
ing it so far; and

{¢) whether G nment p
wmmummmcmn
at Trivandrum during the current
financial
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Doubling of Rallway Line between
Garhi-Harsare and Khalfipur (N. Riy.)

475, Shri Ram Kishan Gupta: Wil
ge Minister of Rallways be pleased
siate:

(a) whether there is a proposal to
provide double line between Garbi-
Harsaru and Khalilpur Station on
the Rewari-Delhi Section of the
Northern Railway; and

(b) if s0, when the work is nmy
to be completed? -

The Minister of Rallways (Shri
C. M, Poonacha): (a) and (b), The
doubling of the 31 KMs. long section
between Garhi-Harsaru and Khalilpur
is not considered npecessary to handle
the traffic offering at present or likely
to offer in the near future. To dug-
ment the present capacity, the work
of splitting up of the block sections
hetween Garhi Harsaru and Khalilpur
and provision of tokenless block
working has been sanctioned

Passenger Amenities on Northers
Rallway

476. Shri Ram Kishan Gupta: Will
the Minister of Rallways be pleased
10 State:

(a) whether programme fur provid-
ing amenities and facilities to the pas-
sengcrs on the Northern Railway has
been finalised; and

{(b) it so. the details
division-wise?

The Minister of Railways (Shrl
C. M. Posuacha): (a) Yes,

(b) A satement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-403/67].

Masufsciure of Tracters
471, shri Baburse Patel; Will tbe

Minister of Industrial Developmagnt
-—u—manuum-.

(a) the number of tractors
factered in Indie m
sctops:

thereof.

in t
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(b) the names of manufacturers,
the locstion of factories, the annual
output and the value of these trac-
tors;

(¢) the number and value of trac-
tors imported from and
America annually during the last §
::;ﬂ ending the 3lst March, 1087;

(d) the walue of tractor compo-
nents and  spare  parts  imported
annually during the last 5 years,
ending the Jist March, 1967?

Locanwon of Oumm

The Minister of Indusirial Davelep-
ment and Affairs (Shri
F. A, Ammed): (a) 7,613 agricultural
tractors were manufactured in India
during the calendar year 1988 in the
private sector, No manufacturing
capacity of tractors has so far been
established in the public sector.

(b) The names of the Indian firms
manufacturing tractors. location of
their faclories, their output during
1966 and the price of tractors manu-
factured by them is given below:

Sl  Name of manufacturcrs Price of tractor Lo.r.
No. the factory during destination
1966
1 M. Exher Tractors India Lid., Faridahad 135 ‘Eicher'Rs, 17.836-
Faridabad {Harvana)
3 M-s International Tractors Co. of Bombay 550 ‘International  Har-
India Ltd., Bombhay. vester B. 275" Rs.
20,900 -,
3 M's. Tractors & Farm Equipment Madras 3400 ‘Maswy  Ferguson 7
Lid., Madras. Rs. 20.83%.
4 M. Eworis Lud., New Delhi Faridabad 1.314 ‘Escort-37" Rs. 19,500
\Haryana)
sot  C‘Esoort-27%" Rs.
15.032.
5 My Hhindusan Tractors & Bull- Baroda 1,033 ‘Hindustan <o HP’
duzers Lid., Bombay . (Gujarar) Rs. 21,880 -
30 “Hindustan 35 HP'
Rs. 16,110,

() and {dl A statement -M-ing
the number and walue of tractors,
companents and Spare parts imported
from Europe and America annually
during the years 1063-88 10 1968-67
(Upto 31st Jenuary, 1967) laid on the
Table of the House, ll’l!rtdulub-

ing the 3lst March, 1987

(b) the grounds on Which these
firms have been black-listed;

[{3] whether these firms have been
& d import li or otherwise
allowed {o trade with Government;
and

(d) if s0, how many enjoy this
privilege?

The Minisier of Industrial Develop-
ment and Cvmpuny Afairs (Shri F. A.
Ahssed): (a) No firms have been
blacklisted by this Ministry during
tbe quarter ended 31st March, 1967.

(b) to (d), Do not arise.




Cover pyer Railway Platferms on
arsl-Jabalpur Section

481, Bhri Nitiraj Singh Chaudhary:
Will the Minister of Rallways be
‘pleased to refer to the reply given to
Unstarred Question No. 735 on the
Tth April, 1967 and state:

{a) the names of stations on Itarsi-
Jabalpur Section on ‘which covers
over platform are being provided;

(b) the length of platform to be
covered on each station on both wup
and down platforms; and

(c) whether Government propose
to provide covers over _ the train
length of the platforms of Narsingh-
pur Station?

The Minister of Rallways (Bhrl
©. M. Poomacha): (a) Cover aver
platform is ‘being provided at the
following stations:

(i) Gadarwara
(ii) Narsinghpur
(iii) Kareli
(iv) Gotegaon.
(b) The length of platform to be

«<overed at the four stations indicated
in (a) above is as follows:

(i) At Gadarwara for a length of
150 ft. on up platform.

(ii) At Narsinghpur for a length
of 110 ft. on up platform.

(iii) At Kareli for a length of 75 #t.
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Bogies atisched to Pamenger Trains
between Jabalpur and Itarsl

482, Shri Nitira} Singh Chaudhary:
Will the Minister of Rallways bs
pleased to state:

(a) the pumber of passenger
bogies provided on each train bet-
ween Jabalpur and Itarsi (C. Rly.);

(b) whether it is a fact that the
number of bogies is not lnsufficient
and there is over-crowding leading
to suffocation; and

(c) it s0, whether Government
propose to increase the number of
passenger bogies to 10 on each Pas-
senger and 14 on Express and Mail
Trains?

The Minister of Rallways (Shri
C. M. Poonacha): (a) On Jabalpur-
Itarsi section, 7 Dn/8 Up Bombay-
Howrah Mails via Allahabad, 27 Dn/
28 Up Bombay-Varanasi Expresses and
41 Dn/42 Up biweekly Janata Ex-
presses run with a load of 12 bogies
each while 33 Dn/34 Up Indore-Bllas-
pur Expresses, 387 Dn/388 Up Bhuaa-
val-Allahabad Passengers, and 389
Dn/300 Up Itarsi-Allahabad Passen-
gers consist of  bogies each.

{b) Whereas there is some over-
crowding on 7 Dn/8 Up Bombay-
Howrah Mails via Allahabad, 37 Dn/
28 Up Bombay-Varanasi Expresses,
41 Dn/42 Up bi-weekly Janata Ex-
presses and 388 Up Allahabad-Bhusa-
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Impert of T.V. sels

488, Shri Yajalk: Will the Minister
of Commerce be pleased to state:

(a) the amount of foreign exchange
involved in the import of television
sets by Government;

(b) the names of the countries from
which these television setg are to be
imported; and

(¢) the method of repayment of the
debt incurred for the purpose?

The Minister of Commerce (Shri
Dinesh Singh): (a) 5000 TV, scis
were imported during 1965 and 1948
ot @ lotal cost of Rs. 33.2 lakhs.

(b) and (c). There is no proposal
to import any more T.V. sets.

Import of Electronic Comguters

487, Shri Yajmik: Will the Minisler
of Commerve be pleased to state:

(a) the amount of foreign exchange
involved in the import of electronic
computers to be imported during the
current year both for the public and
the private sectars;

(b) the names of the countries from
which these compulers are to be
imported; and

(c) the method of repayment of the
foreign exchange required for the
Ppurpose?

The Miaister of Commerce (Shr)
Dinesh Singh): (a) to (c). In terma
of the existing import policy, import
of electronic computers is not allowad
to Established Importers and also
ordinarily to Actual Users, Al
requests from Actua)
examined carefully, and permission
for import is granted only after a
thorough examination of the need for

Employmnt. In view of thia, it is pot
possible to state the number of com-
puters to be imported or the furelgm .
exchange involved in such tmports.:
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In_pursuance of an Agreement en-
tared into by the Government of India
in June, 1968, with Messrs, Honeywell
Incorporated of UB.A. for the pur-
chase of 10 Honeywell] Mode] 400
<omputers at a concessional price of
$12,800 per computer including spares
needed for 5 years, two machines
tave already been imported; and the
remaining 8 may be imported in the
eurrent year. [n that case, the total
foreign exchange cost will be $1
wmillion. As it is an outright purchase,
the question of any repayment does
not arise.

Under the Trade arrangements with
wome of the East European countries,
there is a provision for the import of
electronic computers; but the actual
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imports will, as usual, depend on the
scrdliny of need referred to above,

Imports and Exports
488, Shri 8. C. Jha:
Shri ¥. 8§, Kushwah:
Will the Minister of Commerce be
pleased to state:

(a) the value of Imports and Ex-
ports before devaluation and after
devaluation; and

(b) the valuc of imports from and
exports to the European Continental
Countriey?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). A state-
ment is attached.

Value in crores of Rs.)

Pre-devaluation After Devaluation
(October, 65 10 {June, 66 to January,
May, 1966) T
{8 months) (8 monthy
(=) Imporis 913 1220
Exporis $53 767
{b) Imports ]mn Ewropean Continental
Countrias
) Imports runn European Countrics
cxcluding Esst Buropean Countries 251 318
(i) Imports (rom east European Countries . 119 129
Exports 1o Furppean Comrinental Countries
(i) Enpum to Buropean Countries ex-
uding East Buropean rie s 148 a0
(i) Exports 1o East European Countries 1me 40

Profits remitied by Forcign Companies

489. Skri 8. C. Jha; Will the Minis-
ter of Industrial Development and
Osmpany Affaris be pleased to state:

(a) the total number of foreign
companiez in India at present; and

4b) the annual amount of profit
went by them from India to their
mother countries?

The Minister of Dedusiria] Develop-
ment and Company Affairs (Shri P, A.
JAlmed): (a) There are st present 583

foreign companies (as defined iy Sec-
tion 581 of the Companies Act) in the
country,

(b) The profits (curuntllnd aecu-

mulated) remitted by foreign com-
panies are given below:

1964-85 Rs. 142 crores
1965-86 Rs. 114 crores
1986-87* Rs. 7'2 crores
These figures include remittwble pro-
fits of il ies and not the

companies
amounts sctuslly remitted by them,

Aprll, 1986 to Beptember, 1966,
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Unmanned level Crossing Between Reservation of Vacaneleg for 5.0, and

Mehsi and Mahwal Stations
(N. E. Rly.)

400, B K. M. Madbukar; Will the
Minister of Rallways be pleased to
state:

{a) whether it is & fact that a pro-
posal to establish an unmanned level
crossing at Ch. 3908 (KM 131/11) bet-
ween Mehsi and Mshwal Raliway
Stations of the North Easterm Rail-
way, on the request of Mukhiya of
Gramy Panchayat Bhakhari, Distt
Champaran, Bihar, was finalised and
a balance of Rs. 244/- was deposited
by the party concerned; and

(b) if 50, the reasons for not carry-
ing out the work so far?

The Minister of Rallways
C. M. Poomacha): (a) Yes.

(b} The proposed unmanned level
crossing is a ‘deposit’ work. Under
the extant rules, the parly requiring
the facility has also to agrée to bear
the cost of future upgrading replace-
ment etc. of such level crossings. This
aspect is now under finalisation bet-
ween the Railway Administration and
the sponsoring party.

Arx soOn as all these preliminaries
are accepted and an agreement exe-
cuted, the Railway will plan the work
for execution.

Mali Statien at Chinsadagudi-Hundi

@01, Bhri 5. M. Bidayya: Will the
Minister of Railways be plemard to
state:

(a) whether the Zonal Railway
Usirs’ Consultative Committee, South-
erm Railway had recomsnended for the
re-opening ol hait at Chinzadegudi-
Hundi in  Mysore-Chamarajanagar
Section in 1905-88;

(b) if mo, when the halt is likely to
be re-opéned; snd
mumhmm

The Minister of Rallways (Shri C.
M. Posmasha): (a) Yes.

(Shri

452, Bhri 6. M. Biddayya: Will the .
Minister of Ballways bo plensed to
state:

(a) the number of vacancies reserv-
ed for Scheduled Casteg and Scheduled
Tribes in class IIT and 1V on each of
the Railways in 1966-87; and

(b) the number out of them filled
up?

The Minlster of Railways (Shri C.
M. Pocnacha): (a) and (b), Informa-
tion is being collected and will be
placed on the Table of the Sabha.

All India Railway Minisierial Staff’
Assoolation

493, Shri Sheopujan Shastri:
Bhri Madhy Limaye:
Shri Kameghwar Singh:
Shei J. H. Patel:

Will the Minister of Rallways be-
pleased to stale:

(a) whether Government's attention’
has been drawp to the resolutions and
demands {ramed at the lith Cenfer-
ence of the All India Railways Mini~
sterial Staff Associstion held at the
end of last Year;

(b) whether any assurances have
beer; given fo the said union about
sympathetic consideration of  their
demands; and

(c) i =0, the action taken so far to
meel thesc demands?

The Minister of Rallways (Shri C.
M. Posmacha): (a) Yes.

(b) No assurance was given by the
Minister for Railways.

(c) Thig does not arise in view of
reply to part (b).
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Over-bridge at Jharsuguda Statien

435, Shri Dhireadraoath: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
trafc at the Jharsuguda Railway
Station of the South-Eastern Railway
hag expanded; and

(b} if so, whether there is any
scheme to bave another over-brid;
at the Railway Station?

The Minister of Rallways (Shri C.
™, Poonacha): (a) No. There bas
been no major expansion of traflic

(b) Does not arise. A foot uver-
h-ia.enthemtwo!thenaﬂon
is already existing and a road over
bridge in lieu of level crossing at east
eng of the station has been completad.
Construction of an ‘additional over
bridge is not considered necessary.
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Pelicy Statemast on Experts

496, Shri P. Ramamurti:
Shri A, K. Gopalan:

Wil the Minider of Commearee be
pleased to state:

(a) whether the Prices Sub-Com-
mittee of the Cabinet has postponed
the releage of the new policy state-
ment on exports; and

(b) if mo, the reasong therefor?

The Minister of Commerce
Dinesp Singh): (a) No, Sir.

(b) Does not arise.

(8Shri

Siacklisling ef Firms

408. Bhri Yogendra Eharms: Will
the Minister of Imdusirial Develop-
ment ang Cempany Affairy be pleased
io state:

(a) whether the Central Burcau of
Investigationg in their report for the
quarter ending the 31st December,

(b) It would not be in the public
interest to disclose the names of the
firmsa/persoms concerned.

(c) Departmental action was recom-

MAY 26, 1687
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Dr. Hazarl's Report o Liconsiag
Pelley

49, Shri Hem Barwa:
Shri Sureadramaty Dwivedr:

(b) if 0, how many licences parti-
cularly of the Birlas, have lapsed so
far for the non-fulfilment of this
desideratum?

The Minigter of Industrial Develop-
ment and Affalvs (Bhri F. A
Abmed): (a) The suggestion made in
Dr. Hazari's report is that the parties
who fai] to make adequale orogress
in the implementation of licences
should be penalised by transfarring
their licences to any alternative agen-
cy for complelion of the project and
ils subsequent management. Anocther
mented licences issued before Decem-
mented lic i d befor:: Decems-
ber 31. 1964, where applicants have
failed o take effective steps.

(b) Li d der the Act
have to be revoked by folioging
satutory procedure ag provided in the
Art. However the procedure for
grant of a “letter of intenl” in the first

In the “letter of
intent” it is made clear that if the
conditions stipulated In the letter of
intent are not fulfilled within the
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The Minister of Induwirial Develop-
ment and Company Affairs (Shri F.
A. Ahmed): (2) No,

(b) Does not arise.

Deposits of Rock Phosphate

501, Brl A, K Gopalan:
Shri F. Ramamoorthy:

Will the Minister of Bteel, Mines
and Metals be pleased to state:

{a) whether large deposits of rock
phosphate have been located in the
Mussorrie grea of the Himalayan foot-
hills and in the Jaimimer district of
Rajasthan;

(b) if s0, the estimated quantum of

(c) the time by which the produre
tion of rock phosphate is likely to
start; and

The Minister of Sissl, Mines and
Metals (Dr. Chenna Beddy): (a) Yes
8ir,

(b) 7 milllon tonnes In Birmania
am_dlm_mw
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and 0.8 million tonnes in Mussoorie
area,

(e) Production of rock phosphate
can be taken up only on completion
of detailed investigation which is in
progress. The Fertilizer Corporation
of India hag proposed to take up min-
ing of outcrops in the Jaisalmer area
for which they have applied to the
Btate Government for Mining Lease.
This has not been granted so far.

(d) Goverrment has accorded pri.
ority to the production of rock phos-
phate within the country.

Air-Cenditionsd Truing

502, Shri Onkar Siagh: Wil the
Minister of Railways be pleased to
state the number of air-conditioned
trains introduced so far. the amount
spent on them and the amount of
foreign exchange expended on them?

The Minisier of Rallways (Shri C.
M. Foomacha): Triweekly Air-condi-
tioned Express trains each on Bombay-
New Delhi, New Delhi-Amritsar and
New Delhi-Howrah routes, a bi-wewk-
ly Airconditioned service on New
Delhi—Madras route and a weekly
Alr-conditioned service each on Bom-
bay-Madras, Madras-Howrain and
Howrah-Bombay (via Nagpur) routes
have so far been introduced on the
Indian Railways.

The smount spent en the consiruc-
tion of the above 8 Air-conditioned
Express trains including spare stock
comes to Rs. 3.54 crores approximately,
which includes foreign exchange ele-
ment of Rs. 925 lakhs approximately.

Over-crewding i Passeager Tralns

503, Shri Onkar Bimgh: Will the
Minister of Eailways be pleased 10
state;

tn)ﬂumbdn‘hkmbudm
over-crowding in Class compari-
mdwhﬂm;ﬂ .

(b) the number of passengars
travellsd in each Class last yeur

i
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she amount received as fare in respect
of esch class?

The Minister -of Rallwayy (Shri C.
M. Poomacha): (a) Within the avail-
able resources by way of coaching
stock, line capacity, locomotivey etc,
and having due regard to the move-
ment of esseniial goods traffic, steps
have been faken and continue tg be
taken to introduce additional trains,
including Janata Traing exclusively
for third class passengers, and to ex-
tend the runs of existing services, to

MAY 24, 1007
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relieve over-crowding. Loads of exis-

tent operationally uutbh and justl-
fied in the contemt of overall needs of
traffic. Besides, to cater to seasonal
spurls ip traffic during summer months
Melas/Fairs elc. special trains are run
to the extent feasible and justified.

(b) The latest year for which com-
plete information is available in 1983-
68 and the data is as under:

B

Nu. of Passengers Farnings from Passen

carricd gen carried
{im thousands L thowsands)
Rs.
Air-Condizsncd 3.3% 1.599.0%
First Clas~ 49,352 16,86.56
Second Clags Ml 4023 £97.20
Scoond Class Ordinery " . T4 28044
Air-Coadumngd Chair Car 1.6% 55,50
Third Clasy Madl 1,325,780 7749493
Third clasvs Ordinary 1,%90.00% 1130299
All clanses 2097404 2490747
De-Coatrol ol Steel Shri Shri Gopal Babos:
Shri Indrajit Gupta
S04 Bhri N. R. Laskar $hri Mohsin;
Shri K. R. Ganesh: Shri R. Barua:
Shri Chandra Joet Yaday: Shri Bhogeadra Jha

Chintamanl Panigrahi: Shrl Yajnik:

Bidhuti Mishra: shri D. N. Patodia:

K. N. Tiwary: Shri C. C. Desal:

Eswara Reddy: Shri Y. A. Prasad:

Madhy Limaye: Shri N. K Sanghi:

!g;!g!;!ﬁfﬂ!!
L !91 ﬁ.:
Hih
i

|
z

Will the Minister of Hleel Mines
and Metals be pleased Lo state:

(a) whether it is a fact that th
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nected therewith would be avallable
to export industries at international
Pprices; and

(c) i 50, the dealls thereof?

The Minister of State in the Minis-
try of Steel, Mines and Metaly (Shri
». C. 8ethl): (a) Contorl over all var-
jeties of iron and steel has already
been lifted with effect from the 1st
May, 1987. Government had adopted
ihe policy of progressive Jecontrol
since 1984, and control was gradually
lifted over various categories of iron
and steel as the supply improved.
Government fell thay a stage hos now
come when it would be possible to Jift
control over all varieties of steel and
transfer the responsibility of distribu-
tion and pricing ol all calegories of
iron and steel produced by the main
producers to the Joint Plant Commit-
tec. In a situation .o decontrol, Gov-
ernment felt that the demand will be
rationalised and Ther? will be helter
utilisation of the material. The Joint
Piant Committee is also taking steps ta
ensure that the supply of items, which
were in short supply. is improved.

{(b) Yes, Sir.

ic) A copy of the scheme ol supply-
ing steel at international prices to the
<ngineering export industries. as an-
nounced by the Joint Plant Committec,
is placed on the Table of the House.
|Placed mm Lihrary. Ser No. LT-407/
7).

Locomotive Werkshop, Perambar

B85, Shri 5. E. Damani: Will the
Minister of Rallways be pleased to
slabe:

(a) whether it ig a fact that two
vertical type centrifugal casting ma-
chines were imported for the Iron
Tounday of the Locomotive Work-
shop, Perambur in 1954;

(b) whether it is also a fact that
the same could not be put to pro-
ductive vse; and

{e) & so, the reasons therefor?
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The Minlster of Railways (Shri C.
M. Poonacha): (a) Yes, Sir.

(b) Yes, Sir. But after cerlain modi-
one in use and modification of the
other is in hand

(c) The difficullies experienced
were in resp of extr i of cast-
ings, chilling effect on castings and
motor burning out,

Ex-gratia Pession to Retired Rallway
Employosa

506. Shri Ram Charan: Will the Mini-
ster of Rallways be pleased to state:

(a) the numbcr of Railway emplo-
yee: retired before April, 1957 who
have been allowed ex-gratia pension
with effect from January, 1967;

(b) the number of such employees
who have been paid pension; and

(e} if all of them have not been
paid the § , the r there-
for and the action taken to accelerate
regular payments?

The Minister of Railways (Shri C.
M. Posuacha): (a) w (c). The infor-
mation is being collected and will be
laid on the table of the Sabha.

Mass Casual Leave by NCDC
Employees

507, Shri P. K. Ghosh:
Shri Manibhai J. Patel:

Will the Minster of Steel, Mines
and Metals be pleased to state:

(a) whether the employees of the
National Coal Development Corpora-
tion Lid.. Ranchi went gn mass casual
leave on the 17th April. 1967 afier-
noon and on the 18th April, 1967; and

(b) if so, the grievances of the
employees and tne action taken by
Government thereon?

The Minivter of State in the Minis-
try of Steel, Mines and Metals (Shri
P C. Sethi): (a) Yes, Sir. Only the
Headquarter employees of the Nation-
al Coal Devclopment Corparation -
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went on mass casual leave on the 17th
and 18th of Apri], 1967.

(b) The Employees Association at
Ranchi has submitted a charter of 51
demands relating to direct recruit-
ment, promotion, Joint Consnltative
Machinery, pay and dearness allow-
ance, family pension, gratuity, bonus,
confirmation etc.

No action by Government is called
for at this stage as these matters are
within the pyrview of the autononmous
corporations like the N.C.D.C. who are
negotiating in the matter with the
employees union at Ranchi with the
help of the established Central Lahour
machinery.

Agreement with N.C.D.C. Employees’
Association

508. Shri P. K. Ghosh:

Will the Minister of Steel,
and Metals be pleased to state:

(a) whelher the management of the
National Coal Development Corpora-
tion Ltd., Ranchi entered into tripar-
tite agreement with the National Coal
Organisation Employees’ Associalion
on the 21st September, 1965; and

Mines

(b) if so, whether all the provisions
of the agreement have been imple-
mented?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Sethi): (a) Yes, Sir.

(b) All the provisions of the agree-
ment have been implemented wxcept
the following three items:—

(i) Joint seniority roll of struc-
tural and civil draughtsmen.

(ii) Joint Consultative Machinery.

(iii) Strength of UD.C'’s and
L.D.C.s on the basis of work-
load. '

Clash at Barauni Station

509. Shri K. M. Abraham:
Shri Umanath:
Shrimati Suseela Gopalan:

MAY 26, 1967
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Shri P. P. Esthose:

Shri VYiswanatha Menon:

Shri Hukam Chand Kachwai:
Shri Jagannath Rao Joshi:

Will the Minister of Railways he
pleased to state:

(a) whether there was a clash be-
tween the army jawans and railway
policemen at Barauni Railway Station
on the 18th April, 1967;

(b) if so, the cause of the clash and
the total number of persons injured;
and

(c) whether any enquiry was con-
ducted on the spot and if so, the find-
ings thereof?

The Minister of Railways (Shri C.
M. Poonacha): (a) Yes,

(b) The clash took place due {o ex-
change of hot words between R.T.O.
staff of army and Tovernment Rail-
way Police. in which 4 Government
Railway Police Constdbles and 1 R.T.O,
officer sustained injuriét.

(c) Yes. The Superintendent Rail-
way Police, Muzzafarpur immediately
arrived at the spot and supervised the
investigation, The case is still under
police investigation.

Indo-Greek Trade

510. Shri M. Rampure:
Shri Ebraham Sulaiman Sait:
Shri Ramachandra Veerappa:
Shri N. K. Sanghi:
Shri ¥. A. Prasad:

Will the Minister of Commerce be:
pleased to state:

(a) whether it is a fact that am
Indo-Greek Trade Agreement has been
signed recently; and

(b) if so, the main features thereof?

The Minister of Commerce (Shri
Dinesh Singh): (a) A Trade Agree-
ment between India and Greece, which
was first signed in New Delhi, on the
14th February, 1958, has since then:
beert extended from year to year.
Letters were exchanged in New Delhi
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on the 3rd April, 1967 extending the
validity of the Trade Agreememt uptc
the 3lst December, 1967.

({b) The main features of the Agree.
ment are ag follows:

(i) Tll- Agreement provides that
the Contracting Parties would
accord, subject to their res-

regu

necessary facilities for the
import and export of commo-
dities mentiomed in the two
lists attached to the Agree-
ment. It is clarified that the
lists are only indicative and
not exhaustive. The two coun-
tries ghall endeavour to deve-
lop trade in those goods also
which are not mentioned in
the lisly,

(li) There is a provision for per-
jodical consultation belwecn
the two Contracting Parties,
whenever necessary, in order
to facilitate the implementa-
tion of the Agreement.

(iii) The Agreement provides for
most favoured nation treat-
ment to the ships of both 1he
countries while entering, stay-
ing in or leaving the ports and
waters of either country.

Visit of UAR. Steel Team

511, Shri M. Kampure:
m Veerappa:

{1
Lk
azp

Sanghi:

. Mialti:

Samanis:

Hakam Chang Kachwal:

Ebrakim Sqlaiman Salt:
Wil the Minister of Stoef, Mines

and Metaly be pleased to state:

(a) whether a U.AR, Steel team
visited Indis in April, 1067;

{b) if =0, the purpose of its visit to
this country; and
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The Ninisier of Sleel, Minrs and
Motals (Dr. Chenna ReddY): (a) Yes,
Sir. A seven member UAR Steel

and 2nd May, 1987 at the invilation
of the Governrment of India,

(b) The visit was designed to enable
the memberg of the Delegation to ac-
quaing themselves with the progress
made by India in steel production and
technology which is a fleld offering
fruitful possibilities of mutual coope-
ration and assistance between India
and TALR.

(c) The visit has opened up possi-
bilities of collsboration between India
and the UAR in the field of metallur-
gical and engineering industries. In
particular, Government of India have
promised all assistance for the deve-
lopment of the stee]l industry in UAR
specially in regard to the traming
of technical personnel and the con-
struction of projects.

Comumitiece on Foreign Ouilaboration

51z, Sari M. Rampure:
Iiﬂl.&-utu

Shri Y. A. Prasad:
Shri A. K. Gopalan:
Shri P, :

Affairs be

(a) whether the Committee on
foreign collaboration appointed by
Government hag submitted its report:

(b) if so, the main recommenda-
tions thereof: and

(¢) the recommendations which are
likely to be implemented socon?
The Minister of Indusizial Dewe-
Topeent ant Company Afiairs (B



1045

F. A. Abmed): (a) Yes, Bir. Tha Com-
miftee submitted its report to tha Gov-
ernment on the 10th May, 1987.

(b) and (c). The Report is at pre-

513
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Tenders for Fabrication of Gteel
siraciares

514 Shri A. B. Vajpayee:
Burl Bhri Gepal Babee:
Shri Brij Bhushan Lal:
Shr] Sharda Nasd:
Will the Minlster of Raflways ba
plessed to state:
{(a) whather i is a Iact that open
Mwmhvltdbpq\nm E
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Jan Locomotive Works In July, 19082
for fabrication of 1530 tons of steel
structure;

(b) whether the contract was assign.
ed to & firm whose quotation was
highest of all the seven tenderers who
had applied for it;

(c) whether the quantum of work
was gubsequently revised piecemeal
%0 the benefit of the Arm;

(d) if so, the reasons therefor;

(e) whether the entire deal for al-
loiment of she contract 10 the firm has
been investigated and responsibility
ixed; and

{f) if not, the rcasons therefor?

The Minister of Rallways (Shri C.
M. Posmacha): (a) Yes, in connection
with the Steel Foundry Project.

(b) Initially out of 13 tenderers,
three did not quote with “comractor’s™
steel; ‘of the rest the eighth lowest
was accepteg for reasong recorded by
the Tender Committee.

(¢) and (d). A major revision in the
quantum of work had to be made in
the light ot additional requirements
worked Sut subsequently in consulta-
tien with technical collaborators for
the Steel Foundry. This revision was
solely in the interest of the Project.

(e) A high level Committec of Addi-
tional Members of the Railway Board
to investigate int1 the

Export of Lac

515 Bari K. P. Singh Deo:
Shri Dhirendranath:
8hri Yegemdra Sharma:

Will the Minister of Commerce be
pleasey to state:

() whether it is a fact that export
of Lag has declined heavily necessiat-
ing thy closure of certain factories:

(b) it so, the reasons therefor; and

() the number of workers affectedr

The Minister of Commerce (Shri
Dines), Singh): (a) No, Sir. After a
:Pe“ of decline during 196465 and

exporis are now showing an
“pWarg {rend.

(B) gnd (c). Do not arise.
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Manufaciure of Spun Pipes

524, Shri Jyotirmey Basu:
Shri B. K. Modak:
Shri Mohammad Isssall:

Will the Minister of Industrial
Development and Company Affairs be
pleased 1o state:

(a) whether the Indian Iron & Steel
Co. Ltd., has a collaboration agree-
ment for the manufacture of spun
pipes; and

(b) it so, whether there is any
clause in the collaboration agreement
which restricts export of such spun
Pipes?

The Minister of Indusiriy; Deve-
lopment and Company Affairs (Shri
€. A. Ahmed): (a) and (b). The Indian

- gl & 1 Lid. entered into an

¥x ¥ W ur wei 97 wi g Lron & Steel Co ., en n

- ' - | greement with M/s. Stanton & Stave-

Wit gra wiiwy @ ko wed 1-., Co. 14d. U.K wilh effect from

oft wewrew wWwrr w1 SivwT 1-8-1955 for effecting tmnﬂm: ::

their cast Iron

Tiw S wpmfry W 2,000 ok OO TR " One of the

Tl | YA T WEE TC AMAT  tarms of that agreement  stipulsies

& ¥ wwewr, ¥y ggwr & that the Indiap Company shall nof ex-

part the products 1
the agreement withouy the
consenit of thelr col
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Government have sincg approved of
another agreement between the Indian
Iron & Steel Co. and Mjs Stanton and
Staveley Co., Lid,, UK on 3rd
November, 1962, for a joint venture for
the establistement of a cast iron spun
pipe plant at Ujjain.  Under this
agreement the Indian company is free
to expory their products. But the
Indian Company has under the same
agreement recognised M/s. Stanton and
Staveley Co. Ltd. U.X. ag the Prin-
ripal buyer of the producty for the
purpose of export. This agreement.
inter alia, also provides for the export
of pipes manufactured at Kulti by
M|s Indian Iron & Steel Co., Ltd.,
afser the new unit at Ujjain goes into
production.

Ralilway sStations on Souwth Sectiom of
Sealdah Division

521. Shri Jyelirmoy Basu:
Shri Mekanmnad Twmaili:
shri B. K. Modak:

Will the Minister of Railways be
pleased to state:

(a) the number of Railway Stations
on the South Section of Sealdah Divi-
sion of the Eastern Railway;

(b) the details of annual revenue
collection Station-wise for the finan-
clal years, 1955-36 to 1966-66;

(¢) the amount spent for passengers
amenities (Btation-wise) during afore-
said period,;

(d) covered space allotted to each
station exclusive!y for ITI Class Wait-
ing Roorna/Halls;

(f) the total dimension of each
station covered and uncovered?

The Minisior of BHallways (Shel
(C. M. Posmechn): (2) to (f). The in-
formation js under coliection and will
be laid on the table of the Babha.
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Coal, Dtesel Off and Eleciricily oo~
sumaed by Rallways

522. shri Jyetirmey Basa:
Akl Mobanmmad Tmmall:
Shri B. K Medak:

Will the Ministér of Rallways be
pleased to. state:

(a) the total annual quantity of
coal consumed by the Railways during
the years from 1984 to 1967;

(b) the total quantity of diesel ol
consumed and the quantity imported
during the said period;

(c) the tolal wattage of electricity
consumed during the said period;

(d) the number of diesel locomo-
tives purchased during 1962 to 1966
from abroad;

(e) the total value of component
parts imported for assemnbling in
Diesel Locomotive Workshop, Vara-
nasi;

(f) the names of countries from
where they were imporied; and

(g) the specific inancizl and traction
advantages of diese! iraction?

The Ministey of Rallways (Shri
C. M. Poemacha): (a) to f). A mate-
ment ghowing the requiaite informa-
tion i placed on the Table of the
House. [Placed in Library, See No.
LT-407/87).

mAmleuﬁamemhd
the Bouse. ([Placed in Library. Ses
No. LT-408/67].

Iowpert of Juie from Thalland
]

h)i_hhhlqn-ﬂrﬂn_m-.
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ported from Thailand during the period
from 1964 to 1967;

(b) whether Government are aware
ﬁdmymr-hmmlnmmm:

(c) it so. the number of cases de-
tected s0 far?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
#hl): (a) Figures of imports of Mesta
from Thailand (no jute is produced in
Thailand) are given below:

1964-65 0.24 lakh bales
1965-66 9.14 lakh bales
1966-87 (April-Jan.) 10.60 lakh bales

(b) and (c). Therc were same re-
ports that Thaj exporter: had exporled
lower grade Mesta and misdeclared
the quality in the shipping docu-
ments; It is understood that these Te-
ports are being enquired into by the
‘Directorate of Enforcement.

Exports of Textiles to Australia

524. Shri Umanath:
Shri K. Rumani:

Will the Minister of Commerce bo
pleased to state:

(a) whether the Indian Institu'e of
Foreign Trade has in its comprehen-
sk'e market survey on Cotton Textiles
in Australia pointed out that Indian
‘Export have gone down considerably
during the last 10 ycars;

(b) if so, the extent of this decline
according to the official estimate;

(c) whether the survey has pointed
out that India has never been able
1o supply fabrics of right qualities re-
quired by the Australian market and
recommended “sirict inspection of
quality of consignments in re!ation to
specifications detailed in the export
fawolce;” and

(d) the steps taken by Government
therson?

Market Survey Report of the Inati-
tute India's exports of quality-fabrics
to Australia began to decline in 1907
because of the removal of restrictions
by Australia on imports from Japan.
The decline i{n exports from India
became steep from 1860 onwards
when countrics like China, Taiwan,
South Korea and Hong Kong started
entering the Australian market in a
big way.

(b) Exports ol cotion piecegoods
from India to Australia in 1957 were
460 lakh metres. Exports thereafter
till 1860 continued to be of the same
order. From 1961 onwards, exports
registered a decline reaching a figure
of 140 lakh metres in 1066.

(c) Yes, Sir

(d) A Complaints Committee has
airesdy been set up by the Cotton
Textiles Export Promotion Couneil,
Hombay to investigate complaints
about supply of inferior quality of
textiles. The Textiles Committee has
also introduced a compulsory inspec-
tion scheme with effect from the
1st December, 1966 in respect of
weaving defects and dimensional par-
ticulars. Buyers wanting inspection in
respect of specfications can also sti-
pulate this condition in the contract
with exporters in India and ensure
that inspection is carried out in that
respect.

Coversien of Joint Plant Commiites
into Statutory Bedy

525. gshri Yashpul Simgh:
Shri 5. C. Samamta:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether Government propose to
convert the Joint Plant Committee into
a Statutory Body; and

(b) if s0, the time by which a deci-
sion would be arrived at?

The Minisier of State in the Minle-
try of Sieel Mines and Metals {Shri
P. C. sethl): (a)) and (b). The ques-
tion of the future constitution of the
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Joint Plant Committee is under con-
side: ation of the Government,

€ "=r and undey Bridges in Deihj

527. Shri Swell:
Shri Xikar S8ingh:
R K
. Karni
Kolal
P. M, Bayeed:
Hardayal Devgun:

Will the Minister of Rallways be
plensed tp state:

(a) the number of names of over
and under railway bridges
10 be comstructed in Delhi during the
Fourth Plan;

{b) the total amout earmarked for
the purpose;

{¢) whether it is a fact that con-
struction has been deferred for an
indefinite period; and

(d) if 80, the reasons therefor and
when the work will start?

The Minister of Rallways (Bhri C.
M. Poonscha): (a) and (b). The neces-
sary details have been indi-ated vide
statement at Annexure 'A' [Placed in
Library. See No., LT-409/67].

(c) No.

(ld) Does not arise. The Railways on
their part sre prepared to underiake

the schemes, provided the Delhi Ad-
ministration deposit their share of the
cost of the bridges as per extent rules
with the Railway Administration and
also take up their share of work om

4
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Will the Minister of Rallways be
pleased to state:

(a) whether 4-UP Assam Mail met
with an accident on the 18th April,
1967 on the Lumding-Gauhati Section
of the North-Eastern Railway result-
ing in the derailment of seven coa-
ches;

k) if so, the number of persons
died or injured in the accident and
total loss involved:

(¢) whether any ingquiry has been
instituteq into the matter; and

(d) if so, the findings thereof and
the action taken in the matter?

The Minister of Rallways (Shri
C., M, Poonacha): (a) The train in-
wvolved in the accident wag 4 Down
Asgsam Mail and not 4 UP Assam Mail
and the accident occurred on the Nor-
theast Frontier Railway and not on
the North Eastern Railway.

(b) In this accident no one was kill-
ed However, 14 persons sustained in-
juries. The cost of damage to raillway
properly has beep estimateq at appro-
ximately Rs. 53,000.

{c) and (d), This accident weas en-
quired into by the Additional Com-
missioner of Rallway Safety, Calcutte
and his report is awaited

Sale of Electricky Meters

531, Bhri D. C. Sharma; Wil the
Minister of Indusivisl Devolepmmsnh
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and Compuny Affsirs be pleased to
state:

(a) whethey Government are aware
that certain factories arp elec-
tricity meters below the cost of hare
raw materials; and

(b) if so, the action taken in the
matter?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (2) No, Sir.

(b) Does not arise,
Rail Link between Lakhpat and Bhaj

532. ghri Virendrakumar Shah: Will
the Minister of Rallways be pleased
to gtate:

{a) the steps taken to connect Lakh-
pat with Bhuj by laying a 100.mile
line with a view to exploiting the re-
sources of limestone and lignite in the
State of Gujarat;

(b) the total investment earmarked
by the Railways to lay new rail lines
in Gujarat during the next four years
or so: and

(¢) whether there is a potential in
Saurashtra for setting up a number of
fattories to produce cement and that
non-availability of rail transport Is
& major handicap?

improved by the State Government
into an all-weather port to meet the
transport requirements of cement
factories near the Sea-board,

Issue of Indastrial Licences

533. 8br{ Virendrakumar Shah: Will
the Minister of Industrial

Develop-
meat and Company Affals be pleased
to state:

(a) the number of industrial licen-
ces issucd during the time when
Sarvashri Nitayanand Kanungo, T. T.
Krishnamachari and Manubhdi Shah
were the Commerce Ministers; and

(b) the financisl outlay including
the foreign exchange involved in each
case?

The Minisier of Industrial Develop-
ment_and Company Affalrs (Shri F, A..
Abhmed): (a) Information regurding
number of industriag] licences issued
during the time when Sarvashri Nit-
yanand Kanungo, T. T. Krishnama-
chari and Manubhaj Shah werg hold-
ing the portfolic of industry is mnot
readily available and its collection will
inyolve considerable time and labour.
Particularg of licenceg msued indicat-
ing also the dates of issue of each of
the licenceg are contained in the fol-
lowing printed publications:—

(i) “List of Industrial Under-
takings Licensed by the Cent-
ral Governmment under the
Industries (Development and
Regulation) Act, 1851 during
the period upto the 3lst De-
cember, 1957";

(i) “List of Industrial Under-

takings Licensed by the Cen-

tral Government under the

Industries (Development and

Regulation) Act, 1851 during

the year 1958";

(iii) The Weekly, “Indian Trade
Journal”, jssued by the Direc-
tor General of Commercial In-
telligence and Statistics Cal-
cutta (in respect of the period
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from ths 1st January,
onwards);

1938,

(iv) The Weekly, “Bulletin of
Industria] Licences, DImports
Licences and Export Licence”,
F=sued by the Chief Controller
of Imporis and Exports (in
respect of the perod from
October. 1961, onwards); and

(v) The Monthly, “Journal af
Industry & Trade", issued by
the Director of Commercial
Publicity, Ministry of Com-
merce (in respect of the period
from October. 1961, onwards).

Copies of the afore-mentioned
publications are available in
the Library of the House,

(b) SBtatistics regording financial
outlay involved in the licensed cases
have not been compiled and are not
readily available.

Development of Smal] Scale
Indusirieg

534, Shri R. S. Vidyarthi: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) the total Central assistance
sanctioned to the State Governments
for the development of small scale
industries during 1966-67 State-wise;

(b) whether some State Govern-
ments have alsp asked for loans to
establish industria] estates; gnd

(e) if go, the detials of such loans
sanctioned to wvarious States?

The Minister of Influsiria) Develop-
ment and Company Affairs (Shri
F. A, Ahmed): (a) A statement Iy
laid on the Table of the House.
fPiaced §n Library. See No. LT-510/
7],
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pleased to state:

(a) whether it is a fact thet &
the Economic Commission
Jor Asia and the Far Esst was bald
at Tokyo on the 15th April, 1087;
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(b) if so, whethar India participatsd
in that meeting;

(c) the main decisions arrived at
the meeting; and

(d) to what extent Indis is benefited
by the same?

The Minister of Commerce (Shri
Dinesh Singh): (a) to (d). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-411/
€71].

aregfert grar W@ & s W i

537. =it fayfar foret :
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(w) s aff 3T
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Faclories with Soviet
Collaboration

538, shri 8, M. Banerjoe:
Shri Madhu Limaye:
Shri Ram Gopal Shalwale:
Shri Manibhal J, Patel:
Shri ¥, 6. Kushwah:

Will the Minister of Industrial Deve-

(a) whether it is a fact that new
watch factoriex with Boviet collabora=
tion are to be established in the coun-
wy;

(b) i so, the terms of the collabo-
ration; and

(c) whether these factories will
start production in the Fourth Plan
period?

The Minister of Industrial Develop-
ment and Company Affairs (Bhrl F. A.
Ahmed): (a) Yes, Sir. Approval to set
up two watch factories with Soviet
Collaboration has been granted to two
private parties,

(b) The terms of collaboration are
under examination.

(e) 1t is hoped that these factories
will start production in the Fourth
Plan Period.

Clesure of Textile Mills on alternative

539 Bhri S, M. Banerjee:
Shri Madku Limaye:
Shrimati Jyotsna Chanda:

Will the Minister of Commereet be
pleased to state:

(a) whether it is a Iact that closing
of textile mills on alternate Saturdays
has been opposed by all the Trade
Unions;

(b) if s0, whether Government pro-
pose t0 reconsider the whole matter;

{c) whether concentration of cotton
in the hands of a few has been dis-
couraged; and

(d) if so, the steps taken 1o unearth
such cotton bales?

The Deputy Minister in the Minis-
try of Commerve (Shri Shafl Qureshi):
(a) and (b), Government have not
received any representation from
Trade Unions against the extra clo-
sure every alternate week effective
from 10th April, 1967. In any case,
kéeping in view the cotton shortage
and the liberalisation of the compui-
sory closure, Government do not pro-
pose to reconsider the matter just vet,

(c) and (d). Limitations on stotks
of cotton that can be held by mills
coupled with the credit restriction in
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cotton, is designed to discourege con-
centiration of cotton in few hands end
to unearth any hoarded quantity of
this commadity.

Prices of indigenous Products

548, Bhrf Bam Kishan Gupla: Will
the Minister of Industrial Develop-
mowt and Company Affxirg be pleased
to state:

(a) whether it is a fact that both
from the point of view of quality and
price, the indigenous products do not
compare favourably with the imported
ones; and

(b) if so, the steps taken to jmprove
the quality and reduce the cosis of
such products?

Written Angwers MAY 26, 1967
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in the number of trains on the Enstern
and South-Eastern Rallways:

(b) whether these complainis have
been looked into; and

(¢) if 20, the gction taken in the
matter?

The Minister of (Shri
C. M. Poonasha): (a) Yes, there have
been some complaints sbout late yun-
ning and decrease in suburban servi-
ces in Calcutta area on the Eastern
Railway portion, There are no Flectric
Suburbaen trains so far running on the
South Eastern Railway.

(b) Yes.

(c) Running of trains on South
Mﬂtﬂﬂywﬂlﬂn hsa been

The Minister of Industria] Develop
ment and Company Affalrs (Shri F. A
Akmsed) : (a) No, Sir. As far as a good
number of consumable items are con-

factory like volume of production, de-
mand, capacity, design and moderni-
sation, which are receiving attention.
In the case of non-consumable jtems
of the type of Machine Tools, furna-
ces, cutting tools, cement plants, sugur
plants etc., indigenous products com-
pare favourably both in price and qua-
lity with their imported equivalents.

(b) Does not arise.

Late running of trains om Eastern and
South Easiern Raflways

tisf: L4 I"ld pimilarly,
nn mly:il of running of guburban
traing on Eastern Railway during
January to April, 67 has revealed that
their performance was generally satis-
factory except in April, 67 when the
performance deteriorated dug to high
incidence of thefts of overhead trac-
tion wires, communication cables, sig-

on railway staff, high incidence of
alarm chajn pulling, etc, With the
burning of 12 electrical multiple unit

reducing the high incidence of thefts
of cables, eic., and to improve law
and order position.
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i1l up such posits by promotion of
serving emmployees; .

{b) £ »o, whether this instruction is
stil] in foree;

(¢) whether the instruction was
wviolated in 1864 and 1065 and direct

The Miaister of Rallways (8hri C. M.
Poemacha): (a) and (b). Yes.

(¢) and (d)., Two candidates in 1964
and ong in 1985 were recruited from
the open market with the prior app-
roval of the Railway Board owing to
non-availsbility of a suitable candi-
date amongst the eligible staff in Jower
grades on those two occasions,

Operating Costs

it Gupta:
war Lal Gupla:
8, Vidyarthl:
Ram Kishan Gupla:
Shri Yashpal Singh:

Will the Minister of Rallways be
Pleased to state:

(a) whether Government have ex-
plored the possibility of cutting down

1

gEEE
»

(b) if so, the steps being taken in
‘this regard?

The Minister of Rallways
'C. M. Poonacha): (a) and (b).

(Bhri
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issued by this Ministry to the Zooal
Administrations to gohisve this objec-
ve,

While there are pome aspecty of
expenditure over which Railwayg have
some control, e.g., the number of
the quantity of mate-
rials and other services used etc., there
are many items of expenditure which
are beyond the control of the Rail-
ways, such as Lthe rates of dearness
sanctioned from time to
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Will the Minister of Industrial
Development and Company Affalrs be
pleased to place on the Table a copy
of the report regarding the West
German Assistance to Small Scale and
Medium Scale Industries jn India; and
state the views of the Reconstruction
and Loan Corporation which screems
aid to countries on behalf
of the West German Government? .

The Minlster of Industria]l Devalep-
ment and Company Afftairs (Shef V. A.



hag been submitted to the Government
of India. The question of stating the
views of the Reconstruction and Loan
Corporation on this Report does not,
therefore, arise.

Change in the Management of Public
Bector Steel Plants

545. Bhri Manibhal J. Patel:
Bhri Virendrakumar Shab:
Shri Sharda Nand:
mmmmmm

Will the Minister of Steel, Mines
and Mietaly be pleased to state:

(a) whether there is any proposal
to bring about a radical chonge in the
management of the public sector steel
plants;

(b) i s0, tbe detalis thereof; and

{c) the time by which the proposed
change is expected lo be implemented?

The Minisiey of Stiecel, Mines and
Metals (Dr. Chenna Heddy): (a) to
(c). The whole question of the future
organisation of Hindustan Btee] Limit-
ed is now under examinstion. Befure
I90Z, there were gix full-time Dirce-
tors. Bubsequently, they had been
replaced by pari-time Directors; and
in 1968, major organisationa] changes

form of organisation at the top mana-
gement jovel with the Heads of Pub-

‘Written Answers MAY 28, 1967

Written Answers 1070
lic Sector Undertakings particularly
whether each plant should be consti-
tuted into a seperate compatty, sod,
if o, whether coordination can be ge-
cured by appointing a common Chair-
man,_ The decision will be taken Im
due course in the light of views re-—
ceived.

New Rallway Lines in U.P, and
Punjab

546. Shri N. S, Sharma:
Shri Shri Gepal Saboo:
Shrl Sharda Nand:
Shri Bri) Bhusan Lal:

Will the Minister of Eallways be
plcased to state:

{a) whether the Governments of
U.P. and Punjab have approached the
Centra)l Government for the inclusion
of certain projects for mew railway
lines in the respective Stales in t1he
Fourth Five Year Plan; and

(b) if so, the decision of Govern-
ment thereon?

The Minister of Rallways (Shrl
€. M. Poonacha): (a) Yes.

(b) The Fourih Plan proposals ns &.
whole have not yet been finaliscd.

Railway Baloons

347. Bhri Ranjit Shagh:
Shri Hukam Chand Kachwal:
Shri Ram Simgh Ayarwal:

Will the Minister of Rallways be:
pleased to state:

(a) the designation of officers wio
are authorised 1o use railway saloons;

(h) the number of such officers In
each Division Dist. of each Rallway;
and

(c) the total number of saloon ears
in use at present?

The Minisier of Rallways (Shed
C. M. Pooaatha): (a) to (c), Infor-
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tmatlon is being collected and will be
placed on the Tably of the Lok Sabha.
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Price of Export Commodities

558. Shri C. Janardhanan:
Shri Vasadevan Nair:
Bhri P. C, Adichan:

Will the Mimister of Commerce be
pleased 1o state:

{a) whether Government have com=-
rikd an index of unit price of export
commeodities as well as goods import-
ed into the country since 1950; and

(b) if so, details thereof?

The Minkster of Cormmerce (Shrl
Dinesh Siagh): (a) and (b). The in-
dex numbers of average unit valve of
exports and imports are given below:

Year Expors Imports
Base : 1952-53-100
1954-55 9 g
193556 9 ¥7
1956-57 9% 9:
1957 - %
- Base : 1955-100
100 93
:wmn 110 b
1981-62 - " l‘gg‘ 9":
10§ 97
1963-64. 107 %
2 A L
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grfwdt w1 1

Investment in Khetr] Capper Minag

554, Shri Himatsingks:
Bhri Maddl Ssdarsapam:

Will the Minister of Steel, Mines
and Meotals be pleased to state:

(a) whether any estimate of the

has been made and the amount of the
origing) estimate; and

(b) whether the estimate has been
revised and if so, the ultimate amo-
unt according to the last estimate?

The Minister of Steel, Mines and
Metaly (Dr. Chenna Reddy): (a) Ex-
penditure incurred upto the end of
March, 1967 in the Copper Mines at
Khetri is approximately Rs. 7.00
Crores,

The original estimate for Xhetri
Copper Project for production of 21,000
tonney of electrolytic Copper per
annum was Rs. 2444 Crores,

(b) Yes, Sir. The revised estimated
capita] cost of the enlarged Project is
Ra. 78.52 Crores. It will now produce
31,000 tonnet of Copper metal per
annum (21,000 tonnes from Khetrl
and 10,000 tonnes from the ore at
Kolihan) along with Sulphuric Acid
and 229500 tonnes of triple super
phoephate fertiliser.
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Electronic Computers Im  Accounts
Departments

560. Dr. Raney Sea:
Shri Dhireswar Kallta:
Shri Ram Charta:
Shri A. XK. Gepalan:
Shrimali Swsetia Gopalan:
Bhri K Ramani:
Will the Minister of Rallways be
Plassnd to sists:
(a) whether electronic computers
Jov machine-accounting have been ins-

Written Answers zo!o

talled in the Rallway Accounts De-
partments of Zonal Railways;

(b) if so, how many computars
have been instailed and at which
centres;

(¢) whether these machines are
taken on hire or purchased outright,
and the amount involved in each case
including the foreign components; and

(d) the savings in staff resulting
from the resort to machine-accoumn-
ing?

The Minister of Rallways (Shri
C. M. Poomacha): (a) and (b). An
Electronic Computer has been jnstall-
¢d on the Northern Railway at New
Delhi

(e) The computer is taken on hire.
The rental of the computer installed
oun the Northern Railway, gt the cur-
rent rate of exchange is Hs. 48,500
lupproximately) per month, Payment
is in Indian Rupees only.

f{dy Mechanisation has improved
and enlarged the scope of Commercial
and Operating Statistical jnformatior
and integrated traffic rcvenue ac-
counling and statistics. The saving of
staff rvsulting from machine account-
ing on the present quantum of wors
js estimated at 146 in the Accounts
Department of the Northern Rallway
and {& more than the cost of the com
puter. This is in addition to a subs
tantial jnerease in errors and under
charges detected by the machines and
collected from the stations,

Setting wp of Coal Washeriem

B56l. Dr. Ranen Sen: Will the Minis-
ter of Steel, Mineg and Metals be
pleassed to state:
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{c) it so, the steps Government are
taking to avert this difficulty?

The Minister of State in the Minis-
try of .Bieel, Mines and Metals (Bhri
P, C. Bethl): (a) It is proposed to set
up new washeries to meet the require-
ments of washed coal which may arise
when the Fourth Plan capacity pro-
gramme malerialises. Their estimated
cost is related to the capacity as also
the general increase in prices.

(b) and (c). There are, sometimes,
temporary imbalsnces between supply
and demand of washed coal but there
is no surplus of washed coal at pre-
sent,

Shortage of Raw Malerialg

562, Dr. Ranen Sen: Will the Minis-
ter of Industrial Development and
Company Affairs be pleased to state:

(a) whether it is a fact that tha
sudden fall in the supply of raw mate.
rialg and supply orders from the Gowe
ernment of India have resulted m
causing a slump in certain industries
in India; and

(b) if so, how Government envisags
to help the industries to tide over the
difBieulties?

mest and Company Affairs (Bhri F. A.
Ahmed): (8) and (b). Under the libe-
ralised import policy, the Priority In-
dustries which cover the major por-
tion of Industrial production are being
alloweq the import of raw materials.
components and spares at full capa-
city level of production. Even the non
Priority Indusiries are being pllowed
to apply for the import of raw mate-
Tiala, compobents and spares covering
their requirements for six months after
utilhing the previous set of licence to

MAY 26, 1067

internal problems. It is anlicipated’
that with diversification of Produc-
tion programme and casement in the
availability of the needed raw mate-
rials, greater utilisation of capacity in
these indusiries would become pos-

sible,
Trade with Canada

563. Dr. Ranen Sen:
Shri ¥ashpal Singh:
Shri 8. C. Samanta:
Shri Mohan Swarup:
8hri Manibhal J, Patel:
Shri R. 8, Vidyarthi:
Shri Hukam Chand Kachwal:
Shri BEam Singh Ayarwal:
Shri 8. R. Damani:

Will the Minister of Commerce be
pleascd to gtate:

(a) whether it is a fact that a mnon.
official team from Canada had talks
with Government's representatives in
the middle of April, 1967 for promo-
tion of economic relations between
Canada and India;

(b) if so, whether any agreement
has been arrived at; and

(e} if so, the mature of the agree-
ment?

The Minister of Commercy (Shri
Dinesh Singh): (a) Yes, Sir. The
Delegation consisted of non-officials,
but was led by Mr. R. R, Loffmark,
Minister of Industriai Development,
Trade and Commercy of British:
Columbia,

(b) and (c).
emnment level was envisaged. The
talks which the delegation hag with
Government officials and businassman
were of an explorstory nature to find
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bia in the fields of trade and joint
ventures.

Remodeiling of Ballway Xards

584. Shri Chintamani Panigrahi:
Will the Minister of Rallways be
pleased to state:

(a) whether any provision has been
made for remodelling of Railway
yards at Khurda Road, Bhubaneswar
and Cuttack Stations in 1967-88;

(b) if so, the provisions for each of
these yards; and

(c) the nature of extension and {m-
provements proposed to be made?

The Minister of Rallways (Shri C.
M. Poonacha): (a) and (b). The yard
at Khurda Road is being expanded at
a cost of Rs. 80.70 lakhs as part of
Khurdag Road.-Bhusandpur doubling,
and a sum of Rs. 30.00 lakhg has been
provided as outlay for 1967-68. No
provision exists for remodelling of
Cuttack and Bhubaneswar yards in
1967-68,

(c) The extension gnd improvements
proposed to be made 3¢ Khurda Road
are as under:

(i) One additional Islanq plat-
form-—1375" long;

(ii) Extension of two existing
platforms to suit 1375 length;

(ill) Provision of & new foot-over
bridge

connecting the new
platform;

(iv) TRS type passenger platform
cover on the pew Island plat-
form; ang

(v)lddﬂiuul goods reception
vy ﬂﬂng.ﬂn-nduhm

Railway Hostels in Orissa

563. Shri Chintamani Panigrahi:
‘Will the Minister of Railwayy be
pleased to state:

(a) whether there is any proposal
to increase the number of Railway
hostels in Orissa;

(b) the present number of Railway
hostel in Orissa for the children o
Railway employees; and

(c) the total strength of boarders
in these hostels?

The Minister of Rallways (Shri C.
M. Poomacha): (a) No.

{b) One Subsidised Hoslel iat
Cuttack).

(c) Forly-nine as on 31-3-1967,

Betrenchment In Sigual Deptt. of
Eastern Raillway, Asansol

566. Shry Deven Sen: Will the Minis-
ter of Railways be pleased to state:

(a) whether 30 employces of the
Signal Depariment Eastern Rail-
way, Asansol, District Burdwan bave
been retrenched on or from the !3th
April, 1967;

(b) if so, the reasons therefor;

(c) whether it is a fact that many
of the retrenched persons have been
in service for mare than 2 1o T years;

(d) the sieps Government propose
to lake for their immediste re-n~
statement; and

(e) whether there Is a proposal for
further in Eastern
Railway at Asansol particularly in
the Loco Cleaning ‘Section, Carriage

The Ministey of Eallways (Shri C.
M. Posnschs): (a) to (e). The infor-
mation is being collected and will be
placed on the Table of the Sabha.
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Conversipg of M.G. inte B.G. Line
between Delhi ang Rajasthan

567, Shrl K. K. Biria: Wil the Minis.
ter of Rallways be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for converting the metre gauge
railway line into broad gauge rail-

way line between Delhi and Rajas-
than;

(b) if so, the details thereof: and

(¢) whether any representations
have been made for this conversion?

The Minister of Railways (8hri C.
M. Poonacha): (a) and (c). No.

(b) Does not arise.

‘Construction of Bokaro Steel Flant

568. Shri R. K. Birls:

Will the Minister of Steel, Mines

.and Metals be pleased to state:

(a) the progress so far made in the
scheme for the construction of Bokaro
Steel Flant;

(b) when the construction of the
plant will start and the money spent
so far on the scheme; and

(c) the extent to which the cost
ostimate hag risen during the past
one year?

The Minister of Steel, Mines and
Metaly (Dr. Chenng Reddy): (a) Con-
sequant ubon the acceptance of the
Sovlst detailed Project Report onm
Bokaro Steel Plant on March 29, 1966,

Written Answers MAY 28, 1067
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Bokaro Sceel Limited have cobcluded
contracts with Soviet

lists to India for comstruction of the
plant and of Indian traineeg to the
USSR, for supply of Working Draw-
ings and for supply of Design Docu-
mentation for the equipment, mecha-
nical articles and structures to be
manufactured in India. In addition to
placement of ordgrs on indigenous
supplierg for construction equipment,
contracis have been concluded for
impory of shunting locomotiveg from
Czechoslovakia end for import of
cranes for construction and erection
work, from East-European countries
including the US.SR. The entire
work of design and engineering of the
plant, outside Soviet scope, has been
awarded 1o Messers M.N, Dastur & Co.
Lists of equipment and machinery to
be procured indigenously have also
been finalized. Ewven in anticipation
of formal contracts on the indigenous
suppliers of plani and equipment,
mainly Heavy Engineering Corpora-
tion, Ranchi, they have been given
design drawings received from
USSR, and requested tg take up
manufacture, Up to the end of April
1967, 10314 metric tonnes of equip-
ment and pipes and other goods have
been received at site from the USSR,
Working Drawings. Technical Docu~
mentation and Design Assignments
are alsp being received. 5% of site
levelling of the plent area 999 of
earthwork on Construction Yard and
98%, of construction work of Garga
dam have been completed. 9.5 K.M./
9.00KM of rall track in the construe-
tion Yard have been 1aid/aligned.
The survey work on the development
of PBhavanathpur and Kuteshwar

for the Project, 17,563 acres of land
have been sequired upto April, 1967,
The entire civil engineering work snd
fahrication and erection of structural
steelworks of the plant have betn
assivned to Hindustan Steelworks Con-
struction Limited Tendars for the
Civil engineering work sre expectsd
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to be finalized shorily. The tenders
the structura] fabrication and eree-
lesued.

At the Bokarp Township, §00 tem-
porary houses, 500 labour hutments,
a guest house, a 50 roomad hostel, 962
permanent houses, a temporary 50-bed
hospital, a temporary office building
complex, 24 B-type houses for the
Soviet speclalists agnd & 200.roomed
Bokaro Hotel building have already
been constructed. ‘The construction
of another 766 permanent houses is
nearing completion. The work on the
construction of another 2320 houses
including 300 *C’ type houses for
Soviey specialists along with the eon-
nected public buildings and services,
sanctioned in the year 1966-67, has
been taken up and is in progress.

(b) The site levelling and oOther
earth work at the plant site has prac-
tically been completed. The founda-
tion angd eivil engineering construe-
tion worlk of the plant is expected to
commence immediately after the
monsoon ie., sometimes in October,
1887. The expenditure incurred by
Bokaro Steel Limited on the Bokaro
project up tn 31sy March, 1067, was
Rs. 382 million.

(c) Tn March. 1966, when the Soviet
detailed Projeci Report was accepted,
Bokarp Steel estimated the cost of
Stage 1 of the complete project to be
Rs. 6265 million. There has been no
inerease in the estimates during 1966-
87, other than the increase in the rupee
value of imported equipment and ger-
vices on account of devaluation, On

and for which proposals are yet to be
submitted to the Government for ap-
proval.

Price of Rubber

589, Bhri Vasudevan Nair:
Shri C. Jamardbanan:
SBhri P. C. Adichan:
Shri Yashpal Bingh:

Will the Minister of Commerce be
pleased to state:

(a) whether the small growers of
Kerala have demanded a reasonable
price for raw rubber; and

(b) it so, the action in this re-
?

The Deputy Minister in the Minis.
try of Commmerce (Shri ghafl Qureshi):
(a) Yes, Sir.

(b) The Tariff Commission hag been
asked to go into the cost of produc-
tion of raw rubber and suggest a fair
price therefor. Suitable gction can
be taken after receipt of their recom-
mendations. The recommendations

are expected by the end of May, 1967.

Companies Aect

574, Shri Surendranath Dwivedy:
Bhri Hems Barua:
Shrl Shards Nand:
8hri J. B, Singh:
Shri Bharat Singh Chauhan:
Shri Ranjit Singh:

Will the Minister of [Industria}
Development and Company Affalrs
be pleased to state:

(a) whether Govarnment proposa
to amend the Companies Act 30 as ta
ban the contribution to political par«
ties by companies;

(b) whether the recommendpiiont
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of the Santhanam Commities in this
regard have been considersd by Gov-
ernment; and

{c) if so, with what results?

The Minister of Industrial Develop-
ment and Company Affalrs (Shri F. A,
Ahmed): (a) No. Sir.

(b) Yes, Sir.

(c) The recommendation was not
found acceplable.

New Rallway Lines in Orissa

§71. Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Rallways be
pleased to state:

(a) whether any new railway lines
are proposed to be undertaken in
Orissa during 1967-68;

(b) whether the State Government
have suggested any new Railway
line connecting Rourkcla with Tal-
cher and whether Government have
finally decided about the matter; and

(c) whether Engineering and traf-
fic surveys for the Cuttack-Paradeep
Rail-Link has been completed?

The Minister of Railways (Shri C.
M. Poonacha): (a) No.

(b) Yes. Past investigations have
revealed that this line would nol be
financially justified.

(c) Not yet.
Ban on Export of Bcrap lrom

5§72, Shri K. R. Ganesh:
8hri Chandrajit Yadav:
Shri Chintamani Panigrahl:
P. Chatterjoe:
K
C.

1

:
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(a) whether Government propose
to ban the export of scrap iron;

{b) if so, from when;

(c) the total quantity of scrap iron
needed annually by the Engineering
industries of the country; and

(d) the quantity of scrap iron ex-
ported in 1983-66 and 1966-87 respec-
tively and the value thereof?

The Minister of State in the Minis-
try of Steel Mines and Metals (Shri P.
C. Sethi): (a) No, Sir,

(b) Does not arlse.

(c) The information is not readily
available. It may, however, be men-
tioned thal scrap which is surplus to
domestic requiremenls ang which Is
generally not used in cur furnaces is
allowed 1o be exported.

(d} (i) 18685.680: 446,428 tonnes
valued at about RMs 550 lakhs (FOB).

1967):
about

{ii) 1966-67 (upte January,
4.51.514 tonnes wvalued at
Rs. 745 lakhs (FOB).

Birla Group of Companles

573. Shri Madhu Limaye:
Shri 5. M. Banerjee:

.~ Shrl George Fernandes:
Dr. Ram Manohar Lohia:
Bhri S. M. Joshi:

Bhri Sarjoo Padey:

Will the Minister of Industrial
and Company Affairs

be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the study
made by Mr. Hazarl of the Planning
Commission into the lion's share ob-
tained by the Birla Group of Com-
panies in the industrial licences is-
sued after the independence;

(b) whether Govermment's atlen-
tion hag alsc been drawn o the vari-
ous malpractices and irregularities
committed by the Birla Group and
the undesirable mathods used by
them to obtain these lloences;
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(c) whether any legal proceedings
against the Birla Group of Compan-
ies have been taken;

(d) whether some of these firms
have been black-listed on the ground
of these Irregularities and malprac-
tices; and

(e) if the reply to parts (c) and
(d) above be in the negative, the
reasons therefor?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F.
A. Ahmed): (a) Governmeni have
taken note of the gbservations made
by Dr. Hazari in his Report regarding
the number of licences approveq for
Birla Group of companies.

{b) No specific instances of irregu-
larities or malpractices committed by
the Birla Group in securing industrial
licences have come to the notice of
the Government.

(¢) to (e). Do not arise.

Theft of Rallway property at Jamal-
pur Statlon

574, Shri 8. M. Banerjee:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri GeoOrge Fernandes:

Will the Minister of Rallways be
pleased 1o refer to the reply given to
Onstarred Question No. 3468 on the
26th August, 1966 and state:

(a) whether the police investiga-
tion into the theft of railway pro-
perty, viz, Scrap, copper plates and
scrap benches at Jamalpur has since
been completed; and

(b) if so, the action taken in the
matter?

The Minister of Rallways (Bhrl C.

have submitted charge sheets aguinst
contractor and six others under sec.
tiong 409/406[7T9H11]34]109j119 IP.C.
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and section 3 of Railway Stores (Un-
lawful Possession) Act, 1955. Three
railway employees found involved in
this connection have been placed
under suspension. The case iz still
under trial.

Ashoka Marketing Limited
575, Shri 8. M. Banmerjee:

Shri Madbu Limaye:

Dr. Ram Manohar Lohia:

Shri George Fermandes:

Will the Minister of Industrial
Development and Company ANairs
he pleased to refer to the reply given
to Unstarred Question No 780 on the
Tth April, 1967 and state:

(a) whether the arbitrator has
since decided the question of allowing
the Ashoka Marketing Limited, the
loss of $ 733,758 on their transac-
tion with American buyers;

(b) the stage reached in the in-
vestigation of the Company's Affairs
under sectivns, 23T1b) and 248(1) (a)
of the Companies Act and the Writ
Petition and appeals in the Calcutta
High Court; and

t¢) whether there has been any de-
‘ay in the disposal of the arbitration/
Writ/appeals in respect of this Com-
pany?

The Minister of Industriaj Develop-
ment and Company Afairs (Shri F. A,
Ahmed): (a) No. Sir. The Govern-
ment vwiderstand that in January last,
the compuny referred the matter to
the arbitration of the Indian Chamber
of Commerce, Calcutta. The company
filed with the arbitrators its statement .
of the case after the Chamber agreed
1o act as arbitralors. The arbitrators
have sent a copy of the statement to
the parties in the United Stales to
ensble the latter to file their reply.
It is learnt that the matter will be set
down for hearing as soon as the
parties in the States send in thelr
Teply.
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(b) Investigmtion, was ordereq under
both the sections 237(b) and 24# of
the Companies Act, 1956, On a writ
petition filed by the company, the High
Court, Calcutta, upheld the order
passed under section 237(b)y but
allowed the writ in so far as it related
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of the Companies Act. Necessary
instructions have been issued to pur-
sue the matter vigorously. The gues-
tion of taking action will have to await
the finding arrived at on the basis of
the examination gf accounts and other

to the order under section 248 df the
Companies Act. The company pre-
ferred an appeal against this order.
The Company Law Board have filed
cross obections in this regard. The
case is still pending before the Appel.
late Bench of the Calcutta High Court.

(¢} The Government can hardly be
expected tn express any opinion in the
matter.

M/s Bird & Co.

576. Shri Madhu Limaye:
Dr. Rama Mamnohar Lohis:
Shri- S. M. Banerjee:
Shri George Fernandes:

Will the Minister of Industrial
Development and Company Affairs
be pleased to refer to the reply given
to Unstarred Question No, 316 on the
3rd November, 1966 and state:

(a) whether 1he infringement of
the provisions of the Companies Act
by M/s, Becker Grey, the exporting
company of M/s. Bird & Co. has since
been assessed by the Department of
Company Affairs on the basis of the
books seized under the Customs At
and other material available;

(b) if mo, the result of this assess-
ment; and

(e¢) the action taken by Govern-
ment in the matter?

The Minister of Industria) Develop-
maent and Affalrs (S8hri F. A.
Ahmed): (a) to (c). The Company
Affairs Department was awaiting the
result of the appeal before the Central
Posrd of Excisy & Customs. The
The appeal order was received on 26th
March, 1967. The books of accounts
of the will have to be scru-
tinished in to asceriain the
_infringement. if any, of the srovisions

Gammon India Limited

577, Shri Madhy Limaye:
Shri 8. M. Banerjee:
Shri George Fernandes:

Will the Minister of Industrial
Development and Company Affairs
be pleased to state:

(a) whether the investigation into
the Gammon India Limited, Bombay
affairs carising out of the certain con-
cealed foreign holdings commented
upon in the balance sheet) has sinca
been completed; and

(b) if go, the action taken against
the Company for the violation of the
foreign exchange and other laws in
force?

The Minister of Indusirial Develop-
ment ang Company Affairs (Shri F. A,
Ahmed): (a) As stated by the Minis-
ter in the Ministry of Law in answer
to Unstarred Question No. 1333 on
the 15th November 1966 in the Lok
Sabha. the company appointed a firm
of Chartered Accountants in London
to check up its investment account in
London. In October 1966 the London
firm submitted its report to the com-
pany. The statutory auditors of the
Indian company have drawn the atten-
tion of the shareholders to the findings
of the London firm in their report on
the sccounts of the aferesaid company
for the year ended Slst March 1068,
The auditors pointed out that the ex-
amination of the matter by the London
firm covered the period from 1st April
1938 1o 31st March 1988 and that the
rights and bonus shares and dividendy
thereon substantially cover all sush
rights and bonug shares and dividens

remained unaccounted
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for in the earlier years, subject to cer-
tain discrepencies in respect of which
no adjustments were made in the ac-
counts for the year ended 31st March,
1068. According to the Indian com-
‘pany, the resulting position arising out
of the various discrepancies pointed
out by the London firm was that it
owed to Gammon Engineers Lid.,
UK., a sum of over £ 200 having re-
gard to the adjustment of £ 104,552-
18-6 made in the accounts for the year
ended 31st March, 1865. The enquir-
jes initiated by the Government in the
matter are still continuing with a
view to finding out the violations, if
any, of the provisions of Companies
Act.

{b) As already stated in reply to
Unstarred Question No. 1333, no pro-
secytion has been launched under the
Foreign Exchange Regulations Act. As
regards the question of taking action,
it any, againsy the company &nd its
officers for any violations of the pro.
visions of the Companies Act, 1938,
the matter will be considered when
the present enquiries are completed.

Rallway Line from Kathua to Jamma

578. Shri Inderjit Malhotra: Will the
Minister of Rallways be pleased to
state:

(a) when the actual work for ex-
tension of the Rallway line from
Kathua to Jammu shall start; and

(b) how much time it will take to
complete this project?

The Minister of Rallways (Shri C.
M. Poonacha): (a) and (b). The
Fina] Location and Traffic SBurvey for
the extension of a railway line from
Kathua to Jammu has just been sanc-
tioned. The construction work will
be taken up only after completion of
the survey. It is, therefore, too early
to say, at thig stage, when the line
will be completed, ' '

Chain Pulilng in Tralus
579, Shri X. N, Pandey:

Shri N. P. Yadab:

‘Will the Minister of Rallways be
pleased to state:

LBy (SANRA) WTHnen Answers 1050

(a) whether it is a fact that there
has been a heavy loss of working
hours due to chain pulling in trains
during 1968-87; and

(b) it so, the loss in working hours
and the steps proposed to be taken
to improve the situation?

The Minisier of Rallways (8hri C.
M. Poonacha): (a) Yes,

\b) A statement is laid on the Table
of the House.

STATEMENT

About 21,184 working hours were
lost due to alarm chain pulling during
1966-67.

Incidence of alarm chain pulling dur.
ing the year 1866-87 has gone up as
the alarm chains were restored in
May, 1866 in all non-suburban trains
where the same had been previoualy
blankeq off. Due tq abmormal in-
) ase in the incid of alarm
chain pulling, the Railways were
directed in December, 1968 to blank
off again the alarm chaip apparatus
in such of the non-suburban trains
where the incidence had inereased re-
sulting in dislocation and unpunctu-
I.“t,' in I.'I.Il'lhjn‘ of trains.

In addition to blanking off of the
alarm chain apparatus om certain
trains, the following measureg are
taken to deal with cases of mimse of
alarm chain apparatus:

(i) Conducting educative cam-
paigns in the Press, by cinema
slides, posters ang by an-
nouncements on the micro-
phones provideq at import-
ant stations;

(ii) Posting of plain clothed
T.T.Es. and Railway Protec-
tion Foree men in 3rd class
compartments;
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(iv) Forming of anti-alarm chain
pulling squads consisting of
T.T.Es. and Railwgy Protec-
tion Force personnel; and

{v) Creating a conscibusness
among the students about the
evils of alarm chain pulling,

lectures, conducted tours
to Railway installations, ete.

Enquiry Cemmission to look inta stecl
Deals with private firms

580. Shri Abdul Gani Dar:
Shri Bidheshwar Prasad:
Shri Ram Kishan Gupta:
Shri M. 8. Murty:

Shri D. C. Sharma:
Shri K. N. Pandey:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether the commission of
enquiry appointed by Government
to look into steel deals with some
private firms like Amin Chand Pyare
lal and Ram Kishen Kulwant Rai,
has submitted an interim report;

(b) if so, the details thereof; and

(e) when the final report is ex-
pected to be submitted to Govern-
ment?

The Minister of Steel Mines and
Metaly (Dr. Chcnns Reddy): (a) and
(b). No report has been submitted.

(c) Since the enquiry is in respect
of all transactions involving large
licences!permits spread over a period
of 15 issued by the Iron and
Steel Ministry, it would not be pussi-
ble to say mt this stage when the re-
port will be submitted.

ldtnyl.-cfru-lm”
Fehowa, Haryana

581, Shri Abdul Ghani Dar: Will the
Minister of Rallways be pleased to
state:
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(b) it so, when the sanction was
given and when the survey work
was completed;

(c) whether it is a fact that Lhe
construction work has not yet started;
and

(d) if so, the reasons therefor and
when it is likely to start?

The Minister of Rallways (Shri C.
M. Poonacha): (a) and (b). Only
Preliminary Engineering and Traffic
Surveys (and not constructiom) for
this project were sanctioned on 23rd
March, 1856. The Traffic Survey was
completed in December, 1956 while
the Engineering Survey was complet-
ed in September, 1957.

(c) Yes.

{d) The Project was not found to
be economical and the Second Five
Year Plan not being able to accommo-
date such short branch line schemes
in ureas which were already served by
the railway system fairly closely, the
proposal was shelved in 1958 and since
then no further consideration has
been given to this project. Due to
limited financial resources, the chanc-
es for taking up this project for con-
sideration are very remote.
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Shrl Nitl Raj SBingh Chaudhary:
Shri Ram Kishan Gupia:
Shri Swell:

(a) the progress 80 far made In

the manufacture of small car in the
country;

(b) whether it is a fact that there
is a strong demand for such a car in
the country in view of the short
supply of Fiat and Ambassador Cars
which are very costly too;

(c) it so, when the car is ex-
pected to come in the market;

{d) whether Government have re-
ceived any proposals for the manu-
facture of small car from certain
firms in India and abroad; and

(e) if so, the names of these firms
and the action being taken on these
proposals?

The Minister of Indusiria) Develop-
ment and Company Affairs (Shri F.
A. Ahmed): (a) to (e). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-412/
67).

Exports

§84. §hri Lbadbhar Kotoki:
Shri Sharda Nand:
Shri Bharat Singh Chauhan:
Shri Ranjeet Singh:
Shrli P. K. Deo:

i
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Wil the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
devaluation of rupee which was sup-
Posed to boost exporis has in reality
led to the decline in exports;

(b) if so, the quantum of fal] in
exports;

(c) the reasons therefor; and

{d) the measures Government pro-
pose to adopt to boost exports and lo
retrieve the lost foreign market in the
various commodities?

The Minkster of Commerce (Bhri
Dinesh Singh): (a) (¢) and (d). Rep-
lies were given to identica] questions
on 31st March 1987 in answer to
{lnﬂl(a). (¢) and (d) of question No.

(b) A statement is laid on the Table
of the House. [Placed in Library,
Bee No. LT-413/87].
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boost up the exports in foreign mar-
kets;

() if so, the main features thereol;
and

(e) whether Government propose to
appoint & committee to suggest suit-
able modifications in the export incen-
tive schemes?

The Minister of Commerce (Bhri
Dinesh Singh): (a) and (b), As &
measure to help exports, the import
policy for registered exporiers of
various export products has been 3o
devised as to ensure uninterrupted
flow of imported raw materials etc.
needed for manufacturing export pro-
ducts, There is als> g scheme pro-
viding for cash assistance against ex-
port of some selected itemg such as
Engineering goods, chemicals, plastics
and allied products, prime jron and
steel etc. The rate of such assistance
now varies generally between 10 per
cent and 20 per cent.

Further, it has been decided that
prime iron and sleel will be supplied
at international prices to fabricators
of engineering goods for export.

(¢) Measures to help exports are
being kept under rontinuous review.
Beard of Trade

586. Shri Liladhar Kotokl:
Shri N. R. Laskar:
Will the Minister of Commerce be
pleased to state:
(a) whether Government propose to
wind up the Board of Trade; and
(b) if so, the reasons therefor?
The Minister of Commmerce

Dimesh Biogh): (a) and (b).
mstter Is under consideration.
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Werld Tenders invited by IIBCO

589. Shri A. K. Gopalan:
Shr{ P, Ramamart]:

Will the Minister of Stoel, Mines and
Metals be pleased to state:

(a) whether it is a fact that the
Indian Iron and Steel Company Invited
world tenders in London for the supe
ply of two continuous casting machi-
nes,;

(b) if so, whether the Heavy Engi-
neering Corporation at Ranchi partici-
pated in internationa) tenders;

(c) whether it is also a fact that
HEC. scheme would have saved 25
percent of the foreign exchange cost;
and

(d) the reasons for permitling the
Indian Iron and Stee] Co. to invite
tenders for the machines though they
could have been produced indigenous-
ly?

The Minister of Steel, Mingg and
Metals (Dr. Chenna Reddy): (a)
Mesirs International Construction Co.

lnvltedeendastorndmﬂmmt:ut-
ing Plant.

(b) Yes, Sir.

(e) It would be possible 1o evaluate-
the savings in the forelgn exchange-



110§

cost only after 5 contractor has been
selected.

(d) As per terms and conditions
agreed tg between Indlan Iron and
Steel Company and the International
Bank for Reconstruction ang Deve-
lopment, gouds to be financed out of
the proceeds of the Loan given by the
Bank have to be procured on the basis
of international competition. Indian
companies gre also permitted to parti-
cipate in the tenders, as is evident
from the tender submitted by Heavy
Engineering Corporation.

Clerks in Traffic Aeccounts Offices

5981. Shri A. K, Gopalan:
Shrimati Suseela Gopalan:
Shri K. Ramani:

Shri Jaganmath Rao Joshi:
Shri Hukarm Chand Kachwai:

Will the Minister of Rallways be
‘pleased to state:

{a) whether there has beep a ban
.on the promotion of Clerks in the
Traffic Accounts Offices of the Indian
Railways since |PE3;

(b) if so. the reason therefor;
(¢) whether Government have re-

ceived any representation in the
matier; and

(d) if so. the steps taken thereon?

The Minister of Rallways (Bhri C.
M. Poenacha): (a) No.

(b) to (d). Do not arise.

Cetten Prices

502. Bhri A. K. Gopalan:
Bhri K. Ramani:
Bhrimati Busecls Gopalan:
Shri D. 8. Patil:

Will the Minister of Commeroe be
pleased to state:

{a) whether the attention of Gow-
<ernment has been drawn to the state-
frent made by ths Chalrman of the
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Mill Owners’ Association on the 2lst
April, 1967 that cotton prices continued
to be higher than the ceiling prices
despite assurances of Government;
and

(b) if 30, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis.
iry of Commerce (Shri Shafl Qureshi):
(a) and (b). The problem of prices
of cotton ruling above the ceilings has
been engaging constant attention of
the Government. As a result of two
successive droughts, cotton crop dur-
ing 1965-66 and 1068-67 suffered a
considerable decline giving rise to am
upward surge in cotton prices. A
number of measures including move-
ment control. stuck control, credit con-
trol and requisitioning of cotton and
alss curtailment of machine activity
have been laken to keep the prices
as near the ceilings as possible. These
measures have been effective in check-
ing the rising trend to an appreciable
extent. Such further messures as
may be necessary and found feasible
will continue to be taken in the
future.
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(w) xw xwrx ¥ xrafaoear arx
FaEw ¥ vw gl AWr oEH g A Y
T § [qrewrem § vt w1 el
¥ T—414/67)] g0 xrafawar”
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Ranning of Special Train for Golden
Rock Workshop Workers

597. Shri Sexhiyan: Will the Minis-
ter of Rallways be pleased to state:

(a) whether Government have re-
ceived any representation for the
running of workers' special train
between Thanjavur and Tiruchirap-
palli for the convenlence of the rail-
way workers of Golden Rock; and

(b) if so, the decision iaken in the
matter?

The Minisior of Rallways (Shri C.
M. Poonacka): (a) No.
(b) Does not arise.

Late Running of Traing

596, Shri Sezhiyan: Will the Minis-
ter of Railways be pleased to state:

(a) whethe: Government are aware
of the inconvenience caused to the
Railway workers of Golden Rock
workshop by the late running of trains

between Thanjavur and Tiruchirap-
palli; and
(b) the steps taken to run trains

on this track adequately and in time?

The Minister of Rallways (Shri C.
M. Peomacha): (a) and (b). Passen-
ger trains on Thanjavur-Tiruchirsp-
pallj section, catering to the require-
ments of railway workers of Golden
Rock workshop, are given preference
over all olber passenger traing includ-
_ing Mails{Expresses anq every thiag
postible |s being done to ensure their
punctuality, Their punciuality per-
formance Is not such as to causs any
undue Inconvenisnce 1o mailway
woTkers.
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Allotment of Scooters to Government
Employees

599, Shri Sharda Nand:
skri J_ B. Singh:
Shri Bharat Singh Chauhan:
Shri Ranjit Simgh:

Wil] the Minister of Industria]l De-
velopment and Company Affairs be
pleased to state:

(a) whether it is a fact that only
those Government employees are eligi-
ble to apply for a scooter out of Gov-
ernment quota whose monthiy basic
pay is above Rs. 350.00;

(b) if so, the reasons for making
such a discrimination in this respect
among Government servants on the
basis of pay; and

(c) whether Government pro-
pose to remove this lacuna?

The Minister of Industrial Develop-
ment ang Compapy Affairs (ShriF. A,
Ahmed): (a)to (c). Applications for
allotment of scooterg from the Central
Guvernment quota are not entertained
from Government employees whose
basic pay is below Rs. 350). per
month. However, in the case of (i)
doctors, (ii) officers who have to per-
form predominantly flelg duties and
(iii) personal staff attached to Minis-
ters and other high dignitaries of
similar rank and to officery of the rank
of Joint Secretary and above, applica-
tiong are sntertained if they are draw-
ing a basic pay of not less than Rs. 300
per month, These limits have been
adopted &s reasonable bases for distri-
buting the limited pumber of scooters
available Iin the Central] Government
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Pear] Yamha ang Vicky Mopeds, for
which Central Government quotas
have been earmarked recently.

Credit Squetze on Cotton Trade

600. 8hri Bhards Nand:
Shri 1. B. Singh:
Shri Bharat Singh Chauban:
Shri Ranjit Singh:

Wil] the Minister of Commerce be
be pleased to state:

() whetlier Government have de-
cided Lo impose credit squeeze on the
cotton trade to curb hoarding and
speculative deals in the raw cotton;
and

(b) if so, the extent of squeeze im-
posed and the steps taken by Govern-
ment to ensure that the credit squeeze
does not hit the cotton growers?

The Deputy Ministey in the Ministry
of Commerce (Shri Shafi Qureshl):
(a) and (b). Yes, Sir, Instructions have
been issued by the Reserve Bank of
India to all scheduled commercial
banks to restrict advances to mills and
trade to cotton stocks which are
covered by purchase/movement per-
mits ijssued by the Textile Commis-
sioner to the Government of India and
in other cases to curtail generally the
advances to 837 of the previous year's
level., These credit restrictions do not
apply to growers,

Froducuon of MR Cleth

601, Bhri Yogendra Sharma: Will the
Minister of Commerce be pleased to
state;

(a) whether it is a fact that the
per capita availability of mill cloth
declined sharply belween 1956 1nd
1986; and

(b) if so, the reasons therefor?
The Minkster in the Minls-
try of Oommerce (Shri Shaft Qure-
ﬁJ (a) Yes, Sir. The per capitd
ityetnm-u\lﬂeehih has
mmwmh 955 to

1:63 metres (Provisional) in 1968.

JYAISTHA 5,
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(b) The decline in per capita availa-
bility of mill cloth is due to a variety
of reasons, sUch as increase in popu-
lation without a corresponding in-
crease in the production of cloth in
the mill sector. On the other hand,
there has been a greater growth of the
decentralised seclors, guch as hand-
looms and powerlooms, with the re-
sult that the additional internal re-
quirement of cloth is being met to a
larger extent by these sectors, The
per capita availability in the decen-
tralised sector has increased from 4.08
metres in 1958 to 6.12 metres in 1860.

Trade Agreement with Spain

602. Shri Ramachandry Veerappa:

Shri N. K. Sanghl:
Shri Y. A. Prasad;

Will the Minister of Commercs be
pleased to state:

{2) whether there is any proposal
to conclude a trade agreement with
the Government of Spain;

(b il so, the steps taken in the
matter; and

Written Answers I112

{e) when it is likely to be unalized?

The Minister of Commerce (Shri
Dinesh Bingh): (a) No, Sir.

(b) and (c). Does not arise.

Indo-Polish Trade Pact

603, Bhri Ramachandra Veerappa:
Shrj N. K. Sanghi:
gm M. Rampare:
George Fernandes:
Shri J. H. Patel:
Shri A. Srecdbharan:

Will the Minister of Commerce be
pleased to state:

(8) whether it is a fact that an
ndo-Polish Trade Pact has been sign-

ed in April, 1967;
(b)ilntheminmlumottb

<e1mnuunbtomm
effect?
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The Minisiey of Commerce (Shrl
Dimesh Singhk): (a) to (c). An Indian
Trade Delegation which visited
Warsaw recently discussed with the
Polish Trade Delegation prospects of
trade during the year 1867 and con-
cluded its discussions on 12th April,
1967. It is expected that the trade
between the two countries will reach
a level of Rs. 850 million in the year
1967,

The exportgs from Poland wil] con-
sist of machine tools, ships’ equipment
fishing vesels, drilling rigs, copital
goods, various chemicals, fertilizers,
sulphur, drugs and medicines, rolled
sieel products. Particular menlion has
to be made of the appreciable quan-
titiey pf sulphur and wurea (fertiliser)
which have been offered by Poland to
India.

The exports from India wijl] consist
of the usual agricultural based item
like coffee, tea. pepper, deoiled cakes,
tobacco and cotion waste. Indian
manufactured goods like tyres and
tubes, machine tools. readymade gar-
ments, leather footwear, s'eel pro-
ducts, such as rods and bars and steel
pipes includjng high pressure steel
pipes, textile machinery and acesso-
ries and coir manufactures:

LCL (Indis) Private Limited

. 8hrl C. C. Desal: Will the
Minister of Indusirial Development
and Company Affairs be pleased to
place on the Table a statement show-
ing the npature and details of the
internal distribution indulged in hy
the following three companies which
are wholly or substantially foreign
owned:

(1) I.CI (India) Private Limited;

(2) Metal Box Company of India
Limited; and

(3) Lever Brothers Limited or jts
subsidiaries or branches?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F, A.
Ahmed): The nature and details of the
arrangements for internal distribution

MAY 26, 1967
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of products are not readily available.
The details are being collested and
will be placed on the Tuble of the
House 2= soon as these are available.
wdmm

§08 Shrimati Tarkeshwar
Sinha:

Shrl B, 8. Vidyarthl:
Shri Mohan Swarup:
Spri V. Krishmamoorthl:
Shri Geerge Farnandes:
Shri J. H. Patel:
Shri Madhn Limaye:

Will the Minister of Industrial De-
velepment and Company Affairy be
pleased 1o state:

{a) whether GovernmenL have can-
celled the essentiality certificates issu-
ed to the small industrialists cngaged
in the manufacture of cheap transistor
sets in the country;

{b) if so, the reasons therefore;

(c) whether Government's action is
going Lo cause loss of crores of rupces
invested by the small scale manufac-
ture-s in the manufacture of low price
transistor radias; and

(dy whether permission
production of low vost ‘transistor
radios was given after Government
accepted Chanda Committee’s recom-
mendalions that low price transisiors
for use in rural areas should be ex-
tensively manufactured?

to allow

The Minister of Industrial Develop-
ment and Company Affairs (Shrl F. A.
Ahmed): (a) No, Sir. No cssentiality
certificates are required for small
scale units already engaged in the
manufacture of radio sets. The ques-
tion of issue of import licences for
the year 1987-68 to new units is under
consideration,

(b) and (¢). Do not arise.

(d) No specific permission for
manufecturing low cost transitor sets
has been given fo units in the small
scale pector, mor is such a permission
neCessary.
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Btesl Requirements by Government
Undertakingy

908, Shrimatl Turkeshwari BSinka:
Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether Government have made
any ca of the consumption
of.steel by Government through their
varlous undertakings and projects/
departments; and v

(b) if so, the percentage of con-
sumption of steel by the private citi-
zens and the Government undertakings
including Railways, P.&T., Shipping
and Transport?

The Minister of Stale in the Minis-
try of Steel, Mines and Metals (Shri
P. C, Sethi): (a) On the basis of des-
patches made directly to Government
indentors (including Railways etc.)
and on the mssumption that about
20 per cent of the steel despatched
controlled stockists were consumed by
Government depariments, it is esti-
mated that during 1965-68, the con-
sumption of steel by Government
departments was 16,91,890 tonnes. In
1966-67 (upto November, 1968)
10,17,838 tonnes of steel was consumed
by Government departments, on the
Lame assumplion.

(b) The steel supplied 10 Govern-
ment departments was roughly 40 per
cent of the total steel sold in the
country.

Aluminiupm Factory inm Maharashtra

607, Shri K. Aniradhan:
Shri Umanath:

{(a) the progress made by the
Bharat Aluminium Co. (BALCO) in

116

setting up the Aluminjum Plant in
Maharashtra since the 1st January,
1964;

(b) the total amount spent so far;

(c) whether the Managing Director
is qualified to do his job and which is:
the location of his headquariers; and

(d) whether Government propose
to investigate into the causes of delay
in the completion of the project?

‘The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) The
decision to implement the Aluminium
Plant in Maharashtra in the public
sector was taken by the Government
of India on 15th January, 1964 Fol-
lowing the decision, negotiations were
conducted by the Government with
the West German Consultants Messrs.
Vereinigte Aluminium Werke
(VAW) who were previously associat-
ed with the project when it was
envisaged in the private seclor.
Arrangements for providing the neces-
sary credit from West Germuny,
France/Italy etc. had also to be made.
The Bharat Aluminium Company was
formed on 27th November, 1965 and
after further negotiations, the com-
pany ecnlered inlo an agreement on
6th January, 1966 with M/s. VAW,
for technical assistance for the Koyna
Aluminium Project. According to the
terms of the agreement M/s. V.AW.
submitted a Detailed Projcct Report
in July, 1966. As the project cost
estimates indicated by M/z. V.AW.
were found 1o be on the high side,
further clarifications were obtaincd by
BALCO. On receipt of clarifications
from the Consultants, BALCO are
revising the project estimates and are
now working out the feasibility of the
project.

(b) A sum of Rs. 2286 lakhs was
spent by the Bharat Aluminlum Com-
pany on this project upto 31st March,
1967.

(e) Yes, Sir. His headquarters are
temporarily located in New Delhi.

(d) Asexplained in reply to part (a)
of the question, the project estimates.

. R
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for the XKoyna Aluminium Project
have still not been formally approved
pending establishment of the economic
feasibility of the project, based on the
revised estimates. The question of
investigating into the causes of delay
in completion of the project does not,
therefore, arise.
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610, Shri N. K. Sanghl: Wil the
Minister of Commerce be pleased to
siate:
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(a) whether an Indonesian trade
delenation is likely to visit Indig to
explore trade prospects under the
recent credit of Rs. 10 crores; and

(b) if so, when the delegation is
likely to visit the country?

The Minisier of Commerce (Shrl
Dinesh Singh): (a) No official trade
delegation is likely to visit India in
the near future.

(b} Does not arise.

Movement of Iren ore from Balladila
Mines

611, Shri P, K. Deo:
Shri K. P. Singh Deo:
Shri Dhirendranath:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether there has been any
movement of iron gre from the Baila-
dila mines to the port; and

{b) if not, the time by which the
movement s likely to take place?

The Minister of State In the Minis-
try of Bteel, Mines and Metals (Shri
P. C, Sethi): (a) Float gre from Baila-
dila mines manually has started mov-
ing to the port from 6th May, 1967.
In addition. movement of ore from the
mechanised mine now under construc-
tion is expected to commence towards
the end of this vear.

{b) Does not arise.
Pig Iron Projects in Goa

€12, Shri Sequelra: Will the Minis-
ter of Steel, Mines and Metals be
pleased to state:

(a) the Pig Iron Projects licensed
for setting up in Goa and the capacily
of each with dates when licensed;

(b) whether some such projects
were denied licence and i so, the
number and capacity thereof and the
Teasons therefor;

{c) whether some projects are un-
der consideration of Government and
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if so, the capmcity of each; and

(d) the up-to-date progresg made by
each licensed project?

The Ministor of Steel, Mines and
Metals (Dr, Chenna Reddy): (a) There
art Iwo pig iron units which current-
ly hold Letters of Intent for produc-
tion of pig iron at Goa. Ome is V. S,
Dempo & Co. Ltd. Panjim, Goa, with
a capacity of 300,000 tonnes per
annum. The Letters of Intent was
issued on 13th February, 1964. The
other is V. M. Salgaocar E. Irmao Ltd.,
Vas-Co-da-gama, Goa, with a capacity
of 300,000 tonnes per annum. The

Letter of intent was issued on 24th
June, 1964.

fb) The Industiries (Development &
Regulation) Act was extended to Goa
in January 1963. Since then, 8 appli-
cations for indusirial licences to pro-
duve pig iron have been rejected.
The capacity asked for ranged from
30,000 to 2,70,000 tonnes per year,
Reasons for rejection were generally
that the schemes presented had not
been properly worked or that at any
particular point of time, there was no
scope for further creation of capacity.

fc) There are no projects at present
under consideration of Government for
any further pig iron capacity at Goa.

(d) The two parties mentioned in
part (a)} above arc 1o negotiate with
Heavy Engineering Corporation.
Ranchi, for supply of plant and equip-
ment and have been asked to submit
their proposals by October 1967.

D.A. to Doubling Section Workers of
N.E. Rly.

€13. Shri Vishwanatha Menon:
Shri P. P. Esibhosc:
Shri K. M. Abmaham:
Shri R. Anirudhan:
Shyi Umanath:

Wil] the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
D. A granted to Central Government
employees is not being paid to the
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Doubling Section Workers of N, E.
Railway in Gonda District; and

(b) if so, the reasons therefor?

The Minister of Rallways (Shri
C. M. Poonacha): (a) and (b). Infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course,

New Rallway Lineg im Mysere Staie
814 Shri K. Lakkappa: Will the

Minister of Railways be pleased to
state:

(a) the new Railway lines in
Mysore State contemplated at present;

(b) the progress made il the lines
are already under construction; and

(¢) whether there iy a proposal to
convert all the narrow gauge lines into
broad gauge lines in Mysore State?

The Minisier of Rallways (Shri
C. M. Poonacha): (a) The new lines
1o be taken up during the Fourth Five
Year Plan are yet to be finalised.

{b) The progress upto April 1967 ol
the two new lines under construction
which fall wholly or partly in Mysore
Btate is as follows:

(i) Mangalore-Hassan (MG) 165
per cent.

{ii) Mangalore-Panambur (BG) 59
per cent.

(iii) Salem-Bangalore (MG) 64 per

cent.

{c) No.
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Death incldent at Rourkela Steel
Flant

617, Shri Chintamani Panigrahiz
Will the Minister of Steel, Mines and
Metals be pleased 1o state:

ta) whether a wo-ker aof the Hot
Strip Mill of Rourkela Steel Plant re-
cently died immediately after being
administered penicillin injection in the
plant’s first aid centre;

(b) whether thig is the second death
of its kind in the plant;

(c) whether a thorough inquiry has
been made in this regard; and

(d) if so, the results thereof?

The Minister of State in the Minls-
try of Steel, Mines and Melals (Shri
P. C. 8ethl): (a) and (b). Yes, Sir.

(e} und (d) A thorough enquiry
was conducled by a Cummitice con-
sisting of three specialists. The Com-
mitice has come 1o the finding that
proper precaulions were taken belore,
during and after the injection and that
the death was caused by phlacti
shock due to Penicillin.

Fasseager Faollities

618, Skri P. P. Esthoss: Will the
Minister of Rallways be pleased to-
state:

(2) whether Government are aware
that The present passenger facilities
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for those travelling from Xerala to
Deihi, Bombay, and Calcutta are ine
sdequate;

C. M., Poonachs): (a) and (b). The
through travel facilitics aL present
available between Kerals on the one
hand, Bombay, Delhi and Calcutta on
the other, by way of through scrvice
coaches and connecled trains, have
been found by and large adequate to
meet the needs of normal traffic offer-
ing between these points. During
summer months, when there is spurt
in trafic, Holiday specials are run and
loads of normal trains augmented to
the maximum extent to clear the extirn
rush of traffic. There is, thus, no
justification for augmenting the exist-
ing travel facilities at prezent. Besides,
introduction of an additional train or
augmentotion/provision of through
coach facilities is ulso not at presont
operationally feasihle for want of line
capacily and room on existing services

(e} Third class sleeper coaches are
introduced on trains in replacement of
ordinary third class coaches running
on them.

For the benefit of through passen-
Rers, the following third class sleeper
coaches are running between Bombay

As regards calering arrangements,
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dinning cars have already been pro-
vided on the following trains:

VT and Cochin Harbour Terminus/
Mangalore:

(i) One sitting-cum-three tier
sleeper coach between Bom-
bay VT and Cochin Harbour
Terminus by Nos. 11 Up/12
Dn. Bombay-Madras Express
and connecting Nos. 41 Do/
42 Up Kerala Expre.s trains.
One sitting-cum-three tier
sleeper coach between Bom-
bay VT and Cochin Harbour
Terminus by Nos. 13 Up/l4
Dn. Madras-Bombay Janata
Express and connecting Nos.
41 Dn./42 Up Kerala Express
trains; and
(iii) One sitting-rum-three tier

sleeper coach thrice a week

between Bombay VT and

Mangalore by Nos. 13 Up/l4

Dn. Madras-Bombay Janata

Express and connecting 1 Dn./

2 Up Madras-Mangalore Mall

trains,

Ag present, one three tier slceper
coach is running berween New Delhi
and Cochin Harbour Terminus by
Nos: 21 Dn./22 Up Southern Express
and connecting Nos. 41 Dn/42 Up
Kerala Express trains,

It i1s proposed lo replace this fuil
three tier sleeper coach by a silting-
cum-three tier slecper coach between
Cochin Harbour Terminus and New
Delhi and also to replace one ordinary
third class coach running on Neos 21
Dn./22 Up Southern Express between
Viadras Central and New Delhi by a
full three tier sleeper coach,

(i)

5i. No. Train
1. 15 Dn./16 Up G.T, Express
2. 17 Dn./18 Up Janata Express
3. 13 Dn./14 Up Janata Express
4.21 Dn/22 Up A.C /Southern
Express,

. 97 Dn./88 Up A.C. Express

6. 89 Dn./100 Up A.C. Express

The dinning cars provided on the
A.C. Express trains between Madras
and New Delhi (Bi-weekly) and also

Dinning Car Service between
Kazipet-Bina (daily)
Madras-Delhi (tri-weekly)
Madras-Bombay (tri-weekly)
Madras-New Delhi (daily)

Madras-Bombay (weekly)
Madras-Howrah (weekly)

between Madras-Bombay  (weekly)
and Madras-Howrah (weekly) are air-
conditioned, On the Southern Ex-
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press between Madras and New Delhi
(5 days a week), twin-coach dinning
cars having larger seating capacity
have been provided. It is proposed to
increase the frequency of dinning car
service on the Janata Expresses be-
tween Madras-Bombay and Madras-
Delhi, as soon as additional dinning
cars gre available. Dinning car facility
is provided o nthe Holiday (Summer)
specials also, to the extent feasible.

For the facility of passengers travel.
ling by trains on which dinning cars
arc not provided, well-cquipped re-
freshment rooms have been provided
at important stations en route. These
arrangements are reviewed by the
Railways from time to time und such
augmentation thereot a. iz found
necessary is carried out tn meet the
requirements of passengers satis-
factorily.

Regarding the provision of lights
and fans in the trains. it i pointed out
that adequale number of lights and
fans are provided in al] passenger
voaches. But therc are some tases of
failures of these facilities on the trains
due to the large scule piiferage of
and interference 1o the elecirical cquip.
ments by anti-sucial elements. Mea
sures are being taken fo tackie the-e
problems effectively to maintain the
basic amenilics provided.

Regarding provision ol wiler :i: the
trains, there arc arrangements ut the
terminal Stations for rehiiling of water
in carriage tanks belore the train:
teave, Muintenance staff have instruc-
tions also to wash and clean the
cvaches. check compuriments  to
ensure that fittings are in guod work-
ing order. Water taps and flushing
cocks in lavatories are aisu checked
to prevent leakage of water.

Further, arrangements exist for re-
filling of waler tanks during train
halts at specified carriage watering
stations en-route. Maintenance staff
_are also posted at these specified
stations to attend to passenger com-
plaints, if any.

MAY 26, 1967
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Rallway line detween Ermaknlam amd
Maudral

619, Shri P. P. Esthose: Will the
Minister of Rallways be pleased to
state;

(a) whether there js any proposal to
open a new railway line between Er-
nakulam and Madurai touching the
high ranges such as Devicolam con-
sidering the necessily or export faci-
litiex for the Mill producers; and

(b) if nmot, the reasons therefor?

The Minister of Rallways (Shri
C. M, Poonacha): (u) No such pro-
posal ijs under consideration at pre-
sent.

(b) Construclion of this line across
the Western Ghats is not a practic-
able proposition except al very pro-
hibitive cost. Ag the funds likely to
be made awvailable for construction
of new lines during the Fourth Plan
are very limited. such proposals which
are vostly and unremunerative cannet
be taken up,

Railway line from Ernakulam to Cape

Commorin
620: shri P. P. Esthose; Will the
Mimister of Rallways be pleased 10

state;

{a) whether there i% any proposal to
open o new railway line through the
coastal roule of Kerala from Erna-
kulam to Cape Comorin; and

(h) if not the reasony therefor?

The Minister of Railways (Shrl
. M, Poonacha): (a} There is no
proposal to open a ncw Railway line
through the coastal ruute from Erna-
kulam to Quilon. However, a survey
has been conducted for a line from
Trivandrum to Cape Comofin and the
survey reports are under examination.

{b) The present Ernakulam-Quilon
line gerves the hinterland and vcons-
truction of another line via the coast
will be unremunerative
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B. G- Raiiway lines in Kerala

€21. Shri P, P. Esthose: Will ‘the
Minister of Rallways be pleased to
ntate: oo

(a) whether therc is any propasal
lo convert the railwayg in Kerala into
broad-gauge lines; and

{b) if not, the reasons therefor?

The Minister of Rallways (Shri
C. M. Poonacha): (a) and (b). Appa-
rently the Hon'ble Member js refer-
ring to the proposal for conversion of
the Ernakulam-Trivandrum MG sec-
tion intp BG. Conversion of this scc-
tion is not an immediale necessity as
ample line capacity is available on the
Metre Gauge scction which can fur-
ther be augmented if required by oro-
vision of minor line capacity wnrks
and by diesclisation.

Extension Centre ap Muvatiupuzha

622, Shrli P. P, Esthose: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state: ;

(a) whether a mass memorandum
from the local people of Muvallupurha
relating to 1the Government of India
Extension Centre, Muvattupuzha has
been received; and

(b) if so, the action 1aken thervoen?

The Minister of Indastrial Develop-
ment and Company Affairs (Shri F. A.
Abmed); (x) A Mecmorandum from 24
residents of Muvattupuzha was receiv-
ed.

(b) A statement js laid on the
Table of the House. |[Placed in Libr-
ary. See No. LT-416/87.]

Fliy over from Ilarsi station to Bhila-
khed] Yard (Central Riy.)

€23, Shry Nitiraj Singz “handhary:
Wil the Minister of RaMways be
pleased to state

€a) whather it iz a fact that
Central Rallway are construcling
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a Fly over from Itarsi station ‘o
Bhilakhedi yard;

(b) if so, the cost Thereof;

{c) whether il ig proposed to lay
a few more pairs of lines on ground
from Itarsi station to the said yard;
and

td) if not, the reasons thurefore?

The Minister of Rallways (Shri
€. M, Poonacha): (a) No.

th)} Does not arise.

i¢) There is no proposal (o lay any
additional lines from the station to the
yard,

1d) The necessity of providing addi-
*ional lines has not arisen.

Bhilakhedi vard and Iarsi Railway
Station

624. shri Nitiraj Singn Chandhary:
Will the Minister of Railways be
pleascd 1o gtae:

(a) the distance between Bhilakhed;
vard and Itarsi Railway Station;

(b) whether the above two places
are connecled by pucca road and if
not the reaszons therefor;

fe) whether iy is a fact that thee
are no school, hostpital and Bazar
faciltieg at Bhilakhedi yard;

(d) whether it is also g fact that
there are no police arrangements for
protection at the said yard; and

(e) if so, the reasons for not pro-
viding such facilitivs there?

The Minister of Railways (Skhri
C. M. Poonacha): (a) Bhilakhedi Yard
is at a dislance of about six kilometires
from Itarsi Railway Station,

{b) These places are connected by
a pucea road.
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(e} A single teacher Primary School
is functioning at Bhjlakhed; Yard
since January, 1967, Provision of mar-
keting facilities has been approved and
is being arranged. A lock up dispen-
sary is functioning in the Yard jince
26-1-1988, and the doctor from the
Health Unit in Itarsj attends to it.

(d) Adegquate Railway Proteclion

staff have been posted 1o guard the
Bhilakhedi Yard. In addition, there is

a proposal for opening a G.R.P. Out
Post.

{e) Please see reply to tc) above

Rallway Quarters at [larsi Station

625. Shri Nitiraj Singh Chasdhary:
Will thg Minister of Rallways be

pleased to state:

(a) whether there are ‘H' type
Railway quarters at Itarsi (C. Rail-
way);

(b) when they were constructed and
at what cost;

{e) whether it ig a fact that said
quarters can exist for 20 years or
more; and

(d) it so, why they are being de-
molished?

The Minister of Rallways (Shri
€. M. Poonacha): (a) Yes, there ar
41 such quarters at Itarsi

(b) The quariérs were constructed
during 1943 at an approximate cost of
Rs. 76,000.

(¢) No, as they are of a purely tem-
porary type.

MAY 28, 1987
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Allstment of Wagens for Transporting
Chests

628, Shrl K. M. Abraham; Will the
:t:‘allter of Rallways be pleassd to
te:

(a) whether any petition from Baw
Mill owners of Kottyam District, has
been received for the allotment of
wagons lo transport chestg from Kotta.
yam and Ettumanur Railway Stations;

(b) whether it is 5 fact that the
concerned Station Masterg are nol ul-
lowing to Joad chests in empty wagony
sent from there; and

(c) if so, whether Government pro-
pose to issue instructions to the autha-
rities concerned for permisslon to
transport chests so that work may be
resumed in these saw millsy

The Minister of Rallways (Shri
C. M. Poonacha): (a) to (c), A repre-
sentation wes received from Quilon
Packing Cases Suppliers Association
for allotment of wagons for booking
chests from Kottayam and Ettumanur
stations.

During the period from 1s! January
to 15th May. 1967, 55 wabons of pack-
ing cases were loaded al these stationg
and as on 15th May, 1987, there are
only fve demands outstanding which
could not be met due limiled tran.
shipment capacity at Emakulam.
Steps have been taken to supplement
Contractor’s labour with Deparimenta)
labour to improve the transhipment
performance there.

Import of Pearls

6Z7. Dr. Karnl Singh: Will the Min-
ister of CCommerce be pleased to state:

(a) whether it is & fact that
many gold and silver smiths have
been denied the opportunity of mak-
ing applications for the import of
synthetic gtonsy and cultured pearls
because necessary application forms
have not been supplied to them so far;
and

(b) wheiher time-limit for e
of the spplicghions will
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e extended to snible all those whe
are affectad?

The Minister of Commerce
Dinesh Singh): (a) No, Sir.

(8hrl
(b) Does not arise.

Selection of Amit Welfare Inspectors

628. Dr. Earnl Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that
in spile of the existence of specific pro-
cedures laild down by the Railway
Board for selection of Assistant Wel-
fare ]nspectors, a departure was made
e S e
1 t orthern Iwa -
mistration giving more 'ﬁ&m 10
seniority;

(b) if so, the number of cases over-
looked although on the basiy of merit
“hey were better both in written and
viva voce tests; and

(c) the steps proposed to redress
their grievances?

The Minister of Rallweys (Shri
C. M. Pooniacha): (a) No.

(b) and (c): Do not arise.

Night Duty Allowance to Rallwaymen

630. Shrimati Jyotsma Chanda: Will
the Minister of RallWways be pleased to
state:

(a) whether any agreement to im-
crease the Night Duty Allowance has
been reached at a joint conferemce of
representatives of the Railway Board,
the Natiomal Federation of Indian
Railwaymen and the All-India Rail-
waymen's Federation; and

(b) if so, the rates agreed to and
the class of people to be benefited?

The Minisier of Rallways (Bhri
C. M. Poomacha): (a) and (b)., The
rales of night duty allowance have
not been Increased but the scope of
eliglbility for nighs duty allowance
has been enlarged to cover all staff
performing mnight duty, between
10 PM and 6§ A.M, except those who
are classified as “essentjally inter-
mittent” & “excluded” under the
Hours of Employment Regulations.
The rates for this allowance effective
from 1-4-87 are as follows.—

Basic Pay M‘;?.." :‘d?u':.'(gni.,ehru:. or‘.smy
between 10 P.M. and 6 A.M. 3t 70 Minute
per hour of such duty).
Rs., P
Upto Rs. to3 0.60
Excecding R,. 103 hut nv :x:ceding Rs. 130 0.8%
" Rs. 130 - Rs. 160 1,06
»w Rs 160 " Ri. 209 1.06
» Rs 209 » Rs. 240 1.40
» Rs. 240 - Rs. 2900 1.60
" Rs. 290 " Rs. 340 1.80
» Rs 30 " Rs. 390 2.0
»n Re 390 " Rs. 430 2.20
» Rs. 430 " Rs. 470 2.4
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Railway Line between
Lumding Hil Section

631 Shrimati Jyotsaa Chands. Will
the Minister of Railways be pleased
to state:

(a) whether any development was
made in the Badarpur-Lumding HUI
Section Jine during the last winter;

(b) if 5o, the nature of improvement
made; and

{e) if not, the reasons therefort

The Mimister of Rallways (Shri
C. M. Poonacha): (a) and (b). Efforts
bave been made during the last
winter and are continuing to be made

the Northeast Frontier
Rai'way Administration to carry out
expeditiously such repair works as
are considered necessary to minimise
interruption of through communica-
tion on this section during the rainy
seasons In addition to the works
already in hand, long-term measures
for bringing aboult a more stable rail
link gre under examination and when
these are finalised, they will also be
implemented as soon as possible
thereafter,

(¢) Does not arise.

sy e # T g
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New Rallway Lines in Kerala State

633, Bhri Mangalsthumadom:
Bhrif XK. M. Abraham:

Will the Minister of
Pleased to maie:

(a) the new reilway lines proposed
to be constructed during the Fourth
Plan period in Kerala gtate;

(b) whether Ernakulam-Alleppey
line is included in the list of new
works to be laken up under the
Fourth Five Year Plan; and

Rallways be

{c} if the reply to part (b) above
be in the pegative, the reasong for not
including that line in the Fourth Plan?

The Minister of Rallways (Shri
€. M. Poomacha): (a) The new rail-
way !ines to bc taken up during the
Fourth Plan p:riod are yet to  be
finalised.

(b) and (c). Dv not arise.

Redoetion in Demand of Wagons

634. Bhri K. P. Singh Deo:
Shri Dhirendranaih:

Will the Minister of Rallways be
Pleased to state:

(a) whether it is a fact that

there has been a heavy reduction in

the demand of wagons in the private
sector; and

(b) if 30, the reasons therefor?

The Minister of Rallways
C. M, Poomacha): (a) No.

(b) Dots mot grise.
fuelt & st e W wTmw

635 ot wo fvo mwwr: W
wifres %t ag worh @ g oS

(Shri

fe :

(w) war g% "% ¥ fs fast &
W amw W I'ﬂ I & qfe-
wreres fagre & Frer qaeege #
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afgargx W & Wi ane €
az wfa%a warr aer &

(=) afz &1, &1 A1 787 71
fawT tAwr wmarr W= oW oW 4y
o

(7) ™ § @ o0 ¥ fawrw
T wAfr & B oem owwmmdr €
‘anqh*.

ofoen st (st fam Fag) ¢
(%) 1965-66 qr 1Y66—57
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(=) "= (@) . s Y T
Auclion of Railway Stations on the
Northern Rly.

€36. Shri Hem Raj: Will the Minis-
ter of Rallways be pleased state:

(a) whether it is a fact that Paror,
Panchrukhi and Baijnath Mandir
Railway Stations are being closed and
offered for auction to the publie; and

(b) if so, the reasons therefor?

The Minister of Railways (Shr
C. M. Poonacha); (a) There is no pro
posal for closure of Paror, Panch-
rukhji and Baijnath Mandir reilway
stations or to convert them into con-
tractor-operated train halts at present

(b) Does not arise.

Kangrs Tea
€37. Shri Hem Raj: Will the Min
ister of Commerce be pleased to state:

(a) whether the standard for the
Kangra Tea (Himachal Pradesh) has
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‘been fixed under the Prevention of
Food Adulteration Act; and

(b) i so, whether any executive
order has been lssued ng its stan-
dard of purity and notified to the tea
plantation of Kangra?

The Minlsier of Commerce
Dinesh Singh): (a) No, Sir.
(b) Doeg not arise,

o fefrore & ot it & el .
TR

638. =it T fayg sy -
St R W e
w7 tew AdT oE AAA ® OFQ
wtafE -
(%) sa1 g ax g fe  afmd

Yy ¥ wam  fedtwr ¥ g7 T
¥ qaan 25 migt & ATAfow qrar-

sy (war o ¢

(%) = wa fryn & o
A& oqrare fea wn B

(w) afe &, & zawr &
am§; o

(w) afe af. A1 399 fev
g W7 AnA * Feaa g ?

i o (W X o grw) :
AYWE: WG WEET W e CdfY
st waret 7. afe g, @ I
et g —

(%) @

(&) &

() wwry A 3EAT)

(v) & d% & and W™ mfyt
qr wrm wox § Wi T wnfuw
wyprioes wfey oft &

(Shri

MAY 26, 1087

Written Answers 1138

Import of Rubber

€39. Bhri Vasadevan Nair:
Suri C. Janardhanan:
Shri E. K. Nayamar:
Bhrl Umansth:
Shri P. Gopalan:
Sbhri Satys Narayan Simgh:
Shrimati Suseeia Gopalam:
Shri K. M. Abraham:
Shri P. P, Esthose:
Shri A, Sreodharan:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
given any import licences to im-
port rubber since January, 1967;

(b) if so, the total quantity allow-
ed to be imported and the foreign
exchange involved;

(c) whether it is a fact that there

are huge accumulated stocks of Inai-
genous rubber available in the coun-
try; and

(d) if so, the reasong for not utili-
sing these stocks?

The Deputy Minisier of Commerce
(Shri Shal Qureshi): (a) and (bi.

Licences for import of raw rubber.
valued at HAs. 2065 lakhs were issued
from the Ist January % the 3ist
March, 1967. The quantity involved
is approximately 7800 tomnes.

{c) No, Sir.
(d) Does not arise.
Raiivay Line from Kottayam teo
Madural

M. S8hri K. M. Abrabam: Will the
Minister of Rallways be pleased to
slate:

(a) whether there is a proposal for
extending the Railway line from Kot-
tayam to Maduraj via Ponkunnam

Kumali; and
(b) if 30, when it will be finalised?
The Minisier of Rallways (Shri C.

M. Poonacha); (a) No.

(b) Does not grise.
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Prices of Cotlon

641. Bhrd Rans: Will the Minister of
Oonmheplenedtomte:

(a) whether it i{s a fact that the
<otton-growers are demanding rise In
the price of raw cotton from 1980
onwards;

(b) whether the priceg of raw cot-
ton were raised during the years from
1960-81 to 1868-87;

(c) if so, the percentage thereof;

(d) whether Government propose
to increase the ceiling and floor pri-
ces of raw=cotton and to reduce the

T
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g%p between the celling and floor pri-
ces of different varieties for the com-
ing season; and :

(e) whether Governmen: propose to
announce the cotton price policy
every year before the second week of

June?
The Depaty Minister in the Ministry
of Commerce (Shri Shali Qureshi):
(a) Yes, Sir.
(b) Yes, Sir.

{c) Incremses in floors and ceilings
in respect of cotton alloweq during the
years 1080-81 to 1966-87 are as fol.
lows: —

increases in Rs. per candy.

Year Flours Ceilings
1961-62 Rs. 103 I
1962-63 . Rs. 12§
1963-64 Rs. 100 .
1964-65 - e
1965-66 Rs. 75 tu Rs. 100 Rs. 50 to Rs. 7§
1966-67 Rs. 34 w Rs. 115 Uniform increass of

(d) and {e). Price policy for 1087-88
is under consideration and efforts are
being made to announce it as early
as possible. Government are also an-
xious lo announce the price policy
‘overy yesr before the cotton-sowing
‘Season starls.

by Public Secler Stoet
Prajects

-

M. Sndarsanam: Will the
of Bteel, and Moetals
to state:

the

]

[
e

i

(a) whether public sector steel
projecty have entered the export mar-
ket and

§%-

(by if so, the important products
being exported by them and their va-
lue?

‘The Minister of Steel, Mines and Me-
tals (Dr. Chenna Reddy): (a) and (b).
Public Sector steel plants under Hin-
dustan Steej Limited entered the ex-
port market soon after their commis-
sioning. Beginning with the export of
pig iron of the yalues of Rs. 5.5 mil-
lion jn 1859-80, the value of exports
went up to Rs. 94 million in 190887,

——
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fhe products exported during 1968-87 ang their value is indiested below :

1966-67
Producta

() Tron and Siee :
Bars
Structurals
Hot Rolled Sheet Coils N
B.R.W. Pipes 5 . .
Pig L

B

Semi's broken ingot moulds .

———

(i#) By-Producis :
Benzene . - : -

(F.O.B. Valuc in Million Rs.

Value

331

9.5

" . 49

: ) 52

- . 3-I

. B . 490

. 1“1

Toran (i) . 929

s 01
- . - W ...
ToraL (i) 11
Total Expori (1) (i) 940

International Comferemoce of
Industrialists

43, Shrl Mohamed Imam: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) whether it is fact that an Inter-
national Conference of Industrialists
and Businessmen representing various
countries is proposed to be held at
New Delhi in November or Decem-
ber this year;

(b) how many delegales are expe-
cted to attend the Conference;

(c) what will be the total expen-
diture on the Conference; and

{d) who will meet the cost of hold-
ing this conference?

The Minisier of Indusirial Develop-
ment and Company Affairs (Shri
F. A. Ahmed): (a) The annua] session
of the International Federation of Col-
ton and Allied Textile Industry, g non-
governmenta]l international organisa-
tion which enjoys consultative status
with the U.N. and other international
and inter-governmaenta] organisations,
is scheduled to be held in Delhj in
the month of November, 1967, at the
invitstion of the Indian Cotton Mills
Federation.

{b) 300 delegates (with wives),

(¢) and (d). Government have no
information.

Robtak-Panipat Rail Link

644. Shri Eandhir Singh: Will the
Minister of Rallwa¥s be pleased to
state;

(a) whether Government  pro-
pose to revive the Rohtak-Panlipatl rall
link as it existed before World War
Il so that these two important com-
mercial cenlreg and mandir of Harya-
na could be re-linked by rall; and

(b) if not, the reasons therefor?

‘The Minister of Rallways (Shri C.
M. Poomacha): (a) and (b). A State-
ment on the restoration of Rohtak-
Gohana-Panipat dismantled rait line
is laid on the Table of the House.

StaTement

Rohtak-Gohana-Panipat railway line
which had been jn operatiom since
1928, was dismantled during World
War 11 in 1942, This line had con-
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of Punjab and also on the persistent
demand from the local population, the
Raflway Ministry agreed to restore
part of this dismantied line, mamely,
the Rohtak-Gohana portion (20 miles/
32 KMs) in 1966, on geiting a clear
assurance from the former State Gov-
ernment of Punjab that no fresh per-
mit for road operation would be bsu-
ed without the prior approval of the
Railway authorities and that the
activities of the road services would
be adequately controlled in consultat-
jon with the railway authorities to
eliminate undue competition with the
railways and to secure maxium coord-
ination between the road and rail ser-
vices,

The Rohtak-Gohana line was
accordingly restored in 1958, but con-
tinued to remain unremunerative due
mainly to unrestricteq competition
from the road services on sccount

of the assurance by the State
Government not having been
adhered to. This fact was

brought to the notice of the State Go-
vernment but so far no effective steps
have becn taken by them in the mat-
ter. In view of the losses which were
continued to be incurred on the op-
eration of the Rohtak-Gohana portion
and alsv the keen road competition
that has developed in this area, the
restoration of the Gohana-Panipat se-
ction rannot be considered at present.
particularly os there is a heavy de-
mand for many other urgent projects
and the resources available with the
Railways are very limited,

Construction Allowanre to Staff in
Waltalr Marshalling Yard

645. Shrl Teameti Vishwatatham:
Will the Minister of Rallways be
pleased to siate:

(a) whether the Signal and Tele-
communications staff employed in The
Construction Branch in the Waltair
Marshalling Yard are not given Cons-
truction Allowance;

(b) whather the affected’ sfaff mov-
ed the matter and whether the Per-
manent Negotia Ma of the
Tecognised Trade Union made repre-

Written Answers 1144

sentationg to the Railway Administra-
tion on thig bahell; and

(c) whether it is proposed to granmt
the Construction Allowan®s to such
staff on par with the other employees
of the Engineering Branch?

The Minister of Rallways (Bhri
C. ML Poenacha): (a) These staff are
not paid Compensatory (Construction)
allowance.

(b) Yes.

(e) No, because they are not
entitled to it under the extent rules.

Weorkmens' Traln running from Wal-
tair Station to Marripalemn Area

646. Shri Tenneti Vishwanatham:
Will the Minislter of Railways be
pleased to state:

(a) whether a Workmens' Trauin
(Staff Pilot) which hasg been in exis-
tence for the last 22 years carrying
workmen from Waltair Station fo
Marripalam area ex-Waltair Store
Depot—about a distance of § kms. has
been discontinued since March, thir
year by the Divisional Superinten-
dent, S.E. Railway, Waltair;

(b) if so. the reasons therefor; and

(c) whether it is g fact that about
1500 Railway workmen are adversely
affected by the sudden stoppage of
this Staff Pilot Train without any no-
tice to the Staff?

The Minister of Rallways (Shri
C. M. Poonacha): (a) to (c). The
stafl shultles, running between Wal-
tair and Waltair Stores Depot for
about 15 years and availed of by
about 250 staff, have been cancelled
from 13th February, 1867 with the
closure of Waltair Stores Depot Yard.
The work of Waltair Stores Depot has
since been transferred to New Mar-
shalling Yard at Waltair where quar-
ters have been provided to the staff
nearby. No notice to the staff was
given as they were aware that from
13th February, 1967 Waltalr Transit
Depot would be closed and they would
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thenceforth work in the New Waltair
Marshalling Yard the location of
which is enlirely different. Running
of staff shuttles is neither justified
nor is it feasible,

Law Assistanis on Toflan Rallways

#47. Dr, Karnl Singh: Will the
Minister of Railways be pleased to
state:

(a) the nature of specific direclives
if any, laying down procedure for
filling posts of Law Assistants on the
Indian Railways;

(b) whether these posts are class-
fled ag selection posts or general
posts; and

(c) whether recruilment is done on
competitive basis and whelher seniori-
ty is given any weightage jn  case
they are classified as general?

The Minister of Railways (Shri
C. M. Poonacha): (a) According to
extant orders, 33-1/3 per cent of
vacancies of Law Assistanis in grade
Rs. 305-15-425 (AS) are fllled by
direct recruitment and the remaining
66-2/3 per cent of vacancies by pro-
motion of serving employees, who are
Law graduates.

(b) These posts are classified as
selection posts for serving employees
against the 86-2/3 per cent of vacan-
cies.

(¢) Direct recruitment for 33-1/3
per cent of vacencies is done accord-
ing to the normal procedure adopted
by the Railway Service Commissions
and list of successful candidates is
arranged in order of merit; selection
against the remaining vacancies from
among qualified serving employees is
done in accordsnce

MAY 26, 1967
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Shrimati Savitri Shyam:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have ap=
prised the U. K, Government about
their reaction over the impending
prospect of UK's entry into the ECM;
and

(b) if so, the reaction of the UK.
Government thereto?

The Minister of Commerce (Bhri
Dinesh Singb): (a) and (b), The
British Government and the Govern-
ment of India have been in touch with
each other on this subject. A copy
of the statement made by the Com-
merce Minister on 24th May, 1967. in
the House is laid on the Table of the
Houswe. [Placed in Library. See No.
LT-417/67).
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Mining and Allled Machinery
Corporation in Durgapur

649, Shrimati Jyotsna Chands: Will
the Minister of Industrial Develop-
ment and Company Affairs be pleased
to state:

(a) whether it is a fact that the
Mining and Allied Machinery Corpo-
ration in Durgapur is running at a
loss since it was commissioned in
1963; and

(b) if so, the reasons therefor?

The Minister of Industrial Deve-
lopment and Company Affairs (Shri
F. A. Ahmed): (a) The Mining and
Allied Machinery Corporation Ltd,
Durgapur was incorporated as a com-
pany on 1st April, 1965 and during
the year 1965-66 it has shown a total
loss of Rs, 2,08,24,167.

{b) Such losses in the earlier years
of operation are not unusual in
capital-intensive heavy engineering
projects of a specialised nature. It
takes some time for mormal produc-
tion 1o be established and the break-
even point is reached only after a
foew years of such operation when
batch production of sophisticated
machinery items has been established.
In the case of the M.AAMC. also the
burden of interest, depreciation
charges, the heavy expenditure incur-

launch bhatch production without ade-
quate countervailing production has
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Accnmulation of Stoel at Bhilal

650. Bhrl Onkar Lal Berwa:

Shri Meetha Lal:
Will the Minister of Steel, Mines
and Meials be pleased to state:

(a) whether it is a fact that huge
quantity of ‘Bhilai steel js lying un-
used because it could not be utilized
by some important public sector un-
dertakings;

(b) if so, whether the possibilities
of export of this steel stock pile have
been explored; and

(c) the manner in wWich this stock
iy intended to be utilized®

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): (a) On
I1st May. 1967, Bhilai had slocks of
84,759 tonnes of Saleable Pig Iron and
94,392 tonnes of Saleable steel. This
accumulation reflects recessive market
conditions.

(h) The possibililies of export of
Bhilai Products are continuously
being explored. Currently. Bhilai is
execuling export orders for Pig Iron
from Japan, for rails from Sudan,
Iran, Ghana, etc. and beams and
channels from USSR.

(c¢) The stock of saleable products
is expected to be liquidated through
internal as well as external sales.

Reservation of Berths on Railways

651, Shri Meeths Lal:
Shri Opkar Lal Berwa:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
new system of reservation of berths
on Railways has been very inconveni-
ent for intending passengers and there
have been strong protests against this
from the people of all sections;

(b) it =0, whether Government
propose to revoke the new system of
reservations; and _

(c) if mot, the reasons therefor?
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The Minister of Rallways (Shri
€. M. Poonacha): (a) to (¢). It is
sresumed that the Member's refer-
ence is to the enbanced time limit
introduced on Railways for advance
reservation.

In order to meet the heavy rush of
traffic during Summer effectively and
with a view to giving relief to the
travelling public by reducing the
queues at the reservation offices and
to avoid black-marketing in reser-
wvations by unsocial elements, the
time limit for advance reservation has
been enhanced on Railways as an
experimental measure.

The working of this system is being
watched. The gquestion whether this
arrangement should be extended uni-
formly throughout the year will be
considered after a full assessment of
the experiment is made.

Indian Pavilioa at Montrea)
Exhibition

652, Shri Meetha Lal:
Shri Onkar Lal Berwa:

Will the Minister of Commerce be
“pleased to state:

(a) the cost borne by Government
in terms of foreign exchange in set-
ting up a pavilion for Indian goods in
Montreal Exhibition 1967; and

(b) how much export orders of the
goods displayed at this exhibition are
anticipated?

The Minister of Commerce (Bhri
Dinesh Singh): (a) The total cest in
foreign exchange in setting up the
pavilion in the Exhibition 1867 at
Montreal (Canada) is likely tv be
around Ras. 2,08,80,000.00.

(b) The exhibition, which is to last
for six months, has opened recently
on the 28th April, 1967 and It Is too
early to anticipate or forecast the
export orders which would be obtain-
«d through this participation.

MAY 26, 1967
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653, Shri Meetha Lal;
Bhri Onkar Lal Berwa:
Shrl V. Krishnamoorthl:

Will the Minister of Commerce be
pleased to state:

{a) whether it is a fact that a team
of girls was recruited and sent as
guides for Indian Pavillon in Mont-
real Exhibition for six months;

(b) their service conditions and
salary paid to them;

(c) why was it necessary to send
girl guides from India at a high cost
when guides could be recruited locally
at a comparatively cheaper cost; and

(d) whether Government have
selected other personnel also for the
Indian Pavilion at the Fair?

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-418/67].

(Shri

{c) Taking all faciors into conside-
ration it wis felt that guides from
India would be more useful and ]ess
costly in terms of foreign exchange.
However, local talent was also utilis-
ed to the extent possible and 10 Indian
guides were selected.

(d) Yes, Sir.
Montireal.

They are already in

Import of Cotton from UAR. and
Sudan

654. Shri P. Q. Sen:
Shri Sharda Nand:
Shri Bharat Singh Chaunhan;
Shri Ranjit Singh:
Will the Minister of Commeres be
pleased 10 state:
(a) whether possibilities of barter
have been explored for the import

of Cotton from U.AR, and Sudam;
and

(b) if so, with what resalts?
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The Deputy Minister in the Minis-
iry of Commerce (Shri Shafl Qureshi):
(2) and (b). Agreement has already
been entered into with the UAR.
Government which provides, inter
alia for the import of about 200,000
Indian bales of cotton upto June, 1968,
Negotiations for reaching an agree-
ment with Sudan will be held later in
the year.
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Import Lloences

856. Shrl Yajnik: Will the Minister
of Commerce be pleased to state:

(a) the amount of foreign exchange
involved in the import licences sanc-
tioned by Government during 1967 so
far;

(b) the amount of foreign exchange
estimated to be earned by the indus-
tries in the public and privale sectors
with the help of the import licences
sanclioned for them; and

(e) the total amount of foreign ex-
change estimated to be earned by
Government as a result of the new
production oriented import policy
announced recently?

The Minister of Commerce (Shri
Dinesh Singh): (a) The value of
import licences issued from 1Ist
January, 1967 to 3lst March, 1967
amounts to Rs. #96.46 crores.

(b) and (c). While the liberal avail-
ability of import inputs will un-
doubtedly increase the capacity of
industrial units te provide larger sur-
plus for export, the actual quantum
of exports and proceeds to be realised
&gainst these will also depend on the
state of demand overseas for their
products which in-turn depends on
various aspects such as quality, price
etc. As the size of the demand is
difficult to forecast with precision, an
estimate of the foreign exchange earn-
ings as a result of import liberalisa-
tion cannot be made with any deg
of exactness. '

Dusty Iron Ore disrovered in Orissa

657. Shrl Bamar Guha; Will the
Minister of Steel, Mines and Metals
be pleased to state:

(a) whether Government are aware
that & new type of dusty iron ore with
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iron content as high as 70 per cent has
been discovered in Orissa;

(b) it so, the way in which Gov-
ernment propose to utilise this type
of iron ore; and

(c) whether Government propose
to explore the possibility of exporting
this type of highly enriched irom ore
to a country like Japan and thus open
mew trade for earning more foreign
exchange?

The Minister of State in the Minjls-
try of Steel, Mines and Metals (Shri
. C. Sethl): (a) to (e). It is pre-
sumed that by “dusty iron ore" is
probably meant “blue dust” which is
commeonly associated with the deposits
of iron ore in Orissa. Iis iron con-
tent is generally in excess of 65 per
cent. The ulilisation of blue dust by
pelietisation is feasible. Experiments
show that blue dust may also be
blended with fines for production of
Sinters. A proposal has been received
from a private firm for seiiing up a
pelletisation plant with a capacity of
06 million tonnes based on the iron
fines that may be produced at the
Daitari jron ore mines being deve-
loped by the Orissa Mining Corpora-
tion. A Letler of Intent has been
issued to the firm. The pellets have
an export potential.

Vacant Beaty in AC. Deluxe Traine

858 Shri Samar Guba: Will the
Minister of Rallways be pleased to

MAY 26, 1967
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Delhi, Howrah, Bombay and Madras
in April, 1907;

(c) whether it Is a fact that
although seats remain vacant in the
air-conditioned III Class compart-
ments, intending passengers do not gat
tickets on demand in time; and

(d) if so, whether Govarnment pro-

pose to make an enquiry into the
matter?

The Minister of Railways (Shei
C. M, Poonacha): (a) to (d). Some-
times, seats are found vacant on the
trains due Lo the following reasons:

(i) quotas set aside for passen-
gers entraining frum inter-
mediate stations;

cancellalions of
train

(i) last minute
reservations at  the
starting station: and

{ili) reservations arranged for
oulstation pussengers not
being utilised either due to
connecling trains arriving
late or the passenger making
@ change in his programme.

In early April, 1987, new weekly
AC. Express services were introduced
between Bombay V.T. and Madras,
Bombay V.T. and Howrah and Howrah
and Madras and the frequencies of
the existing services running belween
New Delhi and Bombay Central and
New Delhi and Amritsar were increas-
ed. In the beginning these newly
introduced services were not fully
patronised and some sests remuined
wvacant. The occupustion has since con-
siderably improved.

Frequent checks are made by the
Supervisory officials on platforms
and in Reservation Offices to ensure
thal reservalions are made properly
and according to rules. Vacant seats
are allotted to waliting passengers by
the Reservation officials available on
the platform.

Information is not avallable of the
sctual number of seats which went
vacant, train by train.
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Employesy affested by Decontrol of
Steel

659, Shri Bal Raj Madhok:
Shri Eheopujan ghastri:
Shrl Madhn Limaye:

Will the Minister of Steel, Mines
and Mastaly be pleased to state:

(a) the total number of employees
affected by decontrol of steel;

(b) whether any steps have been
taken to provide alternative employ-
ment to such employees; and

(c) if so. the details thereof?

The Minister of Sieel, Mines and
Metals (Dr. Cheana Reddy): (a) The
Iron and Steel Controller hus been
asked to work oul the number of
employees who would be rendered
surplus as a result of decontrol,

(b) and (¢). The Minisiry of Home
Affairs have a scheme for deployment
of surplus personner. The services of
the staff rendervd surplus will be
placed at the disposal of the Minis-
try of Home Affairs for absorprion
elsewhere. The Decpartment of lron
and Steel ure also trying to find
alternative employment in the public
sector undertakings wunder their
control.

Primary Weavers Cooperative
Socielles

968, Bhri M. S. Murthi: Will the
Minister of Commerce be pleased to
state:

(a) whether Government are aware
that heavy stocks have been accumu-
lated both jn the apex and the pri-
mary cooperalive Wweavers societies
due to the sirike of the employees of
the Andhra Handloom Weavers' Co-
xlun Society Ltd, Vijayawada:

(b) if so, whether Government pro-
Pose to extend financial assistance to
the Apex Society to procure the
mhdthm“m-ﬁe-
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The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
(a) No reports to this effect have
been received.

(b) Does not arise.
Procurement of Celien

861. Shri Manibhai J. Patel: Wil
the Minister of Commerce be pleased
to state:

(a) the number of cotton bales
requisitioned from different States of
India;

(b) the number of those requisi-
tioned from Gujarat;

fc) what will be the deficit after
requisitioning all the bales; and

(d) the number of bales required
to be imported?

The Deputy Minister in the Minis-
try of Commerce (Sbri Shafi Qureshi):

{a) About 82550 bales,
(b} About 36.850 bales.

te) It is not the intention to requi-
sition =«ll the bales produced in the
country. Requisitioning is under-
taken as and when necessary on the
basis of the demand by needy mills;
and

{d) During the current year, the
programme <covers import of 850
thousand bales.

Doubling of Rallway Track between
Tamaria and Ghogurdiha

€62, Bhri S. C. Jha: Will the Minis-
ter of Raliways be pleased to state:

(a) whether it is a fact that the
people of the area have made appeals
for doubling the rail tracks belween
Tamuria and Ghogardiha stations to
help in augmenting the cultivation of
sugarcane; and

(b) if =0, the amction taken in the
matter?
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The Minister of Rallways
C. M. Poenachs): (a) No.

(b) Does not arise.
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Chikna Halt Station

663, Shri 8. C. Jha: Will the
Minister of Railways be pleased 1o
refer 1o the reply given to Unstarred
Question No. 327 on the 31st March,
1867 and state:

(a) whether it is a fact that
Chikna Halt station which previously
enjoved the power of (i) issuing
tickets for places like Howrah, Puri,
Deoghar (ii) issuing First and Second
Class tickets (iii) issuing B.P.T. and
(sv) making luggage parcel, has been
deprived of all such powers; and

(b) if so, the reasons therefor?
—
The Minister of Railways (Shrl
C. M. Poonacha): (a) and (b). Halt
stations are open only for booking
of local Third Class passengers. The
Halt Agent, Chikna Halt was

irre-
gularly issuing blank paper tickets,
luggage tickets and through tickets

prior to 1-4-83. With eoffect from
1-4-63 only tickets for local Third
Class passengers are being issued at
Chikna Halt.

Tabe Rallway in Deihl

664, Shrl Sidheshwar Prasad:
Shri Shashi Ranjan:

Will the Minister of Railways be
pleased 1o state:

fa) whether it is a fact that the
Town and Country Planning Orga-
nisation has suggested that there
should be a tube railway in the Capi-
tal to solve its perennial transport
problem; and

(b) if %0, the decision taken in the
matter?

The Minister of
C. M. Peocnacha): (a) No.

{b) Does not arise.

(Stri
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Handloom [ndusiry

867. Shri A. Sreedharam: Wil] the
Minister of Commerce be pleased to
slate:

(a) whether it is a fact that the
Handloom Industry ls facimg a crisis
due to the incresse in the price of
yarn; and

(b) It s0, the steps taken to pre-
vent the crisis?
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Commerce

Qureshi): (a) and (b). There has
been a general increase in the price
of yarn and this has affected the
handloom industry to a certain
extent. The rise in price is mainly
due to inadequate supply of
yarn in hank form for the use of the
ha weavers. Action to make
available adequate gquantity of yarn
in hank form to hamdloom industry
is under consideration.

Unmanned Level Crossings in Olavak-
kode Division (8, Rly.)

668, Shri A, Sreedharam: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have
received any representation to con-
wvert the unmanned level crossings in
the Olavakkode Division on the
Southern Railway into manned level
crossings; and

(b) if so, the steps proposed to be
taken in the matter?

The Minister of Rallways (Shri
C. M. Poonacha): (a) end (b). 7
unmanned level crossings in Olavak-
kot Division of Southern Railway
have been manned uptil 1966-67.
Proposals for manning another 8
have been sent by the Railways to
the Kerala and Madras Governmcnts
for acceptance of their sharc of cost.
Of these 2 have been deferrrd hy the
‘Madras Government, 1 is in progress
and 1 more will be taken up during
1967-68, For the remaining 3
acceptance of the State Governments
concerned Is awaited.
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Heavy Plates and Vessels Plant

670. 8hrl Deorag Patll: Will the
Minister of Industria) Development
and Company Affalrs be pleased to
state:

(a) whether Government have
decided to put up the Heavy Plates
and Vessels Plant at Wardha;

(b) if so, when the work will be
started; and

(c) the financial gutlay
in the scheme?

involved

The Minister of Indusirial Deve-
lopment and Affairs (Shri
P. A. Ahmed): (a) No, Sir.

tb) and (c). Does not arise.
Industriz]l Estates in Orissa
671, Shri Ramachandra Ulaka:
Shri DhaleshWar Meena:
Shri K. Pradhanl:
Shri Heerji Bhai:

Will the Minister of Industrial

Development and Company Affairs
be pleased to state:
(a) the number of indusirial

estotes opened in  Orissa during
1966-67 (so far) and the names of
districts where opened; and

{b} the amount allotted to Orissa
for thiz purpose during the same
period?

The Minister of Industrial Develop-
ment and Company Affairs (Shrl
F. A. Ahmed): (a) The information
is being collected from the Govern-
ment of Orissa and will be placed
on the Table of the House.

(b) Rs. 9.00 lakhs.
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G.C. Shests for Orissa and Rajasthan

§73. Shri Ramachandra Ulaka:
8hrl Dhileshwar Moena:
Shri Heerfl Bhal:
Shri K. Pradhani:

Will the Minister of Sicel, Mines
And Metals be pleased to state:

(a) the total requirement of G.C.
Sheets by Orissa and Rajasthan dur-
ing 1908-87;

{b) the quantity allotted to these
States during the same period; and

(c) the quantity actually supplied
to them during the same period?

The Minister of State in the Minis-
iry of Bteel, Mines and Metals (Shri
P, C, Belhi): (a) The demand for
G.C. sheets for the year 1966-87 from
Orissa was 12,000 tonnes and that
from Rajasthan 18,500 tonnes.

(b) No allocation of G.C. sheets
was made to any State during 1986-67
due to acute scarcity and large out-
standing orders.

(c) During 1968-87. (upto Novem-
her. 1966). 63 tonnes of G.C. sheets
were despatched to Orissa against
outstanding orders. In addition 220
tonnes of black corrugated sheets,
which could be used in place of G.C.
sheets for roofing purposes etc. were
also  despatched. Similarly, 69
tonnes of G.C. sheets and 1,785 tonnes
of black corrugated sheets were
despatched to Rajasthan during the
same period.

Texille Mils ip Orissa and Rajasthan

#73. Shri Ramachandrs Ulaka:
5hri Dhaleshwar Meena:
Bhri Hoer}i Bhal:

Skri K. Pradhanil:

Will the Minister of Commerce be

plimsed 1o siate:

{a) whether Government have any

(b) if so, the detalls thersof?

MAY 326, 1067
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The Misister of Osmnshoros
Dineah 8ingh): (a) No, Sir.

(b) Does not arise.

Stainleg; Steel for Oriem and
Rajasthan

§14. Bhri Ramachandra Ulaka:
Shri Dhitleshwar Meena:
Shri Heer)i Bhal:

Shri K. Pradhani:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) the requirement of stainless steel
of Orissa and Rajasthan during 1008-
67; and

(b) the quantily of stainleas steel
actually supplied tv these States dur-
ing the same period”

The Minister of Stale in the Minis-
try of Bteel, Mines and Metals (Shri
P. C. Sethl): (a) and (b). The state.
wise requirements of stainless steel
during 1966-67 have nol been ascer-
tained, since after the import libera-
lisation policy was iIntroduced in
Augusl, 1986, the import licences gre
to be issued on the baxis of the licenc-
ey issued in the base period. The
Small Scale Units are 1o get licences
for three limes the amount for which
they oblaned licences in 1964-83, if
the unit is engaged in the priority in-
dustry, and twice the amount if the
unit is engaged in an industry other
than the priorily indusiries.

Production of Handloom Cloth ia
Rajasthan

675. Sarl Ramachandra Ulaka:
Shri Dhulesirwar Masna:
SBbri Heerll Bhal:
Shri K. Prafhani:

Will the Minister of Comasercs by
pleased to state:
(a) the tota) ocutput of handlotwm

products manufsctured in Rejaithen
during 1088-87;
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{®) the tetal consumption of yarn
during the same period; and

(e) the total amount granted to
Rajwsthan for the development of
handloom industrieg in the State dur-
ing the same period?

The Doputy Minister in the Minis.
try of Commerce (Shri Sha#t Qureshi):
(a) ang (b). The information Is
being collected and will be laid on
the Table of the House.

(e) Rs. 1.20 lakhs—Rs. 80,000 as
grant and Rs. 40,000 as loan.

Sobsidy to Handloom Indusiries
&78. Shri Dhuleshwar Meena:

Will the Minister of Commeree be
pleased to state:

(a) whether handloom industries in
ihe countiry received subsidies from
the Central Governmem during 1966-
&7, and

(b) if so, the details thereof?

The Deputy Miaister In the Minis-
try of Commerce (Shri Shafi Qureshi):

(a) Yes, Sir.

(b) The subsidies were given 2s
Ceniral Assistance 10 States for deve-
lopment of handloom industry. Dur-
ing 1966-67 g total amount of Re. 20498
lakhs—Rs. 201.57 lakhs ax gran! and
Rs. 8341 lakhs as loan—was given as
Central Assistance tg Statles for deve-
fopment of handloom industry.

Production of Foot-wear

(b) If so, the ressons therefor; and

(c) the amount of foreign exchange
earnsd during 1068-67 by the foot-
wear industries?

The Minister of Commarce (Shri
Dinesh Blagh): (a) and (b). Produc-
tion figurey for 1066-67 of footwear
are pot readily available. These are
being collected.

(c) The amount of foreign exchange
earned during the year 1066-87 (April,
1968 to January, 1967) by the export
of Footwear is Rs. 684 lakhs,

Import of Newsprint

$78. Shri Dhaleshway Meena:
Shri Ramachandry Ulaka:
Shri Heerfi Bhai:
Shri K. Pradhani:

Will the Minister of Commerce be
pleased tgo state:

(a) the tolal quantity of newsprint
imported and produced in the country
during 1966-67; and

(b} the total amount of foreign ex-
change spent on import during the
same period?

The Minister of Commerce (Shri
Dinesh Singh): (a) Total quanlity of
newsprint imported during 1066.87
{upto January, 1967) is 77,772 tons
and 29.554 tons were produced in the
cauntry upto 3lst March, 1067.

(b) Total value of newsprint im-

ported during the same period is
Rs. 82881 lakhs,

Class II] Employees gn S.E. Rallway

639. Shri Dholeshwar Meena:
Shri Ramachandry Ulnka:
Shri Heerjl Bbal:
Shri K. Pradbani:

Will the Minister of Railwayy be

pleased o state:

pumber of class IIT em-
ﬂ‘:;:.:he ed on the South Esst-
ern Rallway during 1986-67; and
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{b) the number of Scheduled Castes
ang Scheduled Tribes amongst them?

The Minister of Rallways (Shri C.
M. Poonacha): (a) 418,

(b) Scheduled Castes—44, Scheduled
Tribes—20.

Pig Iron

680, Bhri Heerji Bhal:
Shri Ramachandry Ulaka:
Shri Dhuleshwar Meenx:
Shri K. Pradhani:

‘Will the Minister of Bteel, Mines
amd Metals be pleased Lo state:

(a) the Btate-wise requirement and
availability of pig iron for feeding the
industries during 1988; and

{b) the steps taken to meet the gap,
if any?

The Minister of Stale in the Minis-
try of Steel Mines and Metals (Shri
P. C. Sethi): (a) A statement is laid
on the Table of the House [Placed
in Library, See No. LT-419/67).

(b) Most of the demands have been
met in full and actually the producers
were at times having surplus stocks.
We have also exported large quanti-
ties of pig iron to Japan.

Ambar Charkhas for Orissa

@81, Shri Heer}i Bbal:
Stiri Ramachandra Ulaka:
Shri Dhaleshway Meena:
Sbri K. Pradhbani:

Will the Minister of Commeree be
pleased to state:

(a) the number of Ambar Charkhas
actually supplied to Orissa during
1906-87; and

(b) the number out of them which
ware getually in operation during the
smme period; and

(e} the total quantity of yarn pro-
duceq by them during the same
period?

Written Annoers MAY 26, 1967
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The Depuly Minister In the Minls-
try of Commaree (Shri Shaf Qureshl):
llllot:) ‘The required information

is being collectasd and it will be Iald
on the Table of the House,

fieht wer frerere & dr et St
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Ticketless Travellers

683. Shri Ramachandra Vetrappa:
Will the Minister of Raliways be
pleased 10 state:

ia) whether it is a fact that the
number of ticketless travellerg on the
trains has considerably increased;

(by if su, the number of ticketless
persans during the period from April,
1805 {0 December, 1986; and

ic) the total amount of money rem-
lised from them, the number of per-
song convicled and of thise whgo were
let off?

The Minister of Railways (Shri C.
M. Poonacha): (5) Yes, on some of
the Railways,

(b 1,2048.6811.
(cy (i) Fare and cxcess charges res-
lised:—
Rs. 3,67,90,454.
(2) Mo. of persons:—
(i) Convicted—3,70,198.
(ii) Let off—11317.
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Iesue of Licemces tg Biria Group of
Flrms

634, Bhrl Kameshwar Slagh:
Shri A. Brocdharan:
Shri P. Viswambharam:

Will the Minister of Indmsirial
Developent and Company Affairs be
pieased to state:

(a) the extent to which the grant of
licences to Birla Group of companies
blockegd the entry of other firmg bet-
ween the years 1860 to 1986;

(b) whether other firms applying for
the same licences were not fit enough
1o cerry out the projects; and

(¢) the names of lcading firms
which applied for the same items in
which Birlas were also the applicants?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (u) lo t¢). Under the pro-
vedure for issue of licences under the
Industries {Development and Regula-
tiony Act, 1951, 41l applications for
licences are considered by the Licen-
sing Commiltee. Whenever more thaa
ane application for the manufacture of
identical items are receivey at the
same point of 1ime, they are put up to
the Li Ci ittee tupether to
enable the Committee to yssess the
comparative merits of the individual
schemes and make its recommenda-
tions. 1In ki its recor da-
tions. among other things, the Com-
mittee takes into sccount the techmi-
cal feasibility of the scheme. the need
for balanced regional development,
the need to uvoid concentration of eco-
nomic power in a few hands, the
amount of foreign exchange involved
and other relevan; considerations.

The recommendations of the Com-
mitiee are yubject to the approval of
the Minister (Indusirial Development

Counell of Industries consisting en-
tirely of non-official members.
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Indugtrial Estates in Rajasthan

€85, Bhri K. Pradbani:
Shri Ramachandry Ulaka:
Shri Dhuleshway Motna:
Shri Heerjl Bhai:

Will the Minister of Industrial Deve-
lopment apd Company Affairs be
pleased to state:

(a) the number of industrial eslates
opened in Rajasthan during 1966-67
(so far) ang the names of Districts
where opened; ang

(b) the amount allotted by the
antrul Government to Rajasthan for
this purpose during the same period”

The Minisier of Industria) Develop.
ment and Affairs (Bhri F. A,
Ahmed): (a) The information is being
collecled from the Government of
Rajasthun and will be placed on the
Table of the House.

{b) Rs. 1.60 lakhs.

Supply of Cemeat in Rajasthan

686. Shri K. Pradhani:
Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
8hri Heerji Bhai:

Will the Minister of Rndustrial Deve-
lepment and Company Affain be
pleased (0 state:

{a) the preseny requirement of
Rajasthan for cement: and

(b) the quantity of cemem actually
supplied to that State during 1966-67

The Minisier of jndustrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) and (b). As control on
the price and distribution of cement
has been lifted. the State Govern-
menls are no longer required to inti-
mate their demand for cement to the
Ceniral Government for aliotment.
Instead, their requirements of cement
sre directly met by the industry itself
through normal trade channels, The
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quantity of cement actually supplied
to Rajasthan during 1906.67 'was
3,25,000 tonnes. As ng complaint of
serious shortage has been received, it
may be assumeq that thig is the re-
quirement of the State. Even if more
Quantities are required, this can be
supplied by the industry.

‘Training in Small Scale Indusiries

687, Shri K. Pradhani:

Bhri Ramachandras Ulaka:
Shri Dhaleshwar Meena:
Shri Heer]i Bhai:

‘Will the Minister of Industrial Deve-
lopment and Company Affalrs be
pleased to state:

(a) the ber of p s sent
abroad for training in Small Scale In-
dustries from Rajasthan during the
last three months; ang

(b) the names of countries to which
they were sent?

The Minisier of Indusirial Develop-
ment and Company Affalrs (Bhri F. A
Ahmed): (a) Nil, Sir.

(b) Does pot arise.

Impori of Steel for Rajasthan

§88. Shri Heerjl Bhai:
8Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
Shrl K. Pradhani:

Will the Minister of Commerce be
pleased to state the quantum of foreign
exchange allotted to the State of
Rajasthan for the import of steel dur-
ing 1966-67?

The Minisier of Commerce (Bhri
Dinesh Singh): With the introduction

Written Anrwers MAY 26, 1967

(b) if so, the steps his Minisiry pro-
poses to take to rectify the anomaly?

The Minister of Rallways (Shri
C. M. Peonacha): (a) and (b), In-
structions already exist for payment
of officiating pay to the leave reserve
Ticket Collectors as and when thay
are put to officiate as T.TEs, Com-
plaints have. however, been received
that on Katihar West District of the
North Eastern Railway, correct pay-
ments lo some leave reserve Ticket
Collectors have not been made for
working ag T.TEs and the matter is

under investigation.
TRATY ®TCNW o wayy
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Railway Line from Mariani to
Ohaparmukh

@83, Shal Badabraty Barua: Will the
Minister of Railways be pleased to
state:

(a) whether in view of the recur-
ring explosions on the Railways in
Assam due to sabotage by the Naga
hostiles, Government have under
consideration any plan to have
an alternative Railway line from
Marianj to Chaparmukh by connect-
ing Baruvabamungaon station with
Jakbalabandha station; and

(b) if s0, the details thereof?

The Minisier of Railways
C. M. Pootacha): (a) No.

{b) Does not arise,
Rall Link between Paradeep Port and
Cuttack

(8hri

€. Shri Chintamani Panigrahi:
Wil) the Minister of Railways be
pleased to state:

(a) the stage of the proposial for

linking Paradeep Porp with a Rail-
way line from Cuttack;

{by when the construciion is ex-
pected to start;

(e) the amount spent in the location
survey of the Rail Jink to Paradeep;
and

{d) whether there is any proposal
to further link Rourkela with Para-
deep by a Railway line for the export
of Rourkela Slee] products?

The Ministey of Rallwayy (Bhri
C. M. Poonasha): (a) Engineering and
Traffic Surveys for the Cuttack|Bar-
ang-Puradeep railway line are jn pro-
grem.

(b) A decision regarding construe-
tlon of this line can only be taken
after necessary surveys are completed.

(¢) The surveys are in progress and
are expected to cost approximately
Rs, € jakhs.

(d) No.
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Licences for manufacture of Walches

909, Shri Pashabhaj Patel: Will lhe
Minister of Indusirial Development
and Company Affairs Le pleased to
state;

{a) whelher it ig a fact that g team
of Swiss Watch Manufscturers visited
India in 1845 and made certain pro-
posals for the setting up of a watch
making industry in the country,;

{b) if so, the result of the negotia-
tions;

(¢) whether it is o fact that after
the visit ot the Swiss delegation an
officer of Hindustan Machine Toals
vigited thesc people in Switzerland
angd said that they would like to have
a watch factory in the public sector
and located in Kashmir and that the
reply of the Swiss manufaciurers was
that they were not interested jn a
public sector project and that they 4id
not regard Kashmir as a suitable loca-
tioh;

(d)whcmercomnm: propote
io reconsider the whole question

MAY 26, 1057  Ambush q'sm&u

Ix
Patrol by Mizos (C.A.) -
cation what would by decided
by joint technological study; end

(e) if the reply 1o part (d) shove
ba in the negative, the ressous
therefor?

The Minister of Industrial Develop-
ment and Affairs (Shri F. A.
Ahmed): (a) to (c). A delegation of
Swiss Watch Makers visited India in
May 1965 and put forward a tentative
proposal for establishing & unit in
India for manufacturc of Watches. The
Government informed them in dis-
cussions that they would, inter alia,
prefer the unit 1o be in the public sec-
tor with foreign participation of 48
per cent. There were no furiber de-
velopments, The Managing Director of
Hindustan Machine Tools visited Swit-
zerland in 1966 for discussion with
the Swiss authorities. The Swiss Party
were inclined to collaborate with
Hindustan Machine Tools subject fo
certain conditions but did not favour
the location of the factory in Kashmir,
It was devided to drop the matter,

(d) and (e), A proposal to set up &
Watch Factory in Kashmir by a pri-
vate parly with Swiss Collaboration is
undey examination.

12 hrs,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

AMBUSH OF BSECUNITY PFATROL PARTY BY
Mizo nosTILES

Shri Jagannath Rao Joshi (Bhopal):
1 call thy attention of the Minister of
Home Affairs to the following matter
of urgent public importance and | re-
quest that he moy make 4 statement
thereon:
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The Mislsier of Homs Afairy (Shri
Y. B. Chavas): Sir, A party of secu-
rity persomnel on patrol duty was
ambushed early in the morning of 23rd
May, 1967 by Mizo hostiles on the
Siichar-Aijal rosd near Kolosib. The
patro] party suffered casualties to the
extent of fifteen killed and one wound-
ed. The wounded was taken to Silchar
hospital. The hostiles fled away before
our reinforcements could reach the
site of ambush. The hostiles are, how-
ever, being pursued and operations
are in progress,

wft wrerere v welt : feragre
g WY G FRT, TEET v weard
3 g were fem v §, “eafefesfaie
wrafor arg wreRfes dew” o wr
woht wpew X ag At ¥ wifew
§ e & wretafes dox for e
Wz e 2w ¥ § Wr 7 gleare faal
fatfigdi *1 gt @ famy & 7 AT
rar okt & fe Py st amm Fafat
v fwFasnsasE ok & oW
Wi mirer wmi fe 7 gieore fra
frnfy vyi ® A F Wt 7 e A
FAnfem e §f 7

Shri Y. B Chavan: As far as these
particular weapons are concerned.
nalurally, we are not in possession of
these weapons, but information has
come from lime to timwe that they are
getting these weapons from foreign

Shri Bal Raj Madbex (South Delhi):
From which country?

ot oy foeed (X)) 3T W
wwz, ¢, w1 § ?
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Security Patrol
by Mizos (C. A.)
Shri Hem Barma (Mangaldal): Pak-
istan prepares them in that way.
Shri Nath Pxi (Rajapur): In his
former Ministry he had weapons ex-
perts and they were helping him.

Shri Y. B. Chavan: This is what I
have {p say So far as the weapons as
such are concerned,

Mr. Speaker: They wanted to know
ifrom which countiry.

Shri Y. B. Chavan: | have said that
there are no markings as such but cer-
tainly they are....

Shri Bal Raj Madbhok; Why should
he fec! shy of giving the name of Pak-
istan or China®

1180

Mr. §peaker: It may be from China
or it may be from Pakistan.

it qwaw oy (TTR) A
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[Shri ¥. B. Chavan]

have been arrested, and a large num-
ber of them have also surrendered
Wwith arms. So, this action is on.
the type of terrain that is there
the type of trouble that we have
face is guch that it will take a certain
time. Ambush in itself has an ele-
ment of suprise and the normal tac-
tics that they undertake or adopt is
this; most of the supplies to Aljal and
other areas has to go from Silchar,
and suddenly sometimes they do
attuck on an jsolated convoy. It is
a known fact that in every ambush
the casualties are very heavy. But
I must say that the intention o: the
.objective of the ambushers is Lo stop
the convoys and flop the communica-
tions. But I can give the informa-
tion to the House that communication
on this very read was started the
very dar, that is, on the 24th, and the
communication is completely estab-
lished now.

Shri Hem Barua: In view of the
fact that the Mizo hostiles have, of
late, intensified their violent activities
against India. may I know whether
Government are in a position to tell
us (a) the extent to which the Mizo
‘hostiles have succeeded in establish-
ing contact with the Naga hostiles,
(b) whether it is a fact that the
Mizo hostiles have procured arms and
ammunition from Pakistan and China,
as the Naga hostiles are doing, and
(¢) whether Government have suc-

ded in liquidating their so-called
provisional government under the
presidentship of Mr. Laldenga and
extending our eivil administration all
over the district in Assam?

Shri Nath Pal: For the time being.

Shri Y. B. Chavan: I wish 1 were
4n a position to say Yes' hundred
per cent to all the questions that he
has asked, But, unfortunately, I can-
not say that We have certainly
‘hmﬁupru:m hot on the
ludenh.ipﬂwrvandthom

. Laldenga and some

sEE

MAY 26, 1987

Patrol 1és
by Misoz (C.A.)
Shri Hemm Barma: What about Mr.
Laldenga? Where is he now?

Shri ¥ .B. Chavan: Unconfirmed
information is that he was trying to
reach the UK, but we have not yet
received any confirmation about it
The other information is that poasibly
he is still in Eeast Pakistan. My main
point is that we are certainly keep-
ing pressure on these people, and 1
have seen evidence to believe that
the leadership of the MNF is weaken-
ing preassure gn these pecple, and I
desperate about it. particularly after
this grouping system has been brought
into this force.

Shri Hem Barua: The hon, Minis-
te: said that we had succeeded in
weakening the MNF, Is this ambush-
ing and killing of 15 persons belong-
ing to the Indian security forces an
evidence of the success?

Shrl Y. B. Chavan; That is a wrong
way ol drawing inferences. I wish
1 were in a position 1o say that we
had succeeded one hundred per cent,
but 1 have not said that we have suc-
ceeded one hund-ed per sent. T have
said only that I have reason to be-
lieve that there are signs of weaken-
ing in the MNF leadership....

Shri Hem Barma: That is a clever
‘waw of saying things.

Shri ¥. B. Chavan: I am saying
in the straight way, and he considers
this as a clever way; [ cannot help
it.

Shri Nath Pal: That is a compliment
given to him.

Shrl Hem Barma: That wag & com-
pliment to him. Why does he mis-
understand me?

Mr. Speaker: He has not misunder-
stood.

Shrl ¥. B. Ohavan: I am prepared
to take the compliment so long m it
iz & compliment.
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Security Patrol
by Mizog (C.A.)
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Shri Y. B. Chavan: There was no
quesiion of anything about
it. Now the information asked was
about ong particular ambush that took
place on the 23rd. I have given all
the information. Where is the ques-
tion of concealing any information?

o Ty wIgT wWifgar : "oy ww-
ad ¥ wmn W’ wew wgww, 9
o arz e, Al afin g ek
& % o wrgan § fr ag Wty an
wvwark ¥ 7 wff fedt  wwmro WY
fowr w%H a7 ?
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Shei X. B. Chavas: I did make an (ﬂﬂ)&-%y_qh“h-
effort, but I did not get any coufrraa- the g Ebectri-
tion. That doss not mean that I got cals (India) f Bhe-
this further information without my pal, for the ysar 1005-88,
offorts (Interruptions). mﬂh%:
Shri Ghrichand Geel (Chandigarh): 1 Cagroier o Aaier
would like to ask & gquestion General thereon, undar sub-
Mr, Speaker: Normally in atten. section (1) of section 818A
tion notices, only ‘the ol are of the Companies Act, 1838.
allowed to ask questions. 1f I allow i ; Covernment
some other Members in one case, (u):w&:m o the
will have to do it again in other above Company,

Papers to be laid on the Table.

1313 hure.
PAPERg LAID ON THE TABLE

NEWEPRINT ANp Parex Miies Lisrren,
Naeanagar, axp Revicw By Govern-

ment and Company Affairs (Shri F.
A Abmed: I beg to lay on the
Table—

(1) (i) A copy of the Annual Re-
post of the National News-
print and Paper Mills
Limited, Nepanagar, and
Review by Government,
etc., the year 1965-66,

(3) A copy of the Notification No.
S.0. 1558 dated the 1st May,
1967, under sub-section (2) of

[Placed in Library. See No. LT-
3IM/67.]

MineraL CoNceasion (Fmar Ao~
MENT) Rures, 1967,

and Development) Act, 1957,
{Placed in Library. See No. LT-
163/67.]
NorwricaTioNns UNpEr THAE Exrosr
(QuaLrTy ContaorL Amp Inspecrion)
Act, 1963, EIC,
The Minister of Oommerce (She¥
Dinesh Singh): 1 beg to lay on the

Table—

(1) A copy each of the following
NotiAcations under sub-secfion
(3) of section 17 of the Expat
(Quality Control and Imapee-
tian) Act, 19068— .
(1) The Export of  Tuliier

Eoses (Inspection) . Rulex
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1687, published in Notifica-
tion No. £80. 1008 in
Ganstig of India dated the
IWrgq March, 1087,

(i) The Export of Organic
. Chpenicals " (Inspection)
Amendment Rules, 1967,
published in Notification No.
8.0, 1718-C in Gazette of
India dated the 10th May,

1067,
(iii{) The Export of Gum Karaya
(Inspection) Amendment

Rules 1967, pubiished in
Notification No. B.0. 1719A
in Gazette of Indis dated
the 12th May, 1967.

[Placed in Library. See No, LT-
305/67.]

(2) A copy of the Report of the
Forward Markets Review Com-
mittee. [Placed in Library. See
No. LT-395/67.]

iry Commerce (Shri Shafl Qureshi):
I beg to lay on the Table—

(1) A copy of the Audit Report on
the Accounts

for the year 1964-85. [Placed
im Library, See No. LT-306/67.]

(2) A copy each of the following
Notifications under sub~section
(3) of section 48 of the Coffee
Act, 1942:—

(1) The Coffee (Second Amend-
ment) Rules, 1887, publish-
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Papers Laid JYAIBTHA 5, 1880 (SAKA)

B.OH. 1188
[Placed in Library. See No. LT-397/
67.]
3. A copy| esch of the following
Notifications under sub-section (8) of

(i) The Cottoa and Staple Fibre
Textiles Mills (Regulation
of Working) Amendment
Order, 1087, published in
Notification No. §0O. 1275
in Gazette of India dated
the 11th April, 1967,
The Cotton Control
(Amendment Order, 1967,
in Notifisation No'
80. 1390 in Garvette of
India dated the 22nd April,
1067.
[Placed in Library. See No. LT-398/
671.
12.15 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1964-65

The Minister of State in the Minis-
try of Rallways (Bhri Parimal Ghosb)
On behalf of Shri C. M. Poomacha,
I beg to present a statement showing
Demands for Excess Grants in m™s
pect of the Budget (Railways) for

(ii)

May, 1087, will consist of —
(1) Further discussion of the
Rajlway Budget for 1967-88.

(2) General Discussion on the
General Budget for 1967-68.



This has crested confusion
throughout the country among Central
Government employees. 1 would
only request you to ask the Finance
mnmrtom

Mir. Speaker: He can write a letter
about that.

8hrli 8. M. Banerjee: The Minis-
ter of Parlismentary Affairs should
convey it to the Deputy Minister. He
should make a statement to remove
the confusion.

The third thing is about the Report
of the Commissioner for Scheduled

‘ot Wy ey (fiT) : W feer
WA ¥ W7 999X fagd dWre AWt
% wof «ff & iy ) ww uw
wux ufufe Wt w § 1 g0 @ fawfoi

ot Forhl car mff werk

o) § & ofY ) wafod & wrg fis fer
w1 frwifont 9 well & welt
fasrr for amy

@ wwwie woh (5)
Suc Sl ¥ g Rt WA X T
Rumk 7w frdm s w g fe
o yo dur ¥ wiedwilf & Ror
-ﬁw Fearwr op g fedame ¥
Wy Vi o e apeder wen
ar g fe vy weelt @ acd
T bt orc qpent @ i § iy o
ehord @ we N e e X

MAY 38, 1987

BOH. ‘1390

wy Wi fodr mff avomrg wm enw
vk fair ow qafic Pty v & fr
g ¥ o @ are 3z Avx A qoer
forar wre o wfer g

wreww Witew : for et @R g,
Ied IWW WA

it gwwdre qeft : O I
wWT Wil HAT & W atge f fe aEw
ueafr ¥e Mgy A Ax fyew
que & afgdew v g frar aray
IIURT R AAT T AT Y wwh
flé’rflrﬂwnwﬁrlm iy
& far wroa aoere aw wfafa fagwer
¥R AT § 1 vwag TEfa gEwe
at wewfr faray, affesw
wfafr w1 ofr a7 Y =T o' o g
T =m fs 9w wfafr § zdw o
To¥g vt TER 7 wre e Wy o
Im% frgfey W TmE oo Wi
i g W A s B
Shri M, R. Krishna (Paddapalli):
In the past. the Report of the Com-

missioner for Scheduled Castes and
Scheduled Tribes used to be taken up

hours used to be given for it. Does
t}.e' ‘u'll int Jiohw
the same pattern?

Dr. Ram Subhag Bingh 1 fully
sympathise with the demand last

for that. But as  hon. Members



wlt Y I Ewy Tt § i
weft Ay ¥f wr ot & agt

L]

oY 37 wEw ey o & ad § daff
aTgx X wgT oY TG 37 wary Say oAy
e ¥

oft weTwete et : gw aw A
feafr s @ 3w wvem § 7 angafa
oY wmr kar gEt ogsfs g
aYew aw ¥t O fafw R agat W R
¥ WA w1 T dfag

o T wuw Ty : wly A w
ficar

Shri Balraj Madbok (South Delhi):
Under rule 183, we have asked for a

JYAISTHA 5, 1389 (SAKA)

BO.H, 1193

not expiain properly their stand, 1
have given a notice on this lsmie and
RM'hm%

Mr. Speaker: Lot = if he.has
dvmnotho,itwmh.::nml.,*

Shrl 8. M. Banerjee: It i most
fortunste that the Depuly Prime
Minister is here. Bince the matter 1
referred to has created a sensation
throughout the country among all
Central Government employees, let
him say ‘yes' or ‘no’ about it.

Mr. Speaker: No, no. We are dis-
cussing & programme now. He may
agree 10 make a statement later,

Shri Umamath (Pudukkottai): In
that programme, the statement must
find a place, .

Shri 8. M. Bamerjee:  He ia pre-
pared to answer. .
Qe gue WA (F77) : AT
fome ¥ et wrew fafree & f
ag A @i ¥ s fF so W ¥
wrx @wii s Fezrat fegr s 799y
et deT g R e o ot
& ar & e fe woroag T ant i

wrie T ot vt g

ot wy fd : ag oW W
qT ot | P ?
The Deputy Prime Minisier

Minister of Finance
Desal): May 1 say..
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Mr. Speaker: Later on it was includ-
ed, that is what I am saying

Shri Daitatrays EKusnie: Since

(3) Thereupon the Presiding
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) to
day and adjourn the
House and actually adjourn the
House with the words, The House now
standsx
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cluded after the action taken by the
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#acy  Muttey wnder  JYAISTHA 5, 1880 (SAKA)
o

Feafr seew gt & oo o< e Ooht
wifgr 1 ¥ ww & e v T
7 oTx OT AW 9T AW IqTeAW
Fra wor enfirn ey amar § o sewr
urs woww grTk fx yma i i
I wiETY wowTe ¥ 3¢ wfe-
wre wwziwwt §, 39 & wrier
g o i wrter & o fge v
Trerwir & grery wre wer S ufifees
wtw oax ¥ fak ewfr Sifad wiffs
qg ey ww ot wwar § fes woeT
& ek aTw sgEeeTe Trgyfe ¥ ave
T WT o reiter @ & atroat atere
a0 qgir shet fedeft o= &Y fan
o I O wT W agEe e
e Wk ¥ weww g ay §—
ofreflt wroberdy fongr gl WY
WY JUR A TEEATY €T o ey
~—NNT §¥ Ygaw wnft wTeTe W
ooy e Hwwew @ e f oy fec
v Ot dheriear ety

Rules 377 1204

ot et by (o) -
g e ¥ 78 oo oo fewr
t Wi ye e it g
W AFs W swc R ¥ ?

0 wy foed : ot gt

sl mderdt fog: wa
T A ww §

off wy foed : TR gw Wy
et W f@?

we o wiye iy (wot)

T St v Sl ofr g wwe wraed ?

ot wrw fagrd vt (awow-
T0) :  wew wew, woew ¥
e mff  fear wr wwar fe aw fier
I wger & www ¥ enfir we
foay | fex & volr wpwm ot g e
fre gn & wor exfwr fomm v
9 ¥ g wfrar Gy ardy fs ey
SR wies g T

¥ v gl aw v wnger
¥ ger ¥ o Ay 9T fewe
& o @ Y W W Y A e
N oW T 6
& 3 feonr oy S eer & evfen
w0 w7 whewrc g ? Yufler i fe
T wfesrc P mff § wife ¥
wfvgre xw o ww ¥ amr v
ok fe awkare ool a W
L L

W wEhww, Wi difad e
S or age g oft @ W
T OWY www I JUTSAW AT
w Wt frwile ¥ seil el
o warey v ¥ wwed € don ww
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ker may, if he js satis-
that there has been adequate
debate, put the question at 1830
hours or at such other hour nat
being less than two hours and
thirty minutes fronr the time of
commencement of the debate™

He has put it to the House agnd he has
given a very clear ruling. There i= no
scope for any kind of misreading
it. That has already been read, out but
for the benefit of those who have not
bothered to look into the proceedings.
particularly that massive of
supporters of the Prime Minister 1
will read it once again:

“All right, the House iz adojurn-
ed, standg adjourned. We will mert
tomorrow at eleven™

4

a

1889 (SAKA) Rule 377 1
tial motion, We do not want to push

&

Shri Umanath (Pudukkottai): Sir, 1
do not want to deal with the question
as to what should be the voting system
and all those things | am only con-
cerned about the fact that if you in
your wisdom do not agree to decide on
the course of expunction of the rest
of the proceedings on that day sfter
the declaration or announcement of
adjournment of the House was made
by the Deputy
creale very serious and complicating
precedents which will actually oba-
truct the proceedings of the House
and all sorts of difficulties will arise.

Sir, if you examine the nature of
the announcement of adjournment cn
that day you will see that it was not
A slip of the tongue. | can understand,
Sir you are the Speaker, but you are
also a human being angd a slip of the
1ongue may happen Bul it was not a
slip of the tongue. nor does the record
show that the Deputy Speaker claims
that it was 3 slip of the tongue. It wes
a considered and conclugive decision.
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Mr. Spesker: ] thought Shri Limaye
spoke on behalf of his party.

JYAISTHA 5, 1800 (JAKA)

Rule 377 121

us ff §ewit§ f gl AY W
gwy vt wgt fazr € Wi 79 W wy
T ¥ ouE |

afY %< aré vt s{fw swE waww v
ot ¥ wafee  ¥® veara o S @Y
I AT AT IITSAN WEAT WY§ ATt
wT 5 o grere wF w9 ¥ feafy
LR

ag am Faegw amw & fF Iwream
iRy wrf werht Y 1 | ¥g wT
s Wl § | IEE 4w weeT s
fem—agin woRry w1 T fear
agl @ = e qrf &7 T & oF
qum ¥ AU Wit IIer dewnm F
waray A W Fown a1 | @ wTe
wY Wi TTd ¥ avge FT, fewet ¥
AR g AR ST |
wowrT &7 faeet &, TS ¥, xTT X
wig wgE ¥ FEA B wifw w1

& wfwarr ¥ woor =T Agan § |
% wx w¥ IYR AT ¥ T
¥ fag W wx og woeT oF o
it wrow g ko w sfea ¥
foww Qv g gy wAd P W
qaH W T BN )

TR “mm‘!‘.x
o guwafeg) : Wt aTe Wifgn ey



& wowre ¥ avdy o g0 & et B
& wgn wigm § fe Ive) o fer
waferg vy oft § f g oft weft Foraty
ot wTw ¥ Iex fer g0 7 &
T ®Y | IWH aw v & feewa
%Y } fe gu s % fawd ¥ a7
6T, TUT ¥ YT FET W ST
AT w1 wae fefy § omveT
FY qrgT S WY Frewry el N A faw
feema &Y wraamen & & W faw
arw FegY wirer =Tga 5 v “wk fow
fe i g e A AT "
W A T BT i ofr §2. oft T
ot InrTTy, oft g qri. we Afgm
w7 =ft vy frad A7 g @ 97 g
AT ¥ T A

& wy R w? SR W
faegr |z ot nv@ I ¥ 2 W
7wy #Y Y A AT

Skhri 5. M. Banerjee: [ rise on a
point of order....(Interruptiong).

Mr, Speaker: You rmust hear what
he has 1o say.

Shri Dattatraya Eunte: I rise on a
‘point of order.

r. Speaker: You may kindly sit
.down. They heard with patience
what ail you said and you do not want
to hear him. You may not agree with
him. ... (Interruptions).

. Bari B. M. Bamerjee: Kindly hear
Wy point of order.

Mr. Speaker: They heard you with

‘great patience. You should hear him.

ot wy foesd : wfer w17 37 W

ay fw & fifag faor ¥ worem A
it & xf 1)

agree with him.
to kindly hear him and allow him to
say what he has to say.

Shri 8, M. Banerjee: Kindly hear
me.

Shri Dattatraya Kunpte: [ rize on a
point of order.

Mr, Speaker: | wish the other side
had done that. When Yyou Wwere
speaking. the other side could have
raised m point of order,, A point of
order can be raised by anybody. It
is so simple,

Shri Dattalraya Kunle: I am pre-
pared to be ruled out but 1 should be
given n hearing.

Shri Ranga (Srikakulam): When
he rises on a point of order, you have
gt o listen to him.

Shri Mannbhai Patel (Dabhoi):
Before his point of order is heard, 1
may be allowed to raise u point of
order. .. . (Interruptions).

Mr. Speaker: Order, order.

Shri Manmbhai Paicl: Sir, the lime
for discussion is over.... (Inierrup-
tions).

Mr., Speaker: I thought we should
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Shri 8. M. Banerjee: Kindly hear
me for half a minute.

Mr. Bpeaker: When you were speak-
ing, the others could have raised a
point of order. Let me hear Mr.
Kunte's point of order.

fShrl Datiatraya Kunte: Sir, I agree
with you completely that the discus-
sion should be carried on at a higher
level and, 1 think, you will ggree that
1 have cooperated with you on this
point for all the timec. Therefore,
when 1 stand up on a point of order
and you say that, as you are dissatis-
fied with the proceedings of the
House, you would not allow a point
of order to be raised, 1 have my diffi-
culty about it.

Coming to the point of order, I
heard the hon. Minister for Parlia-
mentary Affairs to say that Members
of this House, like Kunte, etc. have
the habit of bhagne. ... (Interruption).
Understanding that word as I do, if
he means that I am in the habit of
running away. 1 think. that is not the
proper language for the Minister of
Parliamentary Affairs or any Mem-
ber to use in the House. That is my
point of order.

An honm. Member: You were in a
hurry to leave the House. ... (Inter-
ruptions).

Shri Dattatraya Kunte: If the hon.
Minister does not mean ‘running
away' | can understand but if he
means ‘running away'. I have objec-
tion to that word....(Interruptions).

Mr. Speaker: Do you think this is
more unparliamentary than saying.
“We will throw them out of window™
and all that? (Interruptions).

st wy fod : oW TR WS
wfae | g fedt W wfe @ S
wt gt dwAr wrgy X1 gw A AR
1 fem ey

Mo T wigT wWfger : w10 TH
wf«(ﬁwiu\thm
&7

305(Al) LSD—9.

Matter under  JYAISTHA 5, 1880 (SAKA)

Rule 377 1216

‘Qﬂm:wmﬁﬂﬁ
TR |

Shri 8. M. Banerjee: My point of
order is this.

The hon. Minister for Parliamentary
Affairs used the expression “bhag
paye”. I only say he is trying to mis-
lead the House, rather the country,

in the matter of the proceedings of
the House.

Fx ovit fgr &t gy @ e orm wifer
* gAY WA W fagdt efrer WA
¥ wa foar @) oA A wp W
ot wg fema o1 awmw go W
o Wz 37 %1 fgewm a4 gf

fr wiwrera # Troaw (W wTR
W W) : 7§ A& ST

f Wo WMo wAM & Ty WHANT
g T R ITA ST {7t ETAT AR

This attitude is not going to help
the country or their party.

What he said was this:

“Mr. Deputy-Speaker: The ques-
tion is:

“That the House do
adjourn:’

now

Those in favour wil] kindly say
‘Aye’.

Some hon. Members: Aye"

My point of order is that the hon.
Minister while replying has tried 10
mislead the House. He has not replied
to the point.

Mr. Speaker: He s making ®

speech?



1317 Matter under
Shri 8, M. Banerjee: “Mr. Deputy-

f'pnbrr: Thosk against will say
o',

Several hon. Members: No.

Mr. Depuiy-Speaker:
the ‘Noes' have it....

Some hon, Members: The ‘Ayes’
have it."

This, he has not quoted. He said,
“Ayes have it". (Interruption),

1 never expected this behaviour
from the Minister of Parliamentary
Affairs. 1f they have committed a
mistake, let them admit it before us;
we may forgive them.

I think

o v gan fag : weaw " .
Mo T wgT Wfgm : R TT

aeq & 19 F=)

ﬂn!ﬂ‘l"‘lh: Y wTAHE
aifgar o % w7 e o0 wew ¥ =
wrem wifgg | & wifow aer w=m
fx oww & &F w7 A0 ww9H W
v ST afgar N w a@
it s, L. (o)
....... N wAm A= 3w
fs wmetiiz »t e oo wfyg
werfg ATy w1 At el e e
I9 % fag 9% &pif & o9 e v
wfay fomm son wfgg fs
fi & vy fs

MAY 28, 1967

Rule M7 1218

this, it was 125. (Interruption;). He
can g0 and consult the Register.

To T wMET Wil : oy T
agt e Wt wifo AT & @ W
W d? R T wwr? anrd W
wat ¥, oy wT k?

Mr. Speaker: You may not agree,
but let him have his say,

Dr. Ram Subbax Singh: I was say-
ing that when the Deputy-Speaker
said that ‘Noes have it", that also
indicated that the Government was
in majority. Mr. Umanath pointed
out that the Deputy-Speaker said, “All
right, the House is adjourned, stands
adjourned. We will meet tomorrow
at Eleven”; but the other Members
say this, for instance, Shri Madhu
Limaye who was supported by Mr,
Kunte. Mr. Kunte claims to be one
of the experts, and | concede that.
He is a respected Member of the
House. He said that those who re-
mained constituted a crowd and the
objective of the meeting, he said, was
that we cailed a meeting for a specific
purpose, but he forgot to say at that
time that the specific purpose on that
day was to have that adjournment
motion either accepted or rejected
after full discussion; and when the
discussion was over, the Deputy-
Speaker put the motion to the wole
of the House and said, "Noes have
it". Mr. Kunte, while supporting his
argument, said that Mr. Madhu Limaye
had said,

. raeq qfir wT
frqr a1 Eram mwAd we i,
sy wfrgs . ... (vwE)
....50 oy fAmd §1 WY qa W o
gugr wr fe qar fecdt efwcwr Pl
t wifs o wyr fie wor eufirr
wr  gifwd

ot wyfend: oy Wy ®
(ol
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Dr, Ram BSuabhag Singh: After
the Deputy-Speaker, according to
Mr, Umanath, ruled that the House
should be adjourned, 8hri Limaye did
not understand that he had said that
the House should be adjourned. So,
that is a very weak argument which
Mr. Kunte advances. Mr. Kunte, of
course, claims and I concede—he can
£0 on clalming—that he is one of the
best experts in the FHouse, but he has
failed to convince me from another
point of view. It was the property
of the House to say ‘Yes' or ‘No'. The
Deputy-Speaker was not competent
to adjourn the House. After the
debate started, the Deputy-Speaker
had no power to adjourn the House.
It was the property of the House to
say ‘Yes' or ‘No'. This was an
adjournment motion. ‘The House
should have either accepted it or..

WMo W wAgT wifgar: ww
™% AT el e ¥ we ow

Leraicelt 7ol

Dr, Ram Subhag Singh: ....reject-
ed it. The House in the initial stage
or in the opinion of the Deputy-
Speaker rejected it and when he
wanted to put it to vote, then he found
that the power had failed. Then Mr.
Ranga said, “Let the Division take
place tomorrow. We do not want to
take that responsibility”. Had Mr.
Ranga or Mr. Limaye been sure of
the majority, Mr. Hanga or Mr. Limaye
or the cntire crowd of Mr. Kunte
which had walked out, could have
stayed on and seen that the motien
wag sccepted, But it was rejected
straightaway. Even today if Mr.
Bancrjee wants to be gracious—he
referred to grace—if he has got any
grace, he should press the House—
all of them—and we are going to
abide by the decision of the House,
If Mr. Banerjee wants to have that
mctim or any motion even
his eolleu'ult. is thrown out.

‘Shri P. Ramamwrti (Msdurai): I
rise on a point of order. He was

Rule 377 1220

referring to a Member, Thimayya. [
want to know who is that Member?

Mr. Speaker: Mr. Madhu Limaye,
he said,

Shri Randhir Singh (Rohtak): On
a point of order. 5y mw fir effwT
T H par efiwr @ g fed
Wy e .. ...

Mr. Speaker: There is no point of
order. He is also arguing.

There js no point of order. He is ex-
plaining the case. If there is any
point of order, he may tell me.

lftuni'kfux ﬁmﬁ T ¥

"It was not a crowd; it was a
duly constituted House.”

@ 7% fs ez ar et witwT
FTEHE IH T a6 A SEEET
grIn g feet e wifa aw
T A3 gAY

“lt was a duly constituted
mm."

Mr, Speaker: Now, the whole case
is very clear....

Y qwo Qo WMeft (7AT) : wEW
qERY, TF @eA ¥ JqEAN WY {gewa
w1 wrw - ag wgr wr T -
we e AR, Tg e 69
&

Mr. Speaker: I have already allow-

ed Shri Madhu Limaye and Dr. Ram
Manohar Lohia. If every Member
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g e Shri Thirumals Rao (Kakinada)

wants to speak from the same party, :

then it would become impossible. 3;11;: Member of the Houss

it qWoe gWe wiwit : TAY mIEw
QaT WY wyg wwd §, w1 Y ww
T% T % awa R

Shri Randhir Singh: Kindly allow
me one minute. I would like to quote
rule 135....

ot way ww ot (feelt W)
# wrw g SnéaT wom sz g fe
9 At ¥ gw oy argw fafrer W
g wigy §, ¥ ga% T ¥ ey
st 7

Mr, Speaker: Now, the position is
very clear. There is no legal aspect
here., There was a little confusion;
there is no doubt about it, and all of
us will have to accept it. And the
Deputy-Speaker also does not deny
that. Of course, I had a discussion
with him, and he is not contradicting
any fact or anything else. He only
wants to explain the circumstances.
Now, Shri Khadilkar....

Shri Temnell Viswamatham: On a
point of order...

Mr. Speaker: 1 have called Shri
Khadilkar now. Shri Tenneti Viswa-
natham may kindly sit down.

Shei Temmeil Viswanatham: On a
point of order....

Mr, Speaker: [ have allowed Shri
Khadilkar to speak and he will expiain

Bhrl Tennetl Viswanatham: [ would
submit to you that we must go by
the record and not by what he ex-
plains here. Anyhow, I leave It to

terruptions and
that followed, first I sald on Shri
Ranga's suggestion that division would
take place the next day and asked
Shrl Sezhiyan to continue his speech
on the UPSC's report. Then, on a
request being made by a Member, I
said that the House stood adjourned.
I think it was a lapse on my part
and I had committed a mistake, for
which I am sorry; [ should have
taken the vote a second time imme-
diately, because according to my
view, the Chair has the inherent
power to correct ils own mistake...

nmmmmmnmt-m'
of power now,

Shri Khadilkar: I, therefore, realis-
ed immediately that I could not post-
pone the voting on the motion to the
next day, and accordingly, I did take
vote a second time, and 1 declared
the motion lost. But from the proce-
dural point of view, it was v lapse
for which I am sorry.

we W wAge wifgwr: gowe
Y awr? # fa@ 302 & ovr I A0
T & A (wrare)

‘Mr, Speaker: Now, I would only
say this that the adjournment motion
has been disposed of and there is
nothing more to be worried about,
Let us go for lunch now and meet
again at 2.30 p.m.

Wy AW AT : WW o TR
gum ey yr st aaw & 1



1233 Rallwey Budget— - JYAISTHA 5, 1880 (SAKA)

Mr, Speaker: He has expressed
ragret and there it ends.
13.24 hrs.

The Lok Sabha then adjourned for
Lunch till Half Past Fourteen of the
Ciock.

The Lok Sabha reassembleq after
Lunch gt half post fourteen of the
clock,

[Mr. Deryry-SPEAKER in the Chair)

RAILWAY BUDGET—GENERAL
DISCUSSION

Mr. Deputy-Speaker: We shall now
take up general discussion of the
Railway Budget for 1967-88.

Bhri Mohamed Imam (Chitradurga):
Mr. Deputy-Speaker, it is significant
that on the day the Railway Budget
was presented by the Minister in
charge, there was a major calamity
which overtcok the Island Express
from Bangalore to Cochin near Kup-
pam. More than 70 lives were lost
and hundreds were either injured
seriously or maimed. No doubt, the
Minister has sent his mpﬂthiu to
the members of the bereaved families
and passibly shed tears toco. But I
must say that they are cruel tears.
It is evident that this disasier occur-
red as a result of human failure, for
which the Minister and the rilway
administration have to be held res-
ponsible,

‘We are hearing of late of 100 many
disasters by way of railway acci-
dents. In the course of last year,
there hnw been many mejor
loss of many

General Dis. 1224

management of the railways for which
they deserve nothing but censure.

Shri Poonacha comes from the same

State as 1 do. 1 have great respect
for Him.

Stbri Vasudevan Nair (Peermade):
He has come at a bad tlime.

Shri M. R. Krishng (Peddapalli):
He is a very good man.

Shri Mohamed Imam: He is a very
good man, and a sincere man. In
fact, when he assumed this august
office, 1 felt glad that a person from
Mysore has taken over this big res-
ponsibility.

An bop. Member: That is parcochia-
lism,

Shri Mobamed Imam: But I find
that he is helpless, and I am disillu-
sioned. He has inherited the legacies
of the mismanagement of his pre-
decessors who have done untold
damage to railway finance. At present,
his main mission seems to be three-
fold, to present a deficit budget, to
enhance the freights and fares and
reservation charges and thirdly, to
dismantle the existing railway lines
and introduce bullock cart and bul-
lock age in their place.

Shri M. R. Krigshna: He wants it to
be done during his time.

Shri Mobamed Imam: That scems
to be his mission.

Still the railways bave a great part
to play in national life. The Indian
railways constitute the biggest
national undertaking and more than
Rs. 3,000 crores have been invested In
them. They play a vital role in our
national economy, in economjc and
industrial growth, and a wise and
efficient management is required. K
that ig lacking, the grewth of industry
is hampered.

At the same time, it must be
remembered that the railways are a
commercial concern. They must be
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{Shri Mohamed Imam]

managed as such. It must be noted
that all public undertakings are
managed by persons who have no
interest in the concerns except their
own salaries and emoluments. 44
the cocern sustains a loss, the persons
in charge of management are not in
the lewst affected, as the loss has to
be borne by the public, by the peo-
ple; the people have to pay and
penalty for the sins of the officerss

who have been managing it. It has
happened in the present case.
‘The Indian railways are being

managed by the Railway board. They
are rcsponsgible for the flnancial set.
back. The railways have sustained
loss, during last year, to the extent
of Rs, 26 crores and during the curren!
year it is more than Rs. 30 crores.
‘Who is responsible for these losses?
The Railway Board und the officers
who are managing ils affairs. Who is
to bear the loss® Not the persons
who manage it. but the public. This
is the danger inhérént in all the pub-
lic concerns. [If there is profit, the
people in charge get full benefit But
il there is loss, it is transferred to
be borne by the people. In g private
concern, if there is a loss, the manage-
ment has to bear it

This loss, and deficit, has occurred
this year. Any businessman will be
surprised that in spite of a marked
increase in turnover during the last
ten years then should be a loss. (An
Hon. Member; It is a state momo-
poly). Yes, There is a deficit in
apite of the fact that the gross earn-

Roilway Budget—  MAY 26, 1967
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‘What is the reason? There has been
unchecked and unbridlsd expenditure.
Workig expenses have increased re-
markably and nobody has controlled
them.

They have shot up from Ra 215
crores in 1930-51 to Ra. 285 crores in
1955-56 and Rs. BAT crores, during the
current year mopping up all the gross
earnings? This knows the #nancial
irresposibility of the administration,

I may give some examples, some
cases, where the railway administra-
tion has been quite irresponsible by
Taising the working expenses. The
Minister has taken paing to explain
that the rise in railway expenditure
is due to the fact that they had to
pay more towards Lhe cost of mate-
rials and meet the cost ol increased
dearness allowances of the establish-
ment, but that is not the only reason.
There are other reasons also. Working
expenses comprise overhead charges,
supervision charges, cost of operation
and cost of malerials. Let us examine
the supervision ang overhead charges
and by how much they have increased.
Let us take the cost of the Railway
Board.

The Railway Boarg at present con-
sists of 12 members, 30 directors, 35
Joint Directors and hundreds of De-
puty Directorg and Secretaries. The
Rail Bhavan is overcrowded by them.
Formerly there were only 5 members
of the Rallway Board and a fewer
number of Directors. The cost has
gone up from Rs. 50 lakhs to Rs. T1
lakhs, and now the cost incurred on
the Railway Board is nearly Rs, 1}
crores.

Again, take the cost of adminisira=-
tion. Expenses incurred on adminis-
tration in 1955-58 were only Rs. 30
erores. It went up to Ras 40 crores
in 1980-81, and during the current
year it s Rs. 67 crores, The experses
have been doubled. Ig this mot fo-
responsible expenditure?



1237 Haihoay Budgei— JYAISTHA §, 1689 (SAKA)

complaint, regarding its working.
But the Railway Board thought of
doubling bifurcating and divided it
into the Southern Rallway and the
South Centra] BRailway. Where was
the need for it? The result of this
bifurcation is that there has been
a duplication of the staff, and the
officers have been doubled. There are
two Genera] Managers, two Traffic
Managers and other additional officers.
Where was the need for this division.

The Minister in his speech has said
that the railways in the Western
couniries have been managing with
lesser number of persons. It is quite
In Indian railways the total
number of employecs was 9 lakhs in
1935-56, it went up to 10 lakhs in
1960-61 and now the total number
of employees is 134 lakhs. What are
the ressons for increasing the num-
in the

General] Dis, 1228

The Minister has come forward
proposal, which is anti-
national and insane, of ecrapping
such railway lines which he finds
unremunerative. These railway lines
have been there for over a century,
and have been catering to the public
in their own limiteg way. If these lines
are unremunerative, it is not their
fault, but it ig the fault of the raii-
way administration. They must be
made remunerative ang the remedy
lies not in their destruction by dis-
mantling, but in their reconstruction
and extension. This proposal of dis-
mantling these railways, is foolish
ang anti-national, and shows their
helplessness to improve the affairs of
the railways,

Let me take some examples from
my» own State with which the Minis-
ter is familiar. He is too familiar
with- these lines. They are Chitra-
durga-Chickjajur, 18 miles; Hospet-
Kottur, 40 miles; Boelary-Rayadrug,
40 miles; Mysore-Chamarajanagar and
Talguppa-Birur. They may not be
paying, but why are they not paying?
How did they' come into existence?
Mysore State had its own rallways,
it ‘had its own of Railway
development., 1 held the portfolio of
Railways for some time. These rail-
way lines were built as the commence..
ment of a bigger line according to a
phased programme. . V. T
Krishnamachari, vice President of
the Planning Commission came to
Mytore just before integration, and
wanteg the Mysore raitways to be
integrated. He gave @ molemn as-
surance 1 was also present with late
the

|

funds of the railways, the deprecia-
umm:dmmmumnunum
which
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to administer saline injection to make

hig blood thicker than water.
Anyhow, the fact is that a solemn

assurance was given, and it is a fact

E
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existence tob, only, if he takes up an
immediate programme of extending
or linking up these two lines. The
Hompet-Kottur line with the Chitra-
durga-Chickjajur line wvia Jaglur,
my own pisce. There will be & conti-
nuous line of more than 100 miles It

instead of adopting
policy of dismantling
I bave already sald that on account
of the mismanagement by the rallway
authorities, the people have to bear
the loss. The Minister has ephanced
the passenger fares and railway
freighlts. He has also thought it fit
to double the reservation fees anu
increase the fee of platform tickets.
This is a very anti-social and harm-
ful proposal. Yesterday, I listenea
with great interest to thc aspeech of
the hon. Finance Minister, or rather
the Deputy Prime Minister. He was
very, vociferous about holding  the
price line and curbing down inflation.
But on the other hand he has accen-
tuated inflation by his flscal imposni-
tions, by imposing fresh taxes and
excise duties. Coupled with the in-
crease in railway freights and fares
we can understand the effect it will
have on the people who are growing
under these taxes. Poor people are
now unsable to purchase things at
reasonable rates. Saying that they
want to curb inflation and at the
some time indiscriminately increase
the railway fares is like blowing hot
and cold in the same breath. The pre-
sert unfortunate state of affairs is
due directly to the policies of the
Government. The three important
causes of inflation are: over-taxation,
over-borrowing and over-spending.
People have been groaning and
suffering but the Government does
not seem to realise it ang it goes on
impoting more burdeng on the
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tain amount of sacrifice is expected
of the people for the State. But to
ask them to sacrifice to an unlimited
extent, driving them almost to the
point of starvation is totally wrong.
‘I have placed before you the rea-
sons why this railway budget is-a
desperate budget. It is the budget of
a desperate man or a frustrated man.
The Minister says that he is out to
effect retrenchment, that there is a
ban on further recruitment. But
people do not belive him because we
learn from papers that one Member
of the Railway Board has got a spe-
cial latrine built for himself so that
he could sing for himself. It is also
reported that about Rs. 2.5 lakhs are
going to be spent on the installation
of internal telephones. This is how
they set an example of economy First
they should reduce the number of
directors on the Rolwray Doard by at
least fifty per cent, to the original
number when there were only five
members on the railway board. 1f
you make a drastic reduction like
that, T can assure you that the interest
of the railways will not suffer the
interest of the country will not
suffer; on the other hand, the country
wil. gain. We are anxious about
quality, not about quantity. You
admit that our staff is twice as big
ag other corresponding railways. How
should we make them more produc-
tive? That is the point. I entertain
no hope that the Railwav Adminis-
tration would be improved. They
would not heed lo our advice and I
can only give in the name of the
people a clarion call to the Govern-
ment: if the Railways have to 1m-
prove, if the finances have to improve,
quit: for God’s sake, quit in the
interest of the country.
st SaEA W (AT
AAAT ITMEAS WEIRA, g AT TH
HYE AT Eq9 LT AT B, 1 A A ;9
#t Joww fFar 2, affw 29 9@ o

Tafy g Gy & § Gy a1F aqrs
g1sed g QO agefT -
fr waw & aw 93 §, @ & @ 9
g O ¥ T & ure arer ol &

General Dis. 1232-

HAFTT SITTA T UAISH delq M A
13 §48 #qF & WT FH FT FeaTAT
& W IT 5F ATl F IGd g I
A TAAT Z F S EFW TA AT A
™I, 9T F fady T8 AR @
¥ g q@ wre fodr st

@ WIT G g7 9 & F fo 3W H
ARH-ATST gleg FAT IR AT 3T
F fau wa sau S S1v Fifge AT
Za<r AT gH @Y 4§ 97 IS a0
% & faa ¥ wrfew ggar fafeaq g1
AN STsf9 9g &7 agd AR qEr
g% € 91T T F AT 2 9%, &7 q@rn.
Tat Far feafgdar @7 aret &1 2@
faq ¥ gdar & G e & grew
¥ fFer & gran, &t o, 381 15 F1H
T&t fmar T T1fge, fag & o &
a¢ gC M F ok 3fz & & T
TRdr § T Sfefae @t qu &% a1
Fa=T Fqa Zagm FT 4G g AT
ar w5 alwT AeATeEnat § § Fad
& g

Mr. Deputy-Speaker: The hon. lady
Member may resume her speech on

Monday. We have to take up Private
Members’ Business.

15 hrs.

SRt smER g 0 T8 AR
i\ Fo F;i g gr " ?

Mr. Deputy-Speaker: We have put
that business for 3 o'clock. Then
there is an half-hour discussion.

4
WA AT TG {A AT AT

g 199 g 76 79 faae 2 aifen )

Mr. Deputy-Speaker: It is not possi-
ble. It is very difficult.

WAl IMAT Mg : 9T SR AR
=1fge |

Mr. Deputy-Speaker: If you can

finish in a couple of minutes, I have
no objection; but not more.
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winlt wamiw g ;A & o
v wgEt Y fis wra o dvm g
f roe A @ fecdy armainn
ag W dFaT dew g § ¥@ & fam
qA Yo oo At & faeer quw
%2 off warT § W X § wWife W
F ard argda ag AGAY | FT ET 0
T g & e ) gz @M Afe
v s ¢ fie 1o & 6 ST WEEw
AN | xafad § 5T & faaedft wer
AMEdT F TR N Bz wyrm § ¥A
Y amw foqn am 9R w7 &
w7 WOTH £ FTT A Kz w@gr B, 39
gt ar agry wr g wrf afoer o
21 W= & geA [ ™
affi st am qewRwr 1 g fe
a1 & afsil 341 wifge o @ F @
# yo wrAmgl s wigy wgr @
3q ¥ Faowt azrfrar, I wrs
2w ot wgr w gEra s AT mrRw
ofesT afTg | @1 IWE A WAE
qEH WTH &1 97 Y € Al 9T ) A
faqr am

% tmw ¥ corfedra @ e gt
¥ fr oy ot ¥fefar x@EmET, @ e
gER oz wmY g7 s dmwm A

at w # Wy At § 1 Twow
qreax 7 qtq fear §
ot fodfom &

g asmdw ¢, vr aw
Tr & 1 ar ug #F &g

2
3

ATeET s wre ¥ qurc som g o
dfular gu wor ¥ fay o AeTc
AZw W w1 W7 w7 v wiwwr?
at ¢ 1 W fag ¥Am aw ¥
7y grly 1 A A7 Ruw WA

W st Ofag 1§ oy e et
E fe grrguii 3w sy o gy § g 9w
¥ gy W aw wr qur sy ¥
T W KWT W waT Qi o W
W gs ¥ wrw vy gy §, qaT
wftww  dfer v £, wftfor e v
& IAgy wwl &Y Ay wEeTw §
N gEETArR ¥ 2w

;

Q.Wﬁm w1 JAfwr fer ot &
wx wigdl g s %8 avg ¥ ww w
Tame 1 sH aw vAW d§ &/ww
97 gmy 1 yET T X B W
a1 waw ST g faw & fs samar
v qu g Ak (ot v oft weer b fe
o dfwfae &-a1 39 %) fore w0
w wrf gru gl qen wifm
7 fe dwa qrwqan 1w &) gy
¥ 3w Wt d81 w7 qwr wER A
AN wm @A AT g qe
il wifs g Egimw ey
&t unl ag ma § WY oA A
aar Ay T AW 0. ...
(vqwwrey) . ... & ag AT WY
E T ot « araey afr §, @y A
WO T HTHAT §, A WY AW w7 JIAET
¥ o & g 3 fedt qeTe et



123§ Bills Introduced JYAISTHA 5, 1889 (SAKA)

Wt arrgr wedt gt wifor pf i
W grew tw ot g€ @ ewhih
wwz ¥ dyw wre w W Y Wi
& wor ifarg o o wew oY aew
w hfey afr o wgn €

1505 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Fmst Rsrorr

Shri Hardayal Devgun (East Delhi):
8ir, I beg to move:

““That this House agrees with the
First Report of the Committee on
Private Members’ Bills and Resolu-
tions presented to the House on the
24th May, 1967."

Mr, Deputy-Speaker: The question is:

“That this House agrees with the
First Report of the Commities on
Prinu Members' Bills and Resolis-
lions presented to the House on the
24th May, 1967."

The motion was adopted.

15.05) hrs
HINDU MARRIAGE (AMENDMENT)
BILL*

{Amendment of sectioy 13)

Shri N. C, Chatterjos (Burdwan): |
beg to move for leave to introduce a
Bl further to amend the Hindu Mar.
riage Act, 1993,

Mr. Deputy-Speaker: The question is:

1236

15.08 hrs.

CONSTITUTION (AMENDMENT)
BILL*
(Amendment of articles 80 and 171)

Shri C, K. Bhattacharyya (Raiganj):
1 beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

Mr. m:-s-uué:m question is:
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of Indis."
The motion was adopted.

Shri C. K. Bhattacharyya: 1 intro-
duce the Bill.

15,064 hrs.

CONSTITUTION (AMENDMENT)
BILL®

(Amendment of articles 124 and 220)

Shri C. K. Bhatiacharyya (Ralganj):
1 beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce & Bil] further to amend the
Constilution of India.”

The motion was adopted.

Shri C. K. Bhattacharyya: [ intro-
duce the Bill.
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1507 hrs, 1508 hrs,
CONSTITUTION (AMENDMENT) CONSTITUTION (A.m'r)

BILL*

(Amendment of article 48 and Seventh

Schedule ).

ot s fFefvwmrm 1y (dreeqe): &
Ty Feer g fE oy ® dfeer §
uTi §Wtad w14 ATH fdaw wraw
w0 o wufa & ad
Mr, Depaty-Speaker: The question is:

“That leave be granted to intro-
duce a Bill further 10 smend the
Constitution of India”

The motion was adopted.

it W fefrrang wrw:: & frdae gw
wTE

1507} hra,

INDIAN PENAL CODE (AMEND-
MENT) BILL*

(Amendment of sections 324, 328, etc.)

Shri C, K. Bhatiackaryya (Raiganj):
I beg to move for leave to introduce a
Bill further to amend the Indian Penal
Code, 1880.

Mr. Deputy-Speaker: The question is:

“That Jeave be granted ip intro-
duce a Bill further to amend the
Indian Penal Code, 1960."

The maotion was adopted,

Shri C. K. Bhattacharyya: I intro-
duce the Bill.

(Amendment of Article 348)

Shri C, K Bhattacharyya (Ralganj):
I beg to move for leave 1o introduce &
Bill further to amend the Conatitution
of India

Mr. Deputy-Speaker: The question Is:

“That leave be granted to intro-
duce g Bill further to amend the
Constitution of India."

The motion was adopted.

Shri C. K. Bhatiacharyya: 1 introduce
the Bill

15.08} hre

CONSTITUTION (AMENDMENT)
BILL*

({Amendment of Eighth Schedule)

#§ wrr e vy ary fdae w I
@ # wyafe & ¥ )
Mr. Deputy-Speaker: The question Is:

“That leave be granted to inlro-
duce a Bill further to amend the
Constitution of India.”

The motion was cdopted.

ot oy e wgw @ fdaos
UETE

1509 hrs.
RECOGNITION OF TRADE UNIONS
BILL*

oft oy formrd (i) : 8§ weoTw wat
§ fo wiwfodd ¥ wifor ded W
* sfeemgry ¥ wr wfeet Wi wt-

*Published in Gazette of India
26th May, 1967,

Extracrdinary, Part 11, section 3, dated
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wifaht ¥ sfefafa wiine dof & o
wrfige dhrerd ¥ wven & R
fdtrw W dw woh o sy & W
Mr. Deputy-Speaker: The question ls:

“That leave be granted to intro-
duce s Bill to encourage trade
unionism gmong the employees and
to provide for collective bargain-
ing between the employers and re-
presentative trade uniong of
employees.”

The motion wag adopted.

ot wg ot : & firdws S0 v
g

15.09} hrs.
STITUTION (AMENDMENT)
W Bm’

{Amendment of article 31)

W wy fwd (7)) e
wgraa, § weare wowr g i wror ¥
wfeart % ant dwveT wT% A fedas
» I wX Y qR wiafy & a0d

Mr. Deputy-Speaker: The question Is:

“That Jeave be granted to intro-
duce & Bill further to amend the
Constjtution of Indla.”

The motion was adopted.

@ wy fwd : & fodgw & aw
Fo g

hrs.
n&um'nmou (AMENDMENT)
BILL*

(Omiggion of grticle 162, etc.d

oft wee wre g (fieeelt W)
# s waw g fe wror & sfoem

Billg Iitroduced JYAISTHA 5, 1880 (SAKA)

Constitution 1240
(Amdt.) Bill

7 gora vt wT fegaw wor f

¥ R iy &fax

&.M-Sm:mm_ |™H
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India*™
The motion was cdopted.
Wt $we ww v % fedaw
LR o f

1510} hrs.

SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL*

(Amendment of sections 3, 4, 5, etc,)

ft g wrw o (Teet W)
Ioew wpew, § dfadt & geew
Wik TAgl § getew e frdas
R % 77 7 9 wwfe Ty §
Mr. Depaty-Speaker: The question is;

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowances of Mini.
terss Act, 1952."

The motion wos adopted.

ot fwe wiw wer ;& ag fasae

e g
15.11 hra.
NSTTTUTION (AMENDMENT)
BILL—Contd.

(Amendment of articles 15 and 16}

Mr. Deputy-Speaker: The House
will now take up further ponsiders-
tion of the following motion moved

*Published in Gazette of India
25th May, 1967,

Extraordinary, Part II, section 2, dated
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[Mr. Deputy Speaker]
by Shri Sezhiyan on the 7th April,
1967 —

“That the Bill further to amend
the Constitution wof Indis, be
taken into consideration.”

I do not find any hon. Member want-
ing to speak. So the hon. Minister
will reply to the debate.

The Minister of State in the Minl-
try of Home Affairs (Shri Vidya
Charan Shukla): Mr, Deputy-Spea-
ker, Sir, the spirit behind this Bill,
moved by ithe hon. Member, iz com-
mendable and we have no gquarrel
with the spirit and the gims that he
has in view, For the information of
the House I may say that the purpose
of this Bill is to amend clauses (1)
and (2) of article 15 and clause (2)
of article 16 of the Constitution for
introducing ‘language’ as one of the
grounds on which discrimination
should be constitutiomally prohibited.

Our main point in opposing this
Bill is that this prohibition to dis=
crimination already exists in our
Constitution. Article 16(1) and
16(2) do specifically deal with equa-
lity of oppourtunity in the matter of
employment under the State. The
Supreme Court has also helg that
these grounds are not exhaustive. In
fact, articles 15 and 16 form part of
the same constitutional code of gua-
rantee of equality contained in article
14 of the Constitution. It is also
clearly implicit in the general provi-
sions contained in article 14 that any
discrimination on grounds vf langu-
age would be repugnant to the spirit
ang letter of the Constitution. This
is our case as far as this Bill is con-
cerned.

The Commission of Lingustic Mino-
ritles has also been glving attention
io this matter.

MAY 26, 1967

(Amat) Bill 1243

As the hon. House knows, various
States have adopted their reglonal
languages for purposes of administrs-
tion in respective States, But here

Lingustic

Governmeniy have agreed that they
shall not insisy on the knowledge of
the lacal language as & precondition to
the recruitment of any services; that
is to say, anybody from uny part of the
country can go to any other part of
the country and compete in getting in-
to the services of any State, and as
far ag the law glands today there is
no prohibition to this. To safeguard
and see that the officer who gets into
a particular States service can deal
with the people in their own language,
provisions have been made by various
State Governments that during the
period of probation the officer concern-
ed would learn the local language and
by the time he is confirmed in service
he would have a workable knowledge
of the local language. But, us y said
earlier, knowledge of local language
has not been prescribeq as a necessary
precondition to recruitment of services
anywhere in our country. The same
thing holds good for the Government
of India also. Although the Constitu-
tion lays down that Hindi will be the
official language of India, still for any-
body who wants to enter into the ser-
vice of the Union Government it is
not obligatory for him to know or have
any knmowledge oy Hindl. After he
gets into the service he has o pass
One or two mml.mhm But what I

objects while introducing the Bill.

I hope, 8ir, with this clarification the
hon,

I
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guarsntees that are given, he would,
in his wisdom, withdraw this Bill.

Shri Seshiyan (Kumbakonam): Mr.
Deputy-Speaker, Sir, I am very thank-
ful to the hon. Membersg who have par-
ticipated in the discussion on my Bill
to amend the Constitution of India
seeking to amend articles 15 gnd 16. I
am also thankful to the hon. Minister
who said that he has no mind to oppose
the purpose for which this Bill has
been brought. The same opinion has
been expressed by many hon. Members
who took part in this discussion.
Therefore, the whole burden of the
argumenty in opposition to the consi-
deration of thig Bill rests on two paints,
namely, that it is redundant, and that
enough protection is being given for
the linguistic differences,

1 would anulyse one or twp points
raised by some hon, Members who
took part in the discussion so that it
will give a complete picture as to why
I insist on the Introduction and pas-
sing of this Bill ang why a place should
be given In the fundamental rights, in
articles 15 and 18, for Tanguage’ along
with other differences, Some hon.
Members who preceded the hon. Mini-
ster, the other day, said that

member that the Supreme Court held
that language glso forms part of the
prerogaflves given under articleg 15
and 18 of the Constitution, I have

Constitution JYAISTHA §, 1880 (SAKA)

(Amdt.) Bill 1244

Anolher hon. Member said that my
Bill geeks to protact a langusge. 1 do
not know whether he hag studied that
portion correctly. The fundamental
rights are correctly giving certain fun-
damental rights for the individuals.
Clauses 15 and 16 also deal with
certain rights for the citizens as Indi-
viduals, My endeavour to include
‘language’ in articles 15 and 16 is also
to give protection to individuals and
not any language. Probably he has
misread the whole thing., If his argu-
ment is agreed to, extending the same
logic the entire thing will become a
mockery ang it will mean that we are
giving protection to religion, castes
and all those things. That Is not the
intention or articles 15 and 16. They
seek to give protection to individuals,
On the basis of these things, there are
no differences and I want to include
‘language’. Therefore, that argument
dves not hold good,

The hon Minister just now referred
to certain assuranceg as well as the
clear intention of the Government in
the appointment of the Linguistic
Minorities Commission. I am not
doubting the bona fides of their inten-
tions. The assurances are well-meant,
But in a democracy, we should not
leave such fundamental things to the

sweet wil]l and pleaseure, to inten-
tions, pgood or bad, of the
individuals, however eminent they

may be. We have got so many
assurances on the question of language.
Whether the assurances are being
kept, or not is beside the point. If
mmtoﬁnmﬂo‘lw.lheywﬂl
go by the form of the statute and more
so by what the Constitution says.
‘That will be the fundamental thing,

One or two Members made mention
of ths Offical Languages Act gnd simi-
lar statites. But there is a worlq of
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very clear definition of the Fundamen-

tal Rights.

This 1s what he says:

“Fundamental rights are the
modern name for what have been
traditionally known as ‘natural
.rights’, As one author puts it,
they are moral righty which every
human being everywhere at all
.timeg ought to have simply be-
cause of the fact of contradistine-
tion with other beings, be it ra-
tional or moral. ‘They are the
rights which enabls a man to
chalk out his own life in the man-
ner he likes. Our Constitution,
in addition to the well known fun-
.damental rights, also included the
rights of the minorities, untouch-
ables ang other backward com-
munities in such rights”

So, this provision of language in the
‘Chapter on, Fundamental Rights will
gein & permanency. It becomes im-
mutable. You cannot tamper with
“that. ¥You can tamper with an or-
dinary law. An ordinary law can
easily be changed by a simple majo-
rity here. Bul you cannot easily tam.
per with the fundamental rights en-
ghrined in the Constitution.

My plea is that if you are accep-
ting these things, that there should
not be any discrimination placed on
the question of language, why are you
feeling shy of enshrining it in the
'Constitution itself. We have already
included so many things, that is, race,
religion, caste, sex and place of birth.
Language also comes under the cate-
£ory of ‘natural rights’ and, therefore,
that natural right should also be en-
shrined in the Constitution. India is
a multi-lingual country. In order to

MAY 28, 1867
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safeguarding the rights of the minori-
ties. You can ameng o many Acts
and give go many assurances. It is
not a Qquestion of that, Once you have
accepted the basic principle that there
be no discrimination on the part .
the Government to discriminate
een one citizen and gnother on

it

the ground of language, my plea would
be that that should rightly be inclu-
ded in the Fundamental Rights.

t
One may say as to why this was

tume, our whole attention was diverted
elsewhere. We were very jubiliant
with the newly-won [ndependence.
But after having the experience of
the past 17 years or so, the time has
come when we should tackle this
problem before anything happens, A
saner and a wiser Government is that
which tries to golve problem before
a crisis occurs, before to solve a

catastrophe occurs. They should
avoid all these things. What the Gov-
ernment should do is to anticipate
such crisis and catastrophe and solve
the problems in a more amiable and
peaceful way.

I suggest is that we ghould avold
any future crisis and catastrophe. In
spite of all the assurance for which we
have got full belief that they will be
enacted in the form of a statute, we
want that language should be inclu-
ded in the Fundamental Rights.
Language is something
which s handed down from one gene-
ration to another. Therefore, It equal-
ly deserves a place in the Chapter of
Fundemental Rights in the Constitu-
tion along with other things that have
been mentioned there,

With these words, T commend it to
the whole House for its approval.

Mr. Deputy Speaker: Thig balng a
Constitution Amendment Bill, tha vot.
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Ing has to be by a division. Let the
Lobbies be cleared. I shall now put
the question to the vote of the House,

The queéstion is:

“That the Bill further to smend
the Constitution of India, be taken
into consideration.™

The Lok Sabha divided:

Seme hon. Members: This is not
working.

Mr. Deputy-Speaker: There are some

complaints. Where it is not recorded, .

those bers may pl stand in
their seats.

There are nine Noes,

Shri A. 8. Baigal (Bilaspur): There
is something wrong with this. It has
not recorded,

Mr. Deputy-Speaker: I have counted
him . . .

It appears that there is some defect
in the mechanical devicee Now 1
would request the members to stand in
their seats and then I will count. (In-
terruptions) I will do physical count-
ing

Now ‘Ayes’ may please stand up,
- ofy vy Froed (FA7) : gw oo Ry
g 3, A AT WE AT R
Mr. Deputy-Speaker: L¢t me finish

the count, If there is anything
wrong .

ot aqfered : w9 77 R* 9z
AN oo L grEe AT eI i 1
AU @R AT orgz W W7 A
e
Mr. Deputy-Spesker: I am doing this
fust to check the figures,
gy fowd : wmr oW g wa
# ¥iT oz OTE WTECH W R W

o ?

Mr. Deguty-Speakes: T will listen to
¥s point of order. Let me count and
3B(AD) LAD-—10,

1248

‘check tHe figurey and then I will hear
him I will call him before declaring
the result. 1 want to check the figures,

ugfod: mhar Nfes 7
wifagar |

Mr. Deputy-Speaker: I wil]l call him
before announcing the yesult. After
checking the correctnesy of the figure,
I will cal] him. 1 will not announce
the result without giving my decision
on hig point of order, Let me count
and check the figures,

Now ‘Ayes’ may please stand up.
It is 53 (Interruptions)
¥ My result will be binding enly when

Now ‘Noes’ may please gtand up.
There are 71 Noes. (Interriptions) I
have not announced the result. I will
listen to his point of order, I would
suggest that slips be distributed...,

wft vy fowrg - ag o fercw @ )
Lad:

Mr. Deputy-Speaker: .. .. and then
after counting the slips, beforg the
announcement of the result, I will
listen to you.

The process of voting and counting
of =lipg must be complete,

oft sat o (FedT w27) .
JAT A RITET, Y ITE0 WK WIH
#i3T g7 Mfagd ok € .07
BT FY H1 ST FT 77R 0

Mr, Deputy-Speaker; I rust first
asccrtain  the ‘Ayes’ and ‘Noes'. What
1 suggest is that let the slips be
distributed and woting take place.
Afterwards, the slips will be counted...

Shri Piloo Mody (Godhra): What Is
the purpose of thist I don't under-
stand it. A point of grder is meant to



oft oy Foord : T sqwent w7 e
wits & & T ¥ T §, 7OF F aew

wg Member disagrees, we have to do it

Mr. Deputy-Bpeaker: Do you want 30, there willk bd division n the

voting in the Lobby? Lobby. When 1 say Division’, the
‘Ayes’ will go to the right side and

oo - @A TORTIWTT  the ‘Noew will go to  the left gide

femrew @ T wT wd and the wvotes will be recorded.
Now, Division.

Division No. 2] AYES (1548 hrs.
Amat, 8hri Shri C Nath Pai, Shri
mmﬂ: Jot Shri B, M Datel, Shr 3 H,

Shn Ram Kandappan, Shri S. Rajaram, Shr
Mmuu:. mﬁumu iam Charan, b
n.mn.'s-‘ﬂls. M. Khan, Shri Latatat Al Ramjl Ram, Shri
Basu, SBhri Jyotirmoy Kuchelar, Shri G. Rao, Shri V. Narssimha
Behera, Shri Baidher Kundu, Shri S. Sait, Shri
Bhadoria, £hri Arjun shri K Sulaiman

Limaye, Madhu Sambandhan, Shri 8. K
lﬁ-ﬂ:&nbu.ﬁarl Madhukar, Shri K, M. Saminsthan. She
Chandra Shekhar Singh, Mangalathumadom. Shri Sen, Shri Deven

Ehri m Sezhiyan, Sh
Brirenb a5 ¥ SmimindtrmTH
Dhi Shri Mody, Shri Plioo Somasundaram, t
Esthose, Shri P. P. Mulis, Shri N s D.

Fernandes, Shri_ George mimm. Gz‘mlc. &na‘:-ﬂr;n Shri A.

) - Nair- Shfi Vasudevan  Umanath, Shri

NOES
Azad, Bhri Bhagwat Jha tham, Shri B, Pramanik, Shel J, N.
Barua, Shri Bedabrata ‘K{:,,.:._ Shri su‘.ru’é I;:dwl.mshﬂmu B.
Chada s Cohrimey  Prishas Shri B 8, R Gt
Jm Msndal, Shri Yamuna Ram Kishan, Bhr
8hri Krishna Prasad Ram Shbhag Singh, Dr.

Kumer . Masuriya St ﬂnu.ﬂ:ih_'.'ln

Shri N. T. mum‘.t- Shrimati Mbr.ﬂlv
Deas, g C Agam Guru mx.andorn

N Shri Naghnoo” Shrt M N0 M :

Siri Q. C. Nebote dnel Ameit shri A,
D. Pandey, Bhri K N.
pmaliant!  Pandey, Shri Vishwa nr
ugu.m Parmar, Shrl Bbaljl. mm %
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Shri Ram Bhukla, Shri Vidya Solanki, Shri S. M

Mr, Depuiy-Speaker: The result of The President has not recommended
the Division is: Ayes: 51, Noes: 70. the consideration of the Bill under
a majo- Article 117(3) of the Constitution.
the of the Shri Madhu Limaye has given a notice
Houge and by a majority of not less to move for circulation of the Bill
pre- for eliciting opinion thereon. He may

sent and voting. Therefore the motion DoOw Move thai motion.

is lost. N
o wy foeid (X

) : wemw

The motion way negatived. g, @ & Wt § ¥ wow fanft

Mr. Nath Pai. sonT g g | Wiy Efra o a0

117 % e, foww Put figedr

1558} hrs. :' mﬁ:qw& off ¥ xaraw ¥

REPRESENTATION OF THE PEOPLE | T o0 & { T¢ HTTr wawre
(AMENDMENT)*® BILL [ 4

(Amendment of Sections 14 and 13) ~A Bill which, if enacted and

Shri Nath Pal (Rajapur): 1 beg 0 - siture gyl
move for leave to introduce g Bill fur. solid of Indi e
ther to ameng the Representstion of Fond b shall
the People Act, 1951 be passed by either House of

P ' : Parliament unless the President

Mr, Doputy-Speaker: The question has recommended to that House
4 the i

“That leave be granted to intro- X T &% wawa § fe o foiew
m::in of m:ompu;:: %) qifey fwar amg, oo e aTg—
981" qY ARITY qg WO AT Y FT gwar

The motion was adopted. E ax ov fr ey ot ¥ ww TT
Bhri Nath Pal: 1 introduce the Bil. T0WIC ¥ % wafe aff & ¢
16 hrs.
w A wew & cer st
TS - Ty firdaw Tt frwre fem am—ag

commgd‘amnmn w o § | A fe wm W afar

feat a1 W aTO ¥ wepETC  arr
(Amendment of Articles 37, 45, etc.) g fr wfcr vt w1 werw & wi
Mr. Deputy-Speaker: Now we take vy g, Merqge wer & wfey
W the Comstitution (Amendment) oo ot yory mft Tw g1 f | WX
oic) by Shri Madhu Limsye. 0 v ¥ Wt wdwrre e Y St

*Published in Gasette of India Extreordinary, Part 11, scction 2, dated 26-5-67.
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[‘ﬁw ] of the Bill it be
t
19T RS TR T TR Braigent ot Indla may change his
'qm,mq}ﬁthiﬂ mﬁm mind it may be that the President of
'w ' India before actua] voting takes place
on the Bill may change his mind It
iy quite possible. Why should we as-
Mr. Deputy-Speaker: On this point, msame that the President's mind s
rulings have been given in the past closed and it can never be changed?
from the Chair by my
that consideration alsg which involves I do concede that after all the Pre-
acceptance of the principle, is part gident in all these questjons om
of a process which uitimately lead®s the gdvice of the Council of Ministers,
b‘hepl}’*p of the Bill So that is Byt why should Government also be
not permissible. Irh_eninumuedin so wooden? After hearing this, after
moving for circulation.... going through this debate, it may be
that the Council of Minislery might

ot wa foord : wg o T v
# oy vk v g § e o foln
%) FewT ATy, Witw gy d@fqamr Y
wagraely & s arar §

Shry Randhly Singh (Rohtak): Sanc-
tion must precede consideration, That
is mandatory.

Shri Sexhiyan (Kumbakonam); Arli-
cle 117(3) is very clear:

“A Bill which, if enacted and
brough: into operation, would in-
volve cxpenditure from the Con-
solidatrd Fund of India shall not
be possed by either House of
Parliament unless the President
hag re;ommendeq to that House
the consideration of the Bill™.

So the 3!l cannot be passed and
brought into operalion if the Presi-
dent's recommendation §s not there.
But that does not bar its considera-
tion. Supposc it is pasicd The Presi-
dent may not give his consent. That
is a different siage apart from consi-
deration, So we can consider the Bill

Shri p. Ramamurt] (Maduraj): The
question is that if the Bill is passed
before the President of Indla gives A,
consent, then It will become invalid.
But between the consideration of the
Bilj by the House and the actual pas-

their mind? Why should they
to advertisc themsclves as peo-
are jmpervious to any kind
g or reavonable arguments

]

éé

gﬂ.
E.

So let the debate go on. In the
meanwhi'e, before actually the ques-

House, jt may be thai at that time
you will not allow this Bill to be
passcd. But the Constitution is very
clear on the point. 11 docs not say
that the Bill ghall not be considered
It only says that it shall nol he pussed
into an Act. Thal is very clear.

“a gill which, if cnacted and
brought into operation, would
Involve expenditure from  the
Conin'idited Funl of India shall
not be pas.ed by either Houge of
Parliament un'2wg the President
has recommenilzy o thay House
the eonsider ‘tion of the BUl".

There in a difference between the
paasing of 2 Till ani] its consideration
tha House Therelore, therp i3 no
constitutional bar whatsoever for the
corgideration of the Bill by the House.

I would only appeal to Government
not i advertiss their woodenheaded-
Bapy &nd show that they are absolute-
ly impervious to any kind of wrM-
ment which we adduce here. Let them
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hear the argumenis made and let
them make up their mand ana advise
the President accordingly before it is

actually put to vote,

{miui:m (weark-afier) -
JavETe REA, AW ol qF 9T, A 7y
fomy ot & Fork & wfra & wrarT
oy "W aw dwwch § 1wl
wy femusli & o owqfx W F
I 117, §CWETH 3 WIUE AqTHA
qF T gark § forwdt oy fowr &
fop—

“A Bill which, if enscted and
brought into operation, would in-
volve expendilure {rom the Con-
solidatedq Fund of India shall not
be passed by either House of

Parliament unl.sy the Premlem.
hag recommended to that House,.

IITEW WA, @ AT W W
oo wwar arq | 9o faw e oY
Qo g e o famr sifaex
e arr e ¥ W€ 7 e wd
& woerT WY ar fedt W o IR R
oY IqTHW WERW, & W 117,
-4y 1 %Y FCE WIET S W
wg f fawk frw v wor
¥ wt i 5o uf feelt ot §—

“A Bill or amendment making
provision for any of the matters
apecified in sub-clausey (a) to (f)
of clausge (1) of article 110 shall
not be introduced or moved ex-
cept on the recommendation of
the President . . ™.

V¥ JUTHE G, W 110 @
aqr O% ¥ aes ¥, agt ot wefe-
few g uwrw gfear & o amh
§— ot it Oy TEd s Y it
gt ¢ 1 o fad wy formd W o faew
§ wy wwilfirifer ww & 28 ¥ wd
& gy wfY e {1 W W 117

Constitution JYAISTHA 5, 1889 (SAKA)
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¥ ga-a0Ty 1 WX 3 ¥ g 3G A
e a1 6 faw g
A ¥ v i 3 aw s
Brxg % wre amerT & fF 110 % Q
Tasc gEas AT A Me ¥ waw
wuﬁgfww'ﬁﬁ g G AT ¥

wv # v = B—are wg fee
Yw e vk e et o
T8 ot - gea F F qwd oo
W NEAi § B vy faad ot o feer
qu §G ¥ @ S afgd sk
wrr g i @ o e ww
gfewr w1 99 §  IFwr @ -
e T W) e e o

ot qWe Qe Wl (T7T) : TTTRIW
i Twgfe A @9 AW

o it &8 aw W At v gy
§, ¥fer 3w ¥ o T o aw
& e e g E g @ A
e ¥t fedid il & Ay
wré ¢+ 37 ¥ fawmfol ¥ @@ ov
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# it fawrfow goit ot 30 o o™
# wwi @7 TEY x| fag o v
- g & 5 g W= g ot da
wmar & fs tw faw € @ aft v
wifgy, Afisr agy qufexr § e g0
fedl & wre o 39 9@ F@ & g
&are ®Y W

gt ¢ W foew § qmw”
W' w1 Yetad 64 g § ot fay
ax e &1 97 5@ ¥ oz wieh
Rk @ oo P d o AT W
we figw ok &%z Ofan a1 &
g 7o & e o2 dfen & am faw
wY ofers adifras srm wox & fag
iy fear ) zafan (929 « fas
& are g W s o ol g
% ¥rw & quwan 4 fs @ W WO
o e ad B

o dwr am g (feit W)
IR W W AT & arfraw
117 %1 2wy a2, @ 39 § oF faw
& W fm fge aag T
fige Tg & Fe 7 Fevetega v &,
&0 fgem 3 & 14 A4 af FAav AN
gedmu g i s s ame
Bm R ow fw S @
g ot 7a & o 2w shavtm
¥t & oty Al 2a aw A St R
w4 g fary wgrags @ we § M0y
whey i @ @ wem §, e
wifeew 117(3) Seqmowwr b o )-

MAY 38 1987
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wit ot fedlt 2w o ewfy @
v few & wrw §rk o€ qrow ),
aft 3w faw & o g # owgfe f
ot & 1 W wm AT aees 3w
¥ wfestm = wrafe wT §, A fae
W ® g a7 o arafey woAY
wifgg 41 | 77 YA 9 gmfy
aft gf, ar sxfirctwr v o apfe
TR AT @, AW ooy W
g %t = qv W, 49 17 91 W
g oawAT 2

AT AT, d1 wg fewd
wifews a7 W7 45 § EMYT w0X
efrag famim fam 2 1 wfeww
37 ¥ &g oqar §o—

Mr. Depuly-Speaker: You nced not
go into the amandment that he pro-
poses, The only point 13 whother at
this consideration slage we require
the President’s recommendation.

oft yue =T qey - #EowE Oy
e wfees a7 g am ¢

“The provisions conlinued in
this Part shall not be enforceable
by any enurt, but the principles
therein lajq down are neverthe-
less fundamental in the govern-
ance of the country and it ghall be
the duty of the State to apply
these principles in making laws."”

aifz6% 45 & 77z A & forwn g
? f sver 91 oz wd b B oo oA
¥ WAL WK AT ATH AF £ AT
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off A ww = . TW W A
¥ am ot dfmer & w@ wifeww g
o aff faa wr & o 3w ¥ fag
wg fawt 3w fiemr amr &, oY F wwr
t fe xv & wafeatww & aw mgufa
ot qeFTT ® st ¥ gy A g
fie A1 ¥17 W w1 W AW F 9T
T w7 wfgy, ag av & W@ e
1T F7 ¥ w7 I &1 ww femr A
aifgw 1 §7 w6 ¥ P aeefa wEY
g ¥ g9 ¥ v A § garwg
T E

Mr, Depuly-Speaker; There s
nothing now. You are losing your
own time.

Shri 8. M, Banerjee (Kanpur):
Only two minutes.

Mr, Deputy-Spraker: Nol:ody

finishes in two minutes.

Shri §. M. Banerjee: [ realise vour
difficulty and the difficully of the
House also, but fortunately or wun-
fortunately, fortunatcly rather, this
Bill was introduced. At that time I
was present here, There was po ob-
jection raised by anybody. Cerlainly.
asx is the habit of this Government,
they woke up ang they found that
this was a Money Bill, and then they
put their legal heads together, and
thought they would not recommend
it for the President’s recommendation.
Thig requires the recommendation of
the President. The fear of the Trea-
sury Benches may be that once this
Rill is allowed to be disrussed. either
the first part or the second part, it
may be passed. 1 wish to move with
your permission 8 motion for circulat-
ing the Bill for eliciting public opinion.

Mr, Deputy-Speaker: He has al-
ready moved, I gave you permission
only to speak on the poimt of order.

Shri 8. M. Bamarjes: | suggest that
if there is a motlon for circulation. it

cannot be stopped.

(Amdt.) Bil 1260
Bbry Nambiar (Tiruchirapalli): My
submission is that singe the Bill was
allowed to be introduced and no ob-
jection wag raised it mugt be allowed.
1t it cannot be pamed, that js at the
final stage, but let the Bill be dis-
cussed.

Shri Randhir Singh; Rule 75 of the
Rules of Procedure and Conduct of
Business says:

“On the day on which any mo-
tion referred to in rule 74 is made,
or on any subsequent day to which
the discussion thereof js postpon-
ed, the principle of the Bill and
its provisions may be discussed
Eenerally .. .",

So, the discretion rests entirely with
you The word is “may” and not
“shall”, It means it is discretionary
angd noy mandatory.

The second point js whether consi-
deration, di i and passing are
One transaction or different transac-
tions. The time of this hon House
is very precious: If you allow my
hon. friend to move the Bill and the
House to discuss it—the principle of
the Bill can be discussed mnow, the
Provision is very clear on that point.
That too is discretionary power with
you. If you exercisc your discretion
in its favour and if after these stages
are gone through, the hon, President
is not pleased 10 sanctian it, then the
valuable time of this House—though
it i* the time for private Members'
bills and Resolutions—would be wast-
ed. If they want that the time should
be wasted, they should be allowed.
If they want to send it to the Select
Committee or elicit publie opinion, it
can be taken up together. My sub-
mission is that it may be sent to the
Select Committee for consideration
later on and in the meantime, if they
want tp pursue it. it should be pursu-
ed. The sanction of the President is
something mandatory.
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femn wwemr ® wow st (sh
MW WY WTWTX) : I9ra WREd,

wn §, ™ 97 " e e @

foT 7 Ae & T gEy aww ¥ W
qUaT § T W ST T Ewr A o
aifcr £ ¥ ax gy el sgafa
W oy ard ow §aw @ fee
w ¥ 3=t fawre v ol @
i g i‘f‘wmm.irftmt
®weim ag ¥ wem wAw § oo
i wme ww ox frwr S el
Te 1 wwar By qemU
o wer ¥ ot § vy 2z § e Pt o
frdaw %) weT # omk v o § o
son i aftrscim of § 3w
qe  fawre, sww  arew, fifte anew,
gt arwr, wmw & ¥ wen,
g aw g Wi e agefe
& vty wrar s swifey s
e w9 & oy ey & fis ooy won
s g s fwrrwenoem § A
w ¥ ngwe oy & fs o sma it W
¥ frdgr Wy wld a fad
wA & g ghi o ofer wft
) wfg A phor o &
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WA NPT L wgm g 1 gl
farl ¥ s fF vioww  adw
gt wmd agi Edesd fear o W
wd A ¢ fooxw e i oo €
fe g7 fedt o fadaw w $F oA
Ry 9T R aff w1 w
e T W woAr fky @3 WY g
Lz

Ms. Deputy-Speaker: Ag the hon

Minister, Mr, Azad has pointed out,
it is the general practice here that the
introduction stage is &8 merc formality
it is not generally obstructeq mt
stage. But from consideration to
passing of a Bil] there are vari-
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by Mr. Mavalankar who was the 1625 hrs,
Bpeaker then:

“I do still consider it open to
the President ¢o recommend to
the House the consideration of the
Bill, He has not recommended
it...Then it will be futile to go
on with it until passing. It cannot
be pessed. There i no good em-
barking upon an enterprise which
wil] end in nothing.”

I think this is very cogent reasoning
and we have accepted it jn the past
I do not want to deviate from this

precedent. Only your motion for cir-
culation is permissible.

o wy famd : wom WP,
frasaTr @ RE!l w9wi
foer Fokr 1 Sgoar 0 T ¥ @
gfary & fers 3 fer W
| W & e g W | awr =
WO TWAT f 1 AT ug wew §
fs wvw my ey & fag gt fd-
% &t afcwrfery fear arg o

W A fiedw & W g & wvR
W WA IR R #
iy § s wgm g 0 17 W
e AN dfewrr wr 99 W 26 T
1950 dwy femrwmart g sfaum
& fgem III & o % gfrdt
ufiwrdt ot wwi § ehesw ofeed @
uy friwer § fe &% e a2 ff a0
tegmng:

“The right to move the Supreme
Court by appropriste proceedings
for the enforcemmnt of the rights
conferred by this pait is guar-
anteed.*

[# o feo feot: dioetir 7]

At @t feedy 6 ol wfewe 2w
fowrr § 57 @ wwet v & fam
®1 Wt amfew 1qtew SO ¥ O
AT AEAT &, T AT & A WY
A oA § WK TW O uwWe waEr
wra 2 T 5 gl Afadr
%IV feser & 1 vw fyedr % ot o
fegmt Y w=i §, 7 fowr fowry
i o Fraer & 1 dfew
qfTanst wfirerd % vk o fgrat
# ag ot § 5 st aPrardt wiverd
9T gEnT ¥ ¥ wfiw W www v
sy § fdwe foger afe &
W %3 ¥ A G woeTe W o
WA TT o F @ fs T Wy
Tt foar w1 afer gfaem

ntiivormd o sy
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[Shri Madhu Limaye)

&1 Wt yrefies e & art # Frds
fogra §vp v e §

“The State shal] endeavour
pravide, within a period of
years from the commencemnent
this Constitution, for free
compulsory education for all
children uniil they complete the
age of fourtcen years.”

fordww forgemr o1 oy o fs wfar &
oW i W § 9w W AT § 92T
Mrmit%tﬁi‘m wrwfare
foer wfrand oix qwr W @
9wy wTY way sy & we o) grETY
o fagrs &t aug & At A §
Wwar @1 o ) fewrr g
forgra w1 i e i Rwc 1] e
A YT WA, A1 WRE et wTeT
A g o 1 fegra ot wew Tf
1 arat |

2fs

B

v g% ¥ AW 0w ¥ W wv
TWETT TR AN p—FAAA A,
N e sy 79
vyt & yrafaw fwer € g
t 7  wrr 1 g gen e s
& aua © Fury # A wfew
wofy ofr, T &t off AT O Ry 7
U YeTT Tay 97 )7 7 ¥ A
e g v fodgy W T e—
T 1uio-11 W b—famw @
TR o wvT wwz %1 o i dm
et AT # T4 ¥T ¥ STAT ATETT
& v | infer wra g w1 wfr
¢t fe fooy Fawm ot Mlarm gy oy
¥ 0w vy 5o T17 R wEAIW
o< fem Tar, T qx R o oy faw
wnwwt: ™ ek o
Sl afer g wi ST Y oy
& o & wowen g—wi it forg ofr e
gosrek fagoity
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ot WwT Wi g T QT .
gt | wEAAT weer & faw g
W ey & feewwr @ o d 1 g
ot &t wrT Ig ST FETET AT AT &
fis 3% wwac ot ez v w1 W
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et ey & wf o ag iy o
t s xg @ v sorr o | fer
™ot s fex oW
W2 & sz # w0 ffwkz v W
fafrex iz =@ &+ a 3w
t fs fowr wamm ¥ ot &
OF gt gpr 9T § , &fwsT 09 wT gaEa
Tt & s e w1 szt 2tz fear
T oir N §F 947 7T FAT AW, IN
wywa A frar a1 W wwear ¥
AT agt 9T 45 W e wrawr
O frerdl # S o et
oz gt 2, W w1 W wwer &
ax agr o me wfr ferr v o
famey i dz ssmp-—dit @ W
e T AR & w7 S OEYT | WU 53
fafrert g1 & ez oY, mowr & oy Ty
TTT qrT TFX & Ave ot Wi efrwe &
72 ¥ wx ot % o dfoe tu W
fafaert qnr wf dsm oy =y
1 Yg aag et o s I
foat oy §, ot fer a9 pAT
1 wrf sroRr AR B 9T arg e,
Mawys wr w7 Ay By oW
TGy s AT T et
e At & e epn
g fe qu ¥sai ot wmw o sufar ot
waTy §--qg w9w W gl iy
S g A B wrT qEh
T & st v O Aot o wate
T wredii ¥ ufieerd! oY wag e
rgd B, #r 7 ) oft 0 xw vy oY
wi yon iy e ol ot ¥
warw Nz wfgg ) 8§ e



1267 Constitution JYAISTHA 8, 1808 (SAKA) {Amdt.) Bill 1268

wo fs aw aw dfide 3w w1 Nk
fafrzc agt xff v &, ow o WO
ot wrdanfy Al werft wfegn

wwefe wiew ;. wwT mE oft
fafrex graw & mfee o, &t s
wwr AwdY & )

ot warwrw v ;g & ww X
% s A wr &) §, Afer efst
A & oY arw Wi Y }, W W
39 ¥ fadrg 7 wrar n#, A1 ag ww
&1 adft ¥

Shril Ranga (Srikakulam): Mr. Chaur-
man, it js quile a legitimate abjection
that my hon. friend has raiscd. Shri
Bhugwat Jbha Azad himsclf was a
parly to this kind of plea that we put
forward in the years past when he
was gn this gide of the House. We
do not wish to hold up the work »f
the House jumt now. but 1 would like
You to make it clear to the Treasury
Benches thal this sorl of thing cannot
be countenanced,

Mr. Chalrman: It is not very es-
scntial that they should always keep
sitting. Bup I shall ;5 my own way
oonvey your feelings 1o the Govern-
ment.

ot wrrww w1 s - oY Tar

w frag qx foewrr srhew ary
ey ¥ fog kg &7 e arg
¥ waww ¥ ap wm oIm
2 me Wk fafim( ofen A
w fe agt st felt Wt
fufirzy wr aofeey are £

= & fs fedlt #fadz v & s
=T %7 gpt feqm AT aAEs
21 a wivm fufy R 3wl
oy el Wi gw Pt @
ot g Wigw g 4, @ Tt ax
difcawdi #aE, f& gy fody
AT ARY AART AT §

=t gwAm TE TR Ay
¥ v w2 e aw wraw o Sifeey
Wt W T 3T qw om af fe
az W41 ¥TAE mad, Afew
FAT 9 A T A ¥R
TA A1 a7 ;O FT T
e rar fagr gnmo WY
A% fwgt 91 8, M aFg WA
gqiEa et A 3w 4T AR

o~ d

» 4% 3

Wt We We wadl : wRATY HaAY,
=Y WhiER W1 WiaTz, A W WRy
1 owvx w7 afaard g8 ww
T w1 o33 R TR AR A
<ifim s foslt et faforeft @ #faie
fifqrzy 7 fefrer oz Mo
ueTHE 7

&t ¥wAw T wwrafa
nfiza, W9 FMA g7 WEA €AF

e % v & fo ani-
farart s wegr Ay Af
fom mr X
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“Tt shall be the duty of the
State to ensure to every citizen a
minimum standard of nutrition
and, in particular, to prevent
untimely deaths resulting from
mal-nutrition, under-n
or starvation.™
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Mr. Chairman: Motion moved:

“That the Bill further to amend
the Constitution of India be eclreu-
lated for the purpose of eliciting
opinion, thereon by the 3Jlst
August, 1967."

oft we wie wrelt : gwrefy wiey,
* W qor frw oy frey W ok
e § s g Qur fedas
oy e ¥ oy vwr S &
wawen § fr wrw gg sfoeafy @ 2w
% wr vt € Fr dham B oo g vl
Lovksfr e vy ¥wii el
ooy & wrely ww orw— W W o

oY wok Wy Tw %C g IT %) oW
s e o
aft T @ Rifew
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aff € 1+ wrer g it wrer RreR 17
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o wy 14 Sw aw & qwi
o oy fowr W ¥ s Y
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TR wiag s tfs o
W 26 Wwl, 1968 Awr Faarara
26 W gak fad o ofim faww
& fow fer sfrerr ) or WY qre
&7 a1 oY% ue W ¥ Awew W
qam fewr &1 ) @0 aa T Wy
ot

It shall be the duty of the
State to ensure to every ritizen
s Mminimum standard of nutrition
ang in particular to prevent untl-
mmely deaths resulting from malnu-
trition, under-nourishment or
starvation.”,

warefly agiew, wig 3 9 weeTe
Qo T A T §, N eoee
W &) W ¥ R W ww we e
tw i 3 figgem § gt @t qw
Tt A w, gl W T
) weywi o Awh & T & e
amaT f, W I 2w # § vy wen
f s wra s wiwew & Wroy
w frogre ot friwn w3t &
@y w W A1 s | g
o s Am ey afs g oaw
Of &, W wawr 2w, afer e
e sis@r I fe m g o afr
R, QW AR Tm—ay g @ wk
gt aw & 1 wfn f wawar
§ s arx gav? far @@ 7 § 1«
My ®T wt @ TEr A WY
g @ Wy Fawd 3 fer o ot
t fx a0 w1 g 7 w37 5 gf oo
W ¥ A7, e o Iug T ErETEw
wm e g &, @@ 1 A% fAn
wy wg o fs 0 A fenfae forgy,
@t 2er A g
dwiem ¥ afey witww W qo w7
At WPl T o womm
o wex & frier wem, gt
fET W Wi oW idwr ¢, § s
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ifFtved wdrwnie §, it
&, sere e ¥ g firaige Aefigw
O, 7w ¥ fr—i wilr W
varwr, P i i g ary §, w1 §—
WERI W AT g o gt § oot
uta Gat sfowfy & fe gt vt
odt vz we wim ¥ fod omdt §,
wrr wtrx & frd amft € ot g
et & G g s % FwwY ay @ fawy
e & fiad uwd Tl WY oY dw
L

ww far % Crdwer won wgar
f v w et am ifadl, ame ey
w0 9T ey ar o e dug A
ogefy 0t fedfl dvitvw e ©
I w fotwe v T, o1 off g

qrarx, 7 fafrex

Shri S. Kandu (Balasore): When
this Bill is under discussion, | would
wish that my hon [riends opposite
inclading Minist-rs are In complete
atiention o the discussion becausg I
feel that we are discussing = very
important and vital thing today In
the form of this Bill,
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people. It has been agitated on the
floor of this House that a few

basic and minimum things should be
guaranteed to the people, which have
been denied to them by the Congress
Government for years together. When
these Directive Principles were incor-
porated in the Constitution, it was the
wish of the people of India that they
would become law as soon as possible
so that they coulq be enforced. But,
for the last twenty years we have
been seeing that the Congress Gov-
ernment has seen to it day in and
day out that the most essential Direc-
tive Principle; are not made into law
which could be taken cognizance of
by the courts. |

The basic and fundamental needs
of the people, the hopes anq aspira-
tions of the people of this country
have flowered through these Directive
Principles. It is a great erisis through
which we are passing and through
which the entire country is passing.
It is g crisis of faith; it is a crisis of
profession and practice. As a poet
has said, today, between theory and
practice falls a shadow and this
shadow has been so enlarged by this
Congress Government that the entire
nation is kept in a pool of darkness.

So, it is not just for the sake of
bringing forward a Bill that my hon.

frienq Shri Madhu Limaye has
brought this forward. It is a very
important Bill because an attempt

has been made to give legal sanction
to certain Directive Principles. I
would have been very happy if a Bill
had been brought forward seeking to
give legal sanction to all the Directive
Principles in the Constitution. Any-
way, Shri Madhu Limaye has brought
forward this Bill to give legal sanction
only to a few of the Directive Princi-
ples and that is welcome because those
provisions are the most vital and
any Government swearing on,  the
minimum welfare of the people of this
country must accept it,

1889 (SAKA) (Amdt.) Bill 1280

17 hrs.

My hon. friend also seeks to provide
that primary education for children
should be made free and compulsory.
If we believe in democracy, if we
want that in a democracy the people
must know what they want to desire
and what they want to have, then
the first ang foremost consideration
is to educate them. If we want to
have a democracy of about 2 per cent
of the people only at the top and then
come to this House and say that we
have the largest democracy in the
world, that will amount to a mockery;
we may please ourselves ipn that way,
but we cannot satisfy thereby the
thirst of the entire nation to know
what they should desire; the compul-
sion of democracy demands that we
must provide them education. The
statistics of Government says that
20 per cent of the people living in
the villages only are educated. Even
after 20 years of Independence, this

- is the horrible picture that we are

seeing. I am sure that my hon,. friend
Shri Bhagwat Jha Azad who has been
a valueq Member of this House and
who is now the Minister of State for
Education would agree that this is
definitely a horrible picture and this
is such a depressing picture that the
entire fabric and the foundation of
democracy wil] fall, unless we make a
firm resolve and we muster all our
resounces and strength to see that we
provide compulsory and basic edu-
cation to children up to the age of
fourteen. This is the objective with
which the Bill has been inspired.

I do not know ,why so much of
clamour was made and some sort of
legalistic approach was developed and
it was said that this Bill could not be
taken up for consideration here. Any-
how, I would not dilate on that point
because g ruling has ’been given
already on that matter. But I would
like to reinforce it by saying that
nothing can be shut away from consi-
deration by this House. It ig the
minimum natural justice and it is the
minimum privilege of this House that
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[Shri S. Kundu]

so far ag Parliament Members are
concerned, nothing ecan be shut away
from consideration by them, That 1s
a very important privilege. Therefore,
I do not know why there was so much
emphasis that this Bill should not be
taken into consideration, Probably
the Congress Government feels that
once these things are discussed, once
these guestions relating to illiteraey,
hunger, poverty ete, are discused here
in the House and get publicity in the
press, perhaps all that they are cham-
pioning in the name of democratic
socialism or the building up of a very
big democratic empire, I should say,
which will be one of the largest
democratic empires in the world, and
all their big ideas might topple
down,

I personally feel that nothing should
be shut away from this House for
discussion. This House should have
the right to discuss whatever is
worth discussing. No law, no enact-
ments and no rules framed under the
constitution can withhold that power.
The Rules of Procedure which have
been talked of here are framed under
the law, and I would submit that the
rules frameg under the Constitution
cannot take away the power given by
the Constitution, Article 118 of the
Constitution is most supreme and it

clearly provides that these mmatters
could be considered.

Then, it has been suggested in the
Bill that proper nutrition should be
provided. In the Directive Principle,
the picture of a good society, a civi-
lised society and an orderly society
has been painted. This good, civilised
and orderly society depends basically
on three maip things namely educa-
tion, food and better health, and
houses for the citizens, If we do not
give these basic things to the citizens,
how can we aspire to say that we are
running one of the biggest democra-
cies in the world?

‘: It has already been pointed out how
people are dying iIn thousands and

MAY 26, 1967
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thousands without, food, throughout
India. In Kalahandi district in Orissa,
I do not know whether the hon. Minis-
ter of State for Education knows this,
hundreds of people have died of star-
vation. Orissa is g so-called surplus
State, and we have sent about 75,000
tonnes of paddy to different States
from our State. And even there this
is the position. After twenty years of
Independence, we find that people are
dying just like rats on the streets.
Let us forget for a moment about
giving proper nutrition. I think that
it is time that the Ministers, instead of
drawing a fat salary and driving in
beautiful limousine cars ang nodding
their heads here sometimeg in a pecu-
liar fashion and showing antipathy
towards whatever is being spoken
from these Benches, found out some
way to check this kind of thing. They
should show somg determination, some
light, some purpose, some drive and
effect some break-through holding
some light in this encircling gloom
of darkness.

st T fgg : avmfa @grEs,
N vET fae #7 I §F qEAE A
wy fowdr & w fan 2, & <@ Y s@ian
F@E | g I oow fem
FeaTw, TOF AR fagrma qewier 3w
2 13 IR, Faw Argar
garfae ot &Y &), o 99 #3, 59
Iy w9 & o wEw &1 ag
afrdt &7 2 f&  afrardr a=fam
farelt 2 Q& &1, T &Y, T A,
g3 &, 2T A€ &, A F¥, 32 QL
grr wifgd 1S gEma W A1 @
G FT GFAY, I I AW E, W IT
Q@ FAT =fedr

afer FaTAT @lga ¥ EwWIR
ATSAAT T qR F=a 9 & 3520
a7y &, qwwa & fr Sudy dfaw 9T 957
ater A1 AN WeaTH & gEA 2 SAFM
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et § TOR W Ty A |

gt wOn gFeaeit B W R §, derd
wredf ¥ dur §, O fearit wixdt
W dwr 1 & gUCETY HT
Mer e grrER e &
ey wrert sy Y W gl § wdffis
ox oR ¥ oy T avor O
s qw mivy ¥ 3w agh W Wt
e @ v et § W W
Y ot few & g W oW
ot el & 1 % ot qaTa wwer 8,
Tt uTr W e § 1 T few
wEAT AT Ty §, qe@SHA A W
X 7T & wirfr & g 7 fad N ged
F § W ey W ¥ wfew wit
T F 2wX W fadd | o oroR wrw
¥ T whrr § o felt W faradlt
faw amft § ar anit QR firer e
% o T ¥ D ww wuAT B Qe
2

aunfe wgwa - few 0T ¥m
sfgr 1

ot vonfie Fry : Faer ¥ o vy
& ar wff o § 1 wler 1R ok X
Afyw & ava v &, v o & gwr
fsst@i ) wi@ed waw
o omit &+ qF Wil ¥ faey &
g Twt & fg 183 T g
WeT 2597 JoTREWAagdsny.
5T ¥ qy Wtwy w WL TRy W
£, wTTrsT ¥ 97 oY w9 W kel
# prk &Y e wT § W gt g Ofmr
s ¥t ¥ TR ¢ A Qe
wwr ¢ Fog v & qomar § e Ko g2
o ot gefrer ¥ feaTr wow
wAg fedon aodi W1 A Rwow
W ) ay wefil @ ey
wrez uft feoedy Rt Frer STt T )
w wodr fegwt 70 wRww ot
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fawer 8, at stwx gfewr oic dw wifewt wx & amft §, 7w 0w o
wRvrkwsror g d wp d Iw F f efint o o arfr € o
awer wdwr wie 3 arfemrrr wr atx ok & ard # wpr o gur § Sy
o 1 AT ST 0 wT 6 W uww wgt e f 1 wivd)-
o ¥ gt wvw 9&W oY feg oy Zqw vz faw ww e st WY
Ty ag AeT wagm A gt R o T ov it & W AF Ay ST WIS
sifey vz ww gt W §, ) aff wx ae | wiedqwa ¥
AANTR AT AN Q1 g wa A awdEl e ¥ ar wvpy o ey X
fow T & 1 g forwt wfcd 1 Wi o ol O w W gedd
s & § fer uw ey wrEE
1014 hre. s §, o g wv wowr wifigd
(M=, DeruTY-Seaxer in the Chair] :“m*:iﬁ':ﬂ‘:ﬁ'
aeftwr WY @ W apt W o oo W 1w e w;
§ & awii Wy ;e A faw o) PR — % fre
Sbeuiiaitd SRS L S L LR
y "fif:*:" oW g A W w7 gu Ay dv T 2,
::l:; u’k“!‘ltrm mrS;ﬂ g feolt & wr ux ok 5. ohw oy
s ; INE G s 4, 4y div 4%
:‘h“f:':‘"" widl ¥ W @ e e ot agt g
v ¥ “'r;i":;“' -y | & g e g7 W MR W e
arr § f e N ™MW w1 qm Wy a7 fiir @ g o I
!‘!“n“"“""f"*'* - iy muﬂiﬂr'i'md
fearfy “"*.rﬁ':'ﬂ' T it § 1w gty avy oY
. lwn.::“hwm' W w4 o vt g B & vvew
-t ﬁwmﬁihﬂ Ly sy STw Al 1+ ng qoh
gl VAR onff & wfek W of R g ot
g Uity ¥fqpbarr gy X g & wgdt & ok W g ar gt # )

W et sy st e Ay W
qowtew w wft gefr elgh, welver
aOf aff ot wfid

aTeire ot o wee P Wit 4
ar St ev e o w
ot wftdew wx h
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wfy wre wré avet wr 3wt SEr fedd
R wwfk & ag wpw wge f f
s aiw ko fet &,
I o we gy i §, swc &3
¥ Edfer 2 @ o o vk W
€ ¥ g W st ¥, ow W hiw
Rftud i sitm &t @1 W,
ot & e S f AT W
wT, % & it o g TwT AT
& o |1 widw ofie ool # 98
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(Amdz) Bill

# o wroewr o wwgec § T
R g §9 sarer een faar | gt
o fewz ars faw 5t oo &, &
w s wnér s §, wfer agt
U T & e SO ¥ T & o e

Bhri Narendra Siagh Makida
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[Shri Narendra Singh Mahida]

which were feudal and backwarg in
many ways had given to their subfects
free education and free medicine, So,
it is very laudable that some sort of
compulsion or arrangement should be
there in our idependent India where-
by our citizeng receive food, education
and accomodation. These are basic
necessities of life, and we cannot
neglect our attention to these basic
needs. We may pass legislation, but
that is not the end or it.

I have been in rural areas for the
last 25 to 30 years. Many rural people
ask what is the use of this education
which does not make us go towards
agricultural production, because the
moment a man gets the slightest edu-
cation, he is afraid of lifting goods in
the street, he is not used to hard work.
So, there are differences about educa-
tion also. Agricutural way of life
shoulg be the basic trend of our
education, because unless we con-
centrate our attention on our agri-
cultural needs, no amount of this so-
phisticated education will help us.
So, my basic request is that all the
educated people shoulqg try and edu-
cate not only their children, but
their neighbours, and more so their
wives, because in our country we
see that our womenfolk are very
backward and unless our women are
educateq we will not make enough
progress.

So, my humble request is that Mr,
Limaye’s request for circulating the
Bill for eliciting public opinion as far
as education is concerned should be
accepteq by Mr. Azad. We may not
oppose all Bills of all the members sit-
ting on the '‘other side. Sametimes
they also talk sanity, and 1 welcome
this move. The Government’may not
have the means to give free educa-
tion, but we can at least elicit public
opinion. So though sitting on this
side, I agree with him on the need of
education.

MAY 26, 1967
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W Sffo Wlo U=l : HA al
graq F1 Fig fa=are agt gn, o &7
WY qTgd 7 %l 5 g7 & AAr arfed
"I R T @ve #Aeq ¢ fo 99
# qoar § 1 T FAqar g o
fa7 ozfagt § ar A == F 39 ag
92T FT JgT 9T I8M@T &, IT 99 Hl
"R dgl ¢ fF ZHA SAE g 2-
e fafrarey #1 agft g @1,
AN FIE AT XA FOFA FI
AT AT T3 & --

We purposely kept them asg non-
justiciable, those that could not be
enforced by courts of law. We de-
liberately kept them so.

Fifs g7 oTad 4 f5 & &9 a7 gw
BT ¥ FraTr TEY € | a9, S0-
sEedTgd AR 7 78 fFar | g8 Aq w1
ART &1 AIGw Ag1 2 W.fF T
9 J9q FEEIUZ mYFEST H AG
a1 gHagt q, g A ¢ fa faw
are ag w1 fFar rar 91—

Purposely, deliberately, knowingly
that we would not be able to do it.

st fadsar wawe  (ATeeT)
o9 I q9F FT 77 g1 7

=t Siyo Wlo FATEMA : FIfF TW
gTar [T I8 A | gH IS I 9N
ey =R A, AfFT F19 98 ST
AR AN FW A A AT IE E, AW
Ty & fF gw yumT | fFar
FAfAI R g A st 31 a1 fF =
w1 wfeefaags fear e, fss
ZH AN A OO aTd BT GEREAT W
T s 91 o 7 gm v gt qe a3
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ot im et e qxdmr wTw QT & 1

¥ dwr gerdifar gar fis we-

w agir g ¥ ¥, ot @
o e WA, W 10 WR
vl i v w@ ¥ fec g9
avwR= wrxfaal 7 dwr PE o et

o1 3 gyeve ¥ §, 31 ST gem

o week (Targe) : W

W e ol W, we s el a
#i e md P 0 g, ow e £
w et € Wt ww on wrowl
ZZ) iy 4 ey v O
o\ it ol &) v ! fewer £
TR ol W e o
Yk A W o e e wigd

i o ¥ et
v vyt @, gv wles woh @,

(Amdt) Bl 1ap?

o awhfy ¥ wf o g, o agio
&ET o7, Wyl A wg ar fw

“l can take God to the poor
straving milliong of India 0 =
bowl of rice.”

A A ABH W O T § oAy
W gEh Aot o arw wr ot & ?
oft wy fard & wur e wcifine
fafgvex # g% ¢ fs woweY O T
Ol wifigd, e ag e Y gt
JeTOE T f s wrc ag aw
W A wtiy kA § ag e &
awr & AT wow & 7 wod § ag A
frawary?

ot o deqw (@ faell)
wat fardrr atarlt o et § ?

Wt e ﬂ'l-m: ﬁlﬁw
srwrft S argm gt & wivwwrey
stavegaigl W & wwe fad
wat A&k www?

mthhnmiduﬂmuldu:n
is my misfortune,

W ww et § e gard g #
et W B fggem & age Wy
Qeelt W sty qoag s § ?

a fforow wroft §,
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T ITR ATAT TR T 1963 AR A
aE?

7 ziax fawr 4 A ¥ afFa @4
faarat & aar  #r a1 feat £ 7 oz
far & qar faamr mar =@ty zafag
TTH! 929 3 far aar FX T 7A=8
AT HIT 7 97 faw 9% &, a9
a2 faar o, aar g E=w AR € 7

FT T 1AL @G g FC AT HIT
FIHIT FT AR ATHIA FI¥ Y AT
T F971 % fau @i v & Far ag A&
Figl T fF 57 wiee afaem wv 7 faan
ST, ST AT T T HT HIHT AT
27 o I ¥ gEw ar s fEar
fF wies afqza &1 a9 ), afFT Far
72 w41 A& ¢ % @ g F amez
AT Free gfqes v fegr w7

1T WY A I qgT HY I & FaA
F1, afsd & wvq § g1 gy q@ v fw
formr F827 g1 A S F@ & Fd
g ¥ 98 §IT 2T & WA AT @Y
AT, o To Hio & ATHA WI TET
Foar ? AR feraw & owmw 9,
Hewel WRIRd, SrAAr =g & o
za 93 fasart & s91 F F71 G460
g 33 ?

Shri B. R. Bhagat: rose—

Shri Nath Pai: Why downgrade this

subject? Let Mr. Swaran Singh
answer.

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
There is no downgrading as between
one Member and another.

Mr. Speaker, Sir, I am glad the
matter has come up in this House so
that it gives me an opportunity of
clarifying some of the points which
could not be clarified in the Question
Hour., I would like to remove one

JYAISTHA 5, 1889 (SAKA)

of Tyres by
Defence Ministry (H.A.H. Dis.)
misconception about it. As I said in
the course of answers earlier, in
answer to the questions, that neither-
the Defence Minister nor myself had
any personal knowledge about these:
things because we came on the scene
much later. It was asked why the:
Committee was not appointed in Dec--
ember and January. The House will
remember that the whole country was:
busy in elections and most of the
Ministers were away. Right from the-
beginning, when this matter came up:
before this House, we have said that.
we would urgently look intp it. We
also gave the assurance that we would'
see that a thorough inquiry is made
and no guilty person escapes. It was
on the demand in this House, that this
matter must be inquired into by a
committee, that we immediately
appointed a committee. Because this:
concerns more ‘than one department—
the commercz department. the supply
department which is mainly concern--
ed, and also the defence department—-
this committee that we have appoint-
ed consists of representatives of all
the three departments concerned..
The terms of reference of this com-
mittee will meet the points raised in
this House. The first is to fix res-
ponsibility for the wvarious lapses
revealed in this case on the part of
officers in all the thre2 ministries and
suggest remedial measures. The
second is to take steps to assess the
loss in various departments, not only
defence but also transport organisa-
tions where these tyres may have
gone. The third is to suggest replies
to the Public Acceunts Committee on
their recommendations. This com--
mittee will facilitate the replies being’
given because this matter will be gone
into by all the departments concern-
ed. I ecan assure the House that we
will conform to the convenience of
the Public Accounts Committee. The
Chairman has said that the committee
will be meeting on 14th July. We will
see that this inter-departmental com-
mittee’s replies are given very muclr
in advance, at least before the end
of June, so that they have ample time

to go through them,

1300
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[Shri B, R. Bhagat]

The hon. Member asked, how many
tyres were purchased. It is not 10,000
actually it is 12,686. 12,686 tyres were
‘purchased. When the question was
raised in this House, I had not the
information about the performance
review of these tyres.

Shrimati Tarkeshwari Sinha: He
asked about festing of these tyres.
Out of the total number how many

were tested?
L

Shri B, R. Bhagat: I am coming to
that. At that time I had not the
performance review of these tyres
with me. Since then we have got a
review done and it is a very interest-
ing revelation. Tyres were purchased
through two sources. The average
kilometre given by an imported
cordiatic tyre from Hungary is 20,747
.and that of the other one, the Polish
tyre, is 17,064 kilometres per tyre. As
against that, the indigenous c.c. tyre,
that was the specification given, gives
21,580 kilometres. And, the price of
these importeq tyres is cheaper to the
extent of 12 per cent to 20 per cent.
:So the Hungarian tyres are more or
less on the same footing and the
_Polish tyres are nearly 85 per cent.
If you see the overall percentage of
‘tyres giving a higher percentage, the
performance is more in these tyres
than the indigenous tyres. Therefore,
to say that there is a loss is not
correct. There are two points. The
.conception that these tyres are defec-
tive is not borne out by this. Second-
ly, they have different specifications.
Because the tyres approved was the
.c.c. tyres—cross-country tyres manu-
factured in this country—ang as
against that, because of enormous
demanq in the country, tyres of an-
other specification were imported and
in that process the rules and regula-
tions may have been infringed. The
points that these tyres should not
have been purchased or that the
-orders that had gone from higher
quarters were not obeyed are also
there, But the point here is that the
tyres cannot be described as defective
because the tvres did not burst.

MAY 26, 1967

of Tyres by
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Shrimati Tarkeshwari Cinha: Is the
hon. Minister giving a clean chit, for
the Committee’s consideration, that
these tyres were all right? Is he
making a statement that they were
not inferior?

ot #7q fawad : ¥4 onfar g f
#F St NI AT qE 7@ &, HeAT AL 12T 3T
FT HAITTIF ] | 2fezr & fao wegT J
g A9 | IEA Far fEogw A
AT | A7 Fgr T F 3T 1 wee
Ffaza &t 7 fagr amd, AfeT dies afaza
#t faar war | AT AERET TT W
SEF1 FT UF UF FTH a1 7 & w91
)

sff go o W& :  F g IEi
FT TS 7 FT TGeA F®AT | 7T
HTAAT el At A I3 §, F
STFTAAIRIE -

Mr. Speaker: He is replying to the
points raised by the hon. lady Member
first.

Shri B. R. Bhagat: Out of the total
number of 12,686, only 253 tyres have
been reporteq defective and the value
of these tyres is Rs. 90,600. Arrange-
ments are being made to put a claim
on the suppliers. So ithe question of
loss is not there and to say that the
iyres are defective is alsg z mis-
nomer.

About the poin{s raised with regard
to inspection, it is true that at that
time the COD Malad

sft we fema 2oz & q¥ A
fesfa g 7
st arg Q€ : Efeza W Sedawa
q FIH & & |
Shri B, R. Bhagat: The inspectorate
does the testing. They pass it after
testing. It is true that no technical

men did it and they did not get it
checked through the Directorate of

-_—




1303 rurchase
Inspection (Vehicles). That point is
under investigation and we will fix
responsibility on that.

The replies that [ am giving are
to the points raised. But, as I said
in the beginning, all these matters
are being.gone into by this committee
and we will place their report before
the Public Accounts Committee. The
Public Accounts Committee will then
go into all thesg things ang come to
their own conclusions which will
zome to this House,

sy wg fewq 7 ay mgw & oA
TFE |
Shrimati Tarkeshwari Sinha: He
said that a committee has been ap-
pointed. Does it mean that this ques-
tion whether the tyres were defective
or not will not be referred to that
committee because Government has

ziven a categorical statement that the
tyres were not defective.

Shri B. R. Bhagat: It has already
kappened. Different tyres were pur-
chased and the specifications were not
similar. That is the basic point. Then
there is the question of loss, certain
rules and regulations were not adher-
ed to, there is the question of pro-
cedural lapses and also the question
of possible mala fide intentions or
corruption. All these points are there
and the recommendation of the Public
Accounts Committee is also there.
This inter-departmental committee is
already going into it. As I said, their
replies will be placed before the
Public Accounts Cominittee pefore the
end of June. All these matters will
be gone into. But because these ques-
tions have been raised, I am giving
to this hon. House the information
that we have gathered so far.

So far as the question of violation
of rules or malg fide intentions is
cnncerned, we are looking into it. We
'will deal with the question of inter=
departmental coordination. There is
inter-departmental coordination and
to the extent there have been lapses
we will make amends. It is true that
soon after the Defence Minister’s

JYAISTHA 3, 1889 (SAKA)

of Tyres by
Defence Ministry (H.A.H. Dis.)
orders, the file went to the Home
Ministry and there was some delay.
We have already issued instructions.
that in any matter where decisions
have been taken if the file is urgently
required somewhere else the decisiomn:
should first be communicated. On the
basis of experience, we have taken:
steps to see that such things do not
happen in future.

1304

We are completely in agreement.
with this august House that the pres-
tize of socialist order, the prestige of
public sector or the prestige, for that
matter, of the Government or any
enterprise must be above board and’
we must see that guilty persons are-
punished. We also agree that rules
must be adhered to and such lapses:
<hould not happen in future. We are
at the interim stage. We are look--
ing into it. A Committee has been
appointed as demanded in this House
We are trying to cooperate with the
Public Accounts Committee fully and
1 can assure this House that we will
see that for any lapses that have taken
place those who are responsible for-
them are dealt with suitably.

=t my fowa ;o fag A
wam fam 7 Ro< fag &1 a9 @
affr & 1w f5l=d faare @
gy srafy, ar fer F15 FdaEr @
g gt 1 SR wrwETa fzar ar

Shri B. R. Bhagat: Since he did not
raise it I did not reply. Already the
time period is over, because we could
not take any action.

ot vy fawg : faeer arge @r wf
2 wfE @ dFsafa smran
18 hrs,

HY Fo To VAT : WIT AL WY AT
ad gt FT FX | faeett argT A T Y

The only action we could take was:
on his pension. We have cut out one-
third of his pension,

=t 7y foomd oA FTERT L
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Shri B. E. Bhagat: That is the only

st we Vo wu :
Framwragk
The rule is, three years from the date
of the offence, Unfortunately, three
years expired on 12th April, 1866 and
we could not take action.

W wy famd :  wEwtoPRW,
wenyr Agwa, ggr A gEr ) o
AP Y TE N G LA RIS
AT T § o ofers gerdey v A W
Mimser Al

MAY 34, 1087
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Defence Ministry (H.AH. Dig.)
Shri Sheo Nagsin (Basti): On a
point of order, S8ir. He can attack
the Government but he cannot attack
the Public Accounts Committee . ...,
(Interruption). He should withdraw
it ., ., . (Interruptions).

Mr. Speaker: Order. order,

Shri Sheo Naraln: He must with-
draw it Ask him to withdraw it.

Mr. Speaker: The House stands

adjourned to meet again on Monday
at 11 Axa

18.02 hrs.

The Lok Sabha then adjourned tll
Eleven of the Clock on Monday, May
29, 1967/Jysistha 8, 18680 (Saka).



